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CONSTITUENT ASSEMBLY OF INDIA (LEGLATIVE)
) DEBATES !

(PART ¥ —QUESTIONS AND ANSWERS,)

Tuesday, 22nd February, 1949,

The Assembly met in the Assembly Chamber of the Council House at a
:uarter to Eleven of the Clock, Mr. 8pesker (The Honoursble Mr. G. V.
“avalanker) in the Chair.

STARRED QUESTIONS AND ANSWERS
(a) OBAL ANSWERS.

ESTABLEEMENT OF DEFPKOR SOIENOE ORGANBATION

*557. Bhri R. K. Sidhva: (a) Will the Honourable Minister of Defence be
nleased to state whether it is a fact that Governrment have prepared a plan
to establish a Defence Science organisation to conduct research in oonneotion
with ths Army, Navy and Air Force?

(b) Is it contemplated under this scheme to manufacture all kinde of
weapons in India inetead of importing ¢hem?

(c) Has the gervice of any foreig: scientist been requisitioned and if so,
what are the detaila?

(d) How far has this plan progressed?

The Hanourahle 6ardar Baldev Singh: (a} Yes.

(») No, this is Dot one of the functions of the Defence Science Organisation.

(c) Profeseor P. M. 8. Blackett of the Manchaster University wse invited
by the Government of India for a short etay in thie country and discussions were
beld with him on the general prinoiples relating to the ecientific problem of
defence in relation to the needs of the Indian Armed Forses.

(d) The Defence Science Organisation hss just been started. A séart has
been made by appointing a BScientific Adviser to the Mipistzy of Defenos.
Provision has also been made for the recruitment of about 40 senior sciendists
and 100 junior scientists. Funds have also been provided for the establishment
of a laboratory for defence research.

_ 8bri R. K. Sidhva: In answer to (b) the Honourable Minister said that this
5 pot one of the objects. May I know what is the object? s

The Homourahie Bardar Baldev 8ingh: The object of this ecientific organi-
Eﬂgon is not to manufacture erme and equipment. TIts object is absolutely

ifferent,

Bhrt R. K. Sidhva: Is the object to carry ous improveinent« in arms and
aWmupition ?

The Honourable Sardar Baldev 8ingh: Yes, to carry on research.
.. Sud R. X. Sifhwva: May I kmow whether Dr. Kothari, the Spacial Scien#ist
‘0 the Defence Ministry, has made any report in thi mster?

‘The Honourable Sardar Baldee Sigh: Dr. Xotheri has been appointed the
Rcientific Adviser and i the principal man in this organisation. His reporis
@re gubmitted occasiopally o thé Department.

§ ®97)
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8hri 8. Nagappa: In answer to (d) the Honourable Minister said that they
have just begun the organisation. May I lmow when Government expect to
have a complete scientific defence organisation? o

Shrl H. V. Eamath: Are any foreign scientists proposed to be employed
directly or aé advisers? ,

The Honourable Sardar Baldev Simgh: As I have already stated, we have
oot directly employed any foreign scientists. But the question is open; if it i8
found necessary, then we will employ them, otherwise not.

Pandit Lakdhmi Kanta Maltza: May I know if Prof. Blackett was con-
sulted over this matter when he came over here?

The Hooourable Sardar Baldev Singh: Yes, all these appointments and the
scientific organisation that we have now established, has been done in consulta-
tion with Prof. Blackett

8hrl 8. Mageppa: 8ir, what I wanted to know was whether there was a
plan—a five years’ or ten years' scheme—in order to see that they complete The
work in this respect as early as possible?

Mr, Spealer: BScientific progress can never be complete. Next question.

PoviLeoe TroreT ORDER CONOESSION

*658. Shrl R. K. Stdhva: (x) Will thi Honoursble Minister of Home Affairs
be pleased to state whether 1. is & fact thet Government have sanctionad a
concession, similur to the Privilege Ticket Order obtaining in the case of Rail-
way employees, with retroapective effect from lst January, 1848 to all civil
Government employees?

(b) If so, is thie concession extended to sli low paid sta@ such es peons,
havildars, sweepers. etc.?

(c) If not, do Government contemiplate giving similaz conoessions 4o this
class of einployces?

. The Honourable Shri S8atyanarayan Sinha (Minister of State): {a) Yes.

(b) The concession is adwmissible to all non-railway Cenfral Government
servants provided they have been in continuous service for one year and sare
full-time Government servents, and are not in receipt of any other concession
of a similar nature. The concession is not at present admissible to sweepers
who are, paid from contiagencies

{c) This is under conaideration.

Shri R. X, Sléhva: 8ir, am I to understand that the peons, havildars and
sweepers are pot entitled to this concession of passes?

Mr. 8peaker: T think he excepted the sweepers.

The Honourahle $brl SBatyanarayan Sinha: Those who are paid out of con-
tingencies are not included. Others are.

gshrt B. K. Sldhvs: May I know whether the question of peons and havil-
dars is being considered?

The Honourable Sht Satyanarayan Sinha: 1 said the other question was
also under the consideration of the Oovernment.

8hy BR. X. Sldbva: But what is the object in excluding those olesses o?
people? Wben Government. have sanctioned it for all the employees, may I
_¥row why these peons and havildars are excluded?

Wr. 8peaker: 'The matter is under consideration, and Government have not
come to any conclusion Yet.

8Shri 8. Nagsppa: May 1 ask whather Goverament would consider the .
dasirability of including tbose people that are paid from dontingencies also?
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Mr. Speaker: That is what ke said. It is under the censideration of Gov-
ernment. The honourable member does not listen to the answer carefully and
is in a hurry to put a question.

8hri R. K, 8idhva: While giving this concession, Government have allowed
it to everybody excepting these peons. Why did they exclude them at that
time ? :

Mr, Speaker: That is a matter which has been continuing fiém long pask.
But it is under consideration. ) :

Shri R. K. 8idhva: I understand it, but when they sanctioned the scheme
why did they omit this class?

The Honourable Shri Satyanarayan Sinha: I do not know. I cannot answer
that question.

Usg or CrowxN EMetEM BY Hicr COURTS

*569. Shri R. K. Sidhva: (s) Will the Honourable Minister of Home
Aftaire he pleased to state whether it is a fact that the High Courte in Indie
still show the Crown Emblem on their publications and Gazettes? s

(b) If so, do (lovernment propose %o issue instructions to subsfitute iy by
the Embler: of ti:e Dorwinion of India?

The Honourable Shri Satyanarayan Sinha (Minister for State): (a) Yes.

{b) Bteps are being taken for the replacement of the Crown Emblem by the
new State Emblem. In some cases legislation is nscessary for the purpose.”

Shrima% @. Durgabai: Will the Honourable Minister be pleased to tell us
whether he has any information of any High Conrt or High Courts in India
who have already effected this change?

The Hounourable Bhri Satyanarayan Sinha: They have been informed about
it and all the High Courts are going te effect the change. Bombay and West
Bengal may have to bring in some legislation because according to the Letters
Patent Act that emblem is used in those Provinces; therefore, unless the
Letters Patent Act is amended it cannot be done.

8hri B. X. Sidhva: May I koow if ali the High Courte are not governed by
one Letters Patent Act and why Bombay and West Bengal alone have to in-
troduce legislation ?

Mr. Speaker: I do not think this matter should be pursued because it is a
matter of "legislation. -

8hri E. V. Kamath: Bir, why have our Temples of Justice lagged behind
the times? -

Mr, Speakor: Order, order.

Seth-Qovind Das: Is it not a fact, Sir, that besides the High Courte, in
lower Conrts and in many other places this emblem is still being used? 1Is
Government giving instructions to remove this emblem -from everywhere?

The Honoorahle Shri Satysnarayan Sinba: I think all possible stepe are
being taken in this direction. The High Courts have aleo been informed. I
hope in the neat future all these emblems will be replaced by the State Emblem.

8hrf R. X. 8idhva: 8ir, with your permission I want to péint out that -
there iz some mogmphical mistake in ®uestion No. 560. Instead of ‘Delhi
Cantonment afation’, it should be 'Delki Cantonment  Road’.

Mr. Speaker: T do not know how the mistake eame in.

Shri B. K. 8ldhva: 1 myself cannot say just now whether it is my mistale
or the mistake of the office, but she mistake is there.

Mr. Bpeaksr: The original mentions ‘station’s
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TERFr o7 TmrsamareE Wmg FeoM DE1s1 CARTONMENT

*660. shrt B. K. Sidhva: (a) Will the Honourable Minister of Home Affain
be pieuseil to state whether it ia a fact that there has been continuous thefd ot
Telegraph wires frum Delhi Cantonment station?

{b) How many such ceses have been recorded and how many csses were
detected after iivestigation?

(¢) What ia the total loss of this article?

(d) Are these wires kept in the open or in godowns and what are the safesy
moasures taken by Government to stop auch thefte?

The Honourable Shri Satyanarayan Sinha (Minister of State): (a) No.

(b) te (d) Do wmot arise. .

slri R. K. S8idlwa: May I know whether on the Delhi Cantonment Road
there have been many thefts of these wires and whether some arrests have been
made?

The Honourable Shri Satyanarayan 6imha: So far as the godowns in Delhi
are voacetned, no theft of copper wire has been reported because the stocks are
gorerally kept in an enclosed space guarded by chowkidars.

+8hri R. K. Sldhva: Has Government's attention been drawn to thefts on
the road side?

The Honourable 8hri Satyanarayan Sinha: I would like notice of thas.

) Moricrpar COBPORATION FOR DELHI

*561. P’&Bdit Mukut Bihari Lal Bhargava: (a) Will the Honourable Minie-
ter of Health be pleused to state whether the Government of India have any
proposal fur raisiog thr: Municipal Committee of Delhi to the status of a Co;
ration to bave jurisdiction over the municipal areas of Delhi, Wew Delhi, Civil
Lioes and the suburbao towns? X

(h) Do Gover:iment intend to irtreduce legislation for this purpose end if
s0, when?

The Honoursble Rajkumarl Amrit Xaur: (a) and (b). As a result of fhe
recommendations of the Delhi Municipal Organisation Enquiry Committee, the
question of amalgamating all municipal bodies in the Delhi urban area and con-
stituting a single Municipal administration is under the comsideration of Gov-
ernment. In this connection I would invite the honourable member’s atbsantion
to the reply 1 gave to starred question No. 446 on the 17th February, 1949.

ExTENGION OF Li¥R oF DErHT MUNiCIPAL COMMFTTEE

*562. Pandit Mukut Biharl Lal Bbargava: (s) Will the Honourable Minis-
ter of Health be pleased to stats whether Government are aware that the poju-
lation of Delhi has greatlys incressed owing to the influx of refugees from West
Punjsb, X. W. ¥ P. and Bind and thst there is disooutent and dissatisfaction
for prolonging the life of the Municipal Committee inasmuch as a large section
of the population remsins unrepresented?

{by For wbat rensons was extension granted to 1‘)elhi Municipality in July,
1948 -

(c) What is the basis of Municipal franchise at present?

(1) Do Government propos¢ to hold Munioipal electiona on the basis of
aduit franchige, and if so, what sbeps. have been %aken or sre being taken to
implement he same?

The Etmsurable Rafkemari Amrit Xaur: (a) Government are aware of the
Iarge indos of retigees into Delhi. They have no information, hawever, that
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there is any discontent or dissatisfaction because the life of the Delhi Munioipal
Cominittee hes been extended. Of the eight members recently nominated by
the Chief Commissioner to fill vacent seate four are refugees.

(b) Genersl elections for the Delhi Municipsl Committee were duve % be
held between March and July 1948. But the life of the Committee was extend-
ed for a period of one year from August 1848 because (i) owing to  communal
disturbances the preparstion of electoral rolie could not be undertaken and ii)
the future of Municipal edministration in the Delhi urban erea was, at
time, under the consideration of Government as a result of the recommendu
tions of the Delhi Municipal Orgenisation Enguiry Committee.

(e) The honcursble member's attention is invited to Part II oi the Delhi
Municipal Committee Election Rules, 1844, a copy of which is laid on 4he table
of the House.

{d) Government will naturslly consider the question of the intreduction ef
adult franchise in Municipal elections.

STATEMENT
DELHI MUNICIPAL COMMITTEE EIECTION RULES, 194
Pamr 11

Qualifiaatlon o] voters

2.1. No person ahall be entitled to vote in an election naless he is envolied and registered
as a voter of the ward in which the election is to be held.

22, No person shall be enrolled in the ®lectorai roll as a voter ntless he hss doring Use
2ix months immediately preceding the first day of November next before the elsction beem
a vesident of the mupicipality of Dolhi and is an adult and—

(1) 7n the case of males— *

(i) is on the first day of November precading the ebection the owner of prezmises
sitoated within the ward whereon house tex bas been aseased to tbs extont
of at losst two rupees fuur annas @ year; or

{i1) ia on tbat date snd bas been during the whole o the then last precediog six
moniha an adult, inhabiting as an occupier premisee within municipal limits
of which the monthly rent as taken for the purpess of the asseoamient ! hoase
tax ie not leas than three rupees; or

(iii) hes parsed the achoel leaving certificste or the matriculation or any b!;ber exami-
netion of eny RBritish or Indian wniversity regnised by their aspactive Govern-
ments, or is & Mansbi, s Maolvi, Ratan, Parbhaksr, Bhushan, Shastri, or Pragys
or has passed any hxgher examination in Orienta} langDages of anv rocogvised
Indian univessity; or

(iv) has paid income-tax during the year precediag the election; or

(v) is in receipt of a végular vension from Governmclt

{2} In the case of femaolos—

(i) is on the first day ol Noswember preceding the election tbe owner of premimes
sitaated within the ward wbereon house tax has been aweend to the extens
of at least two tupess fonr annas o yesr; or

(ii) i» on that date and has been duricg the whola of the them Jast precadm
moonths an adelt, inhabiting at an octﬁ:lor within mmc
of which the monthly rent as taken for purposes of tht prev "ty of house
tax-is not Jess then three rapeas; or

(iii) has pareed the ni3ddle nchool or nny higher examination; or

(iv) has paid income-tax daring the yesr precsding the election.

Explanation I —For the pnrposes of tbis sectiom, premisea meane & set of qnarters for
which a sipgle. rent is paid.

Faplenation 11.—In the cass of joint ownership every amooni of two rupees four annas
per amnom of house tax assessad sball entitle one edolt joint owner to be a voter.

szlcm!xm 111 —Every three rupees yer pensem of rent shall entitle one adult inbabitamt
of eny premises being 8 member of the family of the prindepal occapier thereof to bo & vober.
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Fzplanation 1V.—In case of £mns, the names of the firn shall not be entered but the
raires of as many partners shall be registered as are qualified in respect of the permieea
oocapied by the frm,

Kxplanation ¥ —A joint stock company #hall be regarded as a person and entited to vote
provided the name of ite representative duly authorised in this behslf by such joint skock
company hae been cemmunicated to the Secretary by a registerod notice hefore the fourteenth
dsy of September :

Provided that in no case shall any person be entitled to exerdise mowe than one vote in
amy constituency.

Pandit Mukut Bibari Ial Bbargava: Will any legislation be necessary for
holding elections on adult franchise ? :

The Honourahle Rafkumari Amrit Kanr: Executive power vests under the
present conditions. There is no question of legislation.

AnTi.ToBgrOULO8I8 CadPaiGN 1¥ DEL®EI AND AJMER-MERWARA

*503. Pandit Muknt Btari Lal .Bhargava: (a) Will the Honourable Minis-
ter of Health be slﬁesed to stale what steps, if any, have been taken by the
Government of India to counteract the menace of Tuberculosis in the Centrally
Admmistered arcas of AjmerMcrwara and Delhi? )

- (b) When do Government expect to have the production of vaccine stepped
up aud have sufficient number of trained workers vo undertake maes vaccination?

The Honourable Rajkumarl Amrit Kaur: (a) A statement is laid on the
table of the House. Attention is algo invited to the reply given to part (b) of
starred question No. 776 asked by Shri H. V. Kamath on the 16th March, 1948.

(b) The gquantity of B.C.G. vaccine ménufactured by the B.C.G. Laboratory,
Guindy, Madras, is considered sufficient for the requirements of the country.
Bufficient yumber of trained workers to undertake mass vaccination will be
available after the six teams promised by the United Nations International
Children’s Emergency Fand have worked in India for one vear. They sre
expected shortly and they will train Tndian workers.

SBTATEMENT

S8teps taken or proposed to be taken to eowntevact the menaty of Twuberculesia ¢n .4jmer-
Merwara ard Delhi

Ajmer-Merwora—

(1) Patieota suffering from tuberoulosia sre examined twice a week +.e. on Mondsya and
Thuradays in the Anti-Tubesounlosia Clinio started in 1944 in the Victoria Hoepital, Ajmer,

utum, X.rays and Bloed Sedimentations ratea of suspected cases are cazried out free of
cost, X-ray diagrams of very- doubtful cases are taken free of charge. The two Tuber-
culosis Warde—one fpr males and asnother for femsles comprising 10 beds each, atiached
to the Victoria Hoapital, Ajmer, afford gome relief to the inhabitants of’ Ajmer-Merwars.
The Hospital gives them shelter, food and medicine to alleviate their most t symptoma.
Besides this a private tanatorium run by the Missionariez of the Methodist Episcopal Church
Lnown as "Madar Union Sanatorium', is situated at Madar, five milee from Ajmer. Tt has
got 125 beds (including 19 cottages) and affords full facilities for giving the moat moderz
and up-to.date scientific treatment fer the relief and cnre of the tuberculosis psatients.

(2) Tn the Ajmer-Merwara Medical and Public Health Post War Five Years Plan which
is under consideratien, there ie a acheme for the establishment of a Tnberculosis Clinic in the
Victoria Hospital, Ajmer. This Clinic will work in close co.operation with the Madar Union
Banatorjum. The Sanatorium suthorities have agreed to allot 40 beds at their Sanatorium
§or the treatment of poor patients who will b6 sent. there from the Victoria Hospital Tuber-
culosis Clinic or from other Health Centre in the District .All these patients will get free
treatment iuclnding diet and the Governmenmt will pay & eubsidy of Rs. 50,080 per annum
to the Suoalorium for the purpose. In addition the Sanatorium authorities have algo agreed
to roserve 10 special beds for paying patieats in addition to 40 beds. The ssheme is uuder
eonsideration.

(3) It is proposed to extend the scheme of B.U.G. Vaccination Programme to Ajmee-
Merwara dnring she year 1949. >
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Delhi— :

p (1) The Silver Jubilee Tubercalosis Hospisl had eccopumodation for 96 patients. Forty
deds have been added recently 1o meet heavy demands from the general public of Delbi,
and the refugees. In addilion there are thxee Tuberculosie Climics for out.door treatment.
To these Clinics ‘‘Care and After Care Comupitiees”” have been atteched, which provide f%
the treatment of patients in their respective wards of the city? The Provincial Tubercalos
Association, Welbi, spends a sum of Ra. 38,000 on these '‘Cars and After Care Committees'™
on account of the pay and aliowances of ets=ffl and also for the free supply of milk o the
indigent patients A Bcheme for the expansion and reoigemisation of Tuberculosis Hospital
in Pelbi 18 under ideration. A Sch is aleo under preparation to have three additional
Tuberculosia Clinica for Diagnesis and care &nd after—care trestment of patients.

(2} In consideration of the valuable work which the Remakrishna Miszion Tubercolosis
Clinic is doing to the public. a non-r¢cnrring grant of Re. 40,000 was paid to the Misaion
in 1946.47 towards the conatructiom of the Clinic. Another mon-recurring grant of Rs. 54,000
bas been sanctioned to the Miseion towards the cost of electrical and sanitary fttiogs, medical
appliances and furniture.

(3} B.C.G. Vaccination was started in Delhi in October, 1998, with the co-operation of the
World Heslth Organisstion team end the Indian tesm is elresdy trained and the work is
Erocaeding satisfectorily. Bchool children are being tested and vaccinated. Nearly over

,000 tests and 2,000 vaccinations have been done so far, The vaccination is becoming incresa:
ingly popuiar and it is found that one tesm for vaccinstion is not enough for Deibi, “Arrange-
mex:llls I?Ve been made to bave a second team trained for extemding the vaccination programme

. in the Province.

—

Shri B, V. Kamath: In view of the recommendations of the Chopra Com-
mittee which have just been published, do Government propose to take steps
in the direction of developing the Ayurvedio treatment of this disease?

The Honourabie Bajrumari Amrit Kaur: That question will arise when the
policy of Governmet in regard to the Chopra Committee regcommendationa has
been announced. ‘

Seth Govind Das: When ie Government going to take the report into con-
sideration and when are they going to come to a conclusion as far as the Chopra
Committee is concerned?

The Honowrable Rajkumari Amrit Kaur: The report, as honourable mem-
bers sre aware, has just come out. I think cepies have been circulated.

Seth Govind Dss: No, no..

8hri H, V. Xamath: We have just seen the report published i the news-
papers. )

The Honourable Rajkumarl Amrlt Eaur: Well, then, it will be circulated.
We have only just got it and the matter is under our consideration.

Seth Govind Das: Is it not a fact that this question has been under con-
templation for a very long time and the Chopra Committee gave ite report after
8 very long time? Under these circumstances, sre Government - going to
gnnounce any policy with respect to Ayurved before the termination of this
gession of the Assembly?

The Honourable Rajkumnari Amrit Kaur! Ths Chopra Committee report
was agtually given in last August, but the appendices did not come in till Octo-
ber, so that printing could not be taken in hand till October and printing has
only just been finished. Honoursble members are aware as te why the delays
took: place in the actuai submission of this report and honourable members are
also aware that when reports come in they have to be circulated to the Provin-
cial Governments for their opinion, All this tekes time, but I can assure the
House that T shall try to take a decision in this matter ae early as possible.

8Sbrl E. V. Eamath: As part of the treatment of tuberculosis—preventive,
0o less than curative—what steps do Government propose to tnke to wrovide
“nutritious diet to the People of this country?

Mr. Speaker: Order, order. \
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IEPLEMENTATION OF RBOOMMENDATIONS OF BHORE CowMrrrE® I¥ Dxvm
AND AJMER-MEEWARA

*584. Pandit Mukut Bibari Xal Bhargava: {(a) Will the Honoursble Minis
ter of Health be pleased to state what measures have ao far been taken by the
@overnment of Indiz to implement the recommendations of the Bhore Com-
mittee in the (entrallv Administered areas of Ajmer-Merwara and Delhi?

(b) Have any definite schemes been prepared and given effect to in these
areas?

(¢) If so, whnt are they and what expenditure, recurring and non-recurring
. has keen prrvided fer such schemes?

The Honourabie Ra(kumari Amrit Kaur: (a) to (c). A number of SBchemes
have been drawn up in accordance with the recommendations of the Bhore
Committee for the Centrally Administered Provinces of Ajmer-Merwara and
Delbi. A statement showing the Bchemes and details of the Budget provision
for them is laid on the table of the House. Bome Bchemes have already been
given effect to or will'be given eflect %0 very shortly and all the other Bchemes
are expected to be implemented early in the next financial year.

STATEMENT

Budget Provision during 1848-50
Revised Budget =S

ptovision durmg Nop. Recurring Capitul

1848.49 Reourring
Ajmers Merwara Schemes,
1. Eetablilunent of & T. B. Clinio Y 40,000 20000  $0.000
at Ajmer.
2, Establiehment of o Becondary 26,000 1,10,600
Health Centré at Beawar.
3. Eatablishment of Primary Health 12,000 8,000 86,000

Uhnite in AjmerMerwara.

4. Innprovement of existing dispen |t A lxmp provision » 10,000 16,000 70,000
eariss in Ajiner-Meswara. of Re. 2,685,000

8. Arobulance Unite 20,000 6,000 4,000
6. Mobile Diespensasies . 3 T | 34,000

7. Henvdquatters Henlth Orgauisation V 30.000

Delhi Schemes.

1. Establishment of two primoary
health centros ot Nerela _ and
Najafgarb. = .

2. Irwin Hospital—Extension o 8,000 34,000 174,000
Ward Block V.48 Beds.

-

1,23,000  5.26,000

Lusgpp provision
3. Iinprovement of drinking wells . of Ra. 24.50 66,000
lakhs,
4. Infeotioua Diseasee Hospitual Delhi 4.00.000

5. Nurees Homo, Irwin Hoapital . . e 3,00.000
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PoroLarising NATIONAL SaviNgs CEETIFICATES

1+565. Prof. K. @ Ranga: (a) Will the Honourable Minister of -Finance be
pleased t» stat> what means and methods are being adopted to popularise
Nationsal Savings Certificates? i

(b) Are any voluntary organisations of peasants, workers and urban middle-
clusses being invited tc co-operate in this work?

(v) Is any ccmmission being givec to those who tour smong the people
and cunvass for subscription?

(d) 1f so, what is the rate ¢f commission?

(e) How do ‘he subscriptions of the year 1948 compare with those for 1947
und 19487

» The Honourable Dr. John Matthaic (a) The savings movement is develop-
«d through organisation of savmngs groups and by publicity through the Prees,
posters, Broadeast appeals and other forms of propaganda.

(b) Yes. Small Savings Committees with non-official members function in
arban and rural areas in many parts of the Country.

(c) No. But the question of reviving the authorised agency system is under
consideration.

(d) Does not arise.

(e) It will be misleading to compare the sales in 1948 with the sales in 1946
and 1947 owing to the partition of the Country. If allowance is mede for this,
the gross sales in 1948 compare favourably with those of previous years.

XDUOATION OF THE BLIND

+*566. Shri V. C. Xesava Rao: (a) Will the Honourable Minister of Educe-
tion b: pleased to state what steps have been taken to educate the visually
handicapped ?

(b) How nany institutions are being run by the Government of India for
this purpose ?

{c) What are the trades which arc being taught to them and how many
are usefully emploved at present?

The Honourable Manlana Abul Kalam Azad: (a{ To further the cause of
the education of the blind in India, & common Braille Code for major Indian
Languages, known a Uniformu Indian Braille has been drawn up, and it® uee
has been recommended to all the Institutians for the Blind in India. To pub-

“lish suitable literature and text-books for the blind, a Central Braille Printin
Press is being set up. Expert advice is being given, whenever necessary, to a
the existing institutions for the blind. Attempts are being mgde for giving
grants-in-aid to all the institubions for the blind #or transcribing books in
Briille, pending the establishment of the Press.

Despavali, 5 periodical, devoted to the education and welfare of the blind,
is being published in Braille as well as in ink-print and is being distributed ‘o
all the institutions free of charge. i

Tangible apparatus and appliances imported by the public institutions for
the blind, for the use of their trainees, have been exempted from the payment.
of Customs Duty.

(b) At present there is no inatitution for the_blind run by the Governmen$
of India. The Government of India, are, however, considering the question of
provincializing the existing Jnstitution for the Blind in Ajmer-Merwara as early

} Answer to this question kaid on the table, the guestioner being absent.
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as possible. Begides, the establishment of a National Centze for the Blind in
Debra Dun, is making good progress.
(o) Trades, such as cane-weaving, basket-makmg. coir-matting, carpeth
making, loom-weaving, elementaty carpentry, elementary book-binding, broom-
meking, cte., are taught in almost every institution. From available informa-
tion, approximately 1,680 blind men who have received training in the existing
institutions are usefully employed.

Teavvo of R. I. N. OrricEBs AND Ra'rmNeGs

t*567. Shrl V. 0. Kesava Reo: (a) Will the Honourable Minister of Defence
be pleased t slatc: whether there is suy erzangement with bbe United Kingdom
to train R.1.N. Officers and ratings?

{b) What is the nurnber of such personnel being trained and for bow long'
have these facilities been cﬁered?

(c) Wl;en is it expected that Indis would be able to train its own navs
persoime :

The Honourable .Sardar Baldev Singh: (a)_ Yes.
(b) The total number is 318, comprising 93 officers and 320 ratings. Under
existing arrangements, facilities wiil be available for the initial trainiog of

cadets up to 1951. Arrangements for the specialisb training of officers and
1atings are made an end when necessary. =

(c) By 1954. Trai‘nmg of all ratings, except 1st class rates has already com-
menced in India and it ix hoped that within the next three ysars training of all
ratings will be possibie in India. -

NEw MINT AT ALIPORR

teb68. €arl V. 0. Kesava Rao: (a) Will the Honourable Minister of Finance
be pleased to state when the coustruction of the new Mint at Alipur will be
comntleted?

(b) Is it proposed tc amalgomate it with the existing mint at Calcutta?

(¢) What are thie apecial fealures of the Alipur Mint?

(d) What research is being done for the electzo-refining of silver?

The Honourable Dr. John Matthai: (q) Completion in all respects parti-
cularly of the new silver refinery which bas not yet begun may take apother

two to three years but the new Mint is expected to commence ‘operation in cer ¢
tain departments in a few months.

(b} Yes; it will replace the-existing Caleutta Mint which is no longer suitable
for modern requirements,

(c) The special features of the new Alipore Mint are:
(i) The iostallation of special equipment for the processing of pure nickel
and the production of pure nickel coins;

(ii) The installation of modern plant and equipment, enabling minting and
the production of medals to be effected in the most sconomical manner;

(iii) The installation af a ventilation scheme which will appreciably improve
$he comfort eenditions of the workmen;

(iv) The installation of Producer Gas Plant. which will enable the Mint to
produce its own pas from coke fer certain processes;

(v) The minting capacity of the new Miot will be larger than that of the
existing Mint

‘t Answer to this questisn lnid on the table, the questioner being abeent.
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{vi) The ipstallation of a Silver Refiuery to recover pure silver from Quater-
nary Alloy otins.

«(d) A large amount of research work on the electrolytic refining of Quater-
pary Alloy Silver has been undertaken during recent yéars by the Assay Depart-
ment of the India Government Mints. This has resulted in the evolution of a
practical proeess for such work, parts of which have since been patented and
it is proposed to use them in the Silver Refinery of the new Alipore Mint.

ExPansioN oF PRmary EDUCATION IN ATMERMERWARA

*569. Pand:t Mukut Bihari Lal Bhazgava: (a) Will the Honourable Minjs-
te: of Education be pleased to state whether the Government of India have
received any schbemes for the expaosio: of primary education within the Muni-
cipal imits of Ajmer snd Beawasr frcro these Municipalities and if so, what
action has been taken thereon?

(b) D¢ Government intend to make spy provision for recurring and non-
recucring expendituce for the expansion of primary education in these areas im
the negt year’s budget?

(c) ¥lave Government taken any decision in the matter of taldng over
primary and secrndary education into their own hands from the Muuicipalitiea
and T.ocat Boards in the Province of Ajmer-Merwars? If so, in what etages
will it be doue a’d hv which timg is the scheme likely to be completed, and.

if pot. why mo' ¢

S e Jpiee S gt (0) o (8) : ST I Uhye Sl
Jeippe Jyb 2 @ e oS wliind pasad L S Slaez oS pheSsed L oeSlys poT
S 2 4S pymd 5] ST ety - 8 Wy by WS 4 gy el o W e S sBeS
Sy Lt (oyalpeS Jrygaine v GY yae 0¥ oS B2 Bty oy By oS
S oael g B layle LA kT K 5 0 )S Spd e =l eyt S Blypesaen)
- Kl g gyt s ] oo (ot VAU D 2 (S

& Sopt Sy a9l RS Semwizie 5 AS sl pilham gyl gath 8 Sy 2
Ble of oo dude & g & 22 o] dole & Bl Jola) J o s
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The Honourable Maulana Abul Kalam Asad: (a) to (c). A scheme for the
expansion of primary education within the Mubpicipal limits of Beawar was
received from the local Municipal Committee and is under cobsideration. The
Government of India propose to introduce ubiversal evmpulsory basic educe-
tion by stages throughout AjmerMerwara as part of Their post-war educational
development plan. Details are being worked out and it is expected that the
scheme will come into operation from the beginning of the next financial year.
The question of taking over primary and secondary education from tbe bands of
the. Municipalities and Local Boards is being examiued in this connection and
is still under consideration.

= gRo oo FTAA + I WA fE AR A2 TEET N FW w4 fF e,

FIAT WS AR FC F forre 9wy §  qrifas forar B i @ deer
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Shri H, V. Eamath: Will the Honourable Minister please state whether
Government have under consideration any scheme for the introduction in the

near future of compulsory primary educstion in the Provinces of Delhi, £jmer-
Morwara and Coorg? - - ‘

PUN YT B TR S ACGR G UL I o5 38Tyl Uy L}ﬁ)i-
-a e
The Honourable Mawlara Abul Kalam Asad: Yes, Efforts are being mada.
“1'his hae already been started in Delhi.
Mo Ho FIA : T FTAT 47T T Il & ?
Shrt H. V, Kamath: And what abou} Ajmer.Merwara and Coerg?
=S P S Expt e oyt S0 K ofiT adtlyf Ul Tagyif
The Honourahle Maulana Abul Ealam Axad: This will be introdueed with
effect from the ensuing financial year.
INDIANS EMPLOYED IN INTEBNATIONAL MeONETARY FUND AND INTERNATIONAL
Barx

*570. 8hri K. Banumanthalya: (s) Will the Honourable Minister of Finance
-be pleased to stats—whether fudia has become a member of the International
Baak?

(b) Have any Indians been appointed on the staff of the International Mone-
tary Fund and the International Bank? -

(c; 1 so, what are their names, their posts and the salaries drawn by
them'

The Honourable Dr. John Matthal: (a) and (b). Yes, Sir.

(c) I lay a statement on the table of the House showing the names of
Indian officers, the posts held by thein and the salaries drawn.

STATEMENT

Nazle of Officer Post held Pay

. Internakional Mone'ary Fund

Dr. Gyan Chand . Chief of Finance Divisid®. ° Sulery (net of taxee):
Resigned 16th Septevuber, 1948 $9,700 p. a. (inclusive
of allowances).
Prof. J. J. Anjaria . Assgistant Chief, Far Esst Division. . BSelary (net of tazes) :
Reeigned October 8, 1948 . $8.250 p. a. (inclueiveof
allowances.)
Dr. . J. J. Pinto . . Economist, Far Bastern Division. , S8alury (net qf taxes)
Resiigned 24th November 1948 $5.210 p. a. (inclusiveof
allowancea).
Mr. B. R. S8henoy . . Research Depariment Teoknical Re- 8:lary (net of tsxes):

preeentative in Far East. Joined $9700 p. a.
in early Jonuary, 1849,

Mies N. IX. Ambegaokar . Aesistant. Joined early October 1848  Balary $ 4,200 p. a.
inelugive of allowances).

International Bank

Mr. 6. R. N. Badri Rao  Economist . Balery $5,440 p. a
Allowence Nil,
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siri E, Blnuman&hﬁyt: Is the Government of India satisfied regarding
the quota of appointments fior India?

The Homourable Dr. John Matthal: I am not satisbed in this senge. I think
the number of Indians now on the staff of the Monetary Fund ia smsll, but I
do not put the responsibility down to the Fund. I have seen no indication of
any sort of uowillingness on the part of the Fund. The real difficulty is that
they insist on the officers spending a period of five years on the staff and our
officers have shown a general reluctance to stay so long. In the statement I
have laid oo the table, there sze five officers on the staff of the International
Monetary Fund. Out of the five, I think already three have left or have indi-
cated their desire to come back. .

Shri X. Eanumanthaiya: Has wide publicity been given, so that people
in Todis may apply for these posts?

. The Honourable Dr. John Matthai: A great deal of publicity has been
given.

Shri L. Krighnaswami Baarathi: Who appoints them?

The Honourable Dr. John Matthai: References come from the Internationa}
Monetary Fund both to the Reserve Bank and to the Central Government and
we make every effort to see that peeple with suitable experierice of banking or
work of an ec:oromic kind are contacted,

Sori B. K. 8idhva: What kind of publicity ia given, may I know? Do they
advertise in the newspapers when these posts are to be filled?

The Honourable Dr. John Matthal: We do not advertise.

Shri 8. Nagappa: May I know the general terms on which our country has
beceme a member of this Fund and what is the borrewing capacity that is
allowed? :

Mr. Speaker: Order, order. The question does not arise out of this.

8hri K. Hanumanthalya: Will Gevernment be pleased to state stepa to
sufficiently advertise the vacancies, Bo that people may apply?

Mr. Speaker: Order, order. This is a suggestion for action.

Pandit Lakshmi Kanta Maitra: Do I tske it that some representative from
the Finance Department is slso put in there besides the representative from-
the Reserve Bank? 3

. The Honourable Dr. John Mattha}: Put in where?
" Pandit Laimhm) Kanta Maita: In the orgsnisation of the Intermational
Monetary Fund.

The Honourable Dr. John Matthai: As a matter of fact. the Indian officers
who have been on the steff of the Monetary Fund have been partly Reserve
Bank officers and partly economists and a $ew, I bink, with experience of
fingnce.

ghr Afit Prassd Jain: May I know how the selection iz made?

The Honourable Dr. John MatthAl: The selection is made by the Reserve
Bank and the Central Government in consultation with each other.

MACHINERY FOB SZCUBITY PRINTING PERSS, NASIK FOR PxINTIRG STAMPS

+571. Shd R. E. Sidhva: (a) Will the Honoursble Minister of Finance be
pleased to state whether the present machinery at the Security Printing Press
at Nasik is sufbcient to print all the stamps of all denominations? If nof,
why not?

(b) Are any s¥amps a¥ presen¥ being printed in foreign countries and if so,
of what denomination and what is the cost per thousand stemps?
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(e) In what country are they printed and were an tract:
tenders invited for printing? Py y contracts made and
(d) Do Government intend to supplement their present machinery with
new machines 8o as to cope with the demand?
The Honourable Dr. John Matthal: (a) Yes.
(h) No.
(c) Does not arise.
(d) Additional machinery is on order both to augment the printing capacity

by the present process, and te equip the P f inti 2
ot P ress for printing by thevphobogravuxe

8hri R. K. 8idhva: May I know, in view of the answers to (a), (b) and (e)
which the Honourable Minister stated in the negafive, why stamps of various
denominatiens were printed in foreign countries, particularly that of the efigy
of Mahatma Gandhi? I want to know that. ’

The Honoursble Dr. John Matthai: ' That is the only cuse where stamps
since 1925 have been printed abroad.

8hri R. K. 8idhva: If we have the complete machinery here, may I know
why they were made outside India?

The Honourable Dr. John Matthai: I think this matter was explained in
the last Session. But I am repeating the information given. It was thoughs
necessary, and rightly, that stamps commemorating Mabhatma Gandhi should be
«of the highest possible quality sinee it was expected that there would be
demand all over the world for the stamps. We decided therefore to have the
stamps printed by the most up.to-date and efficient process.

Shri R. K. 8idhva: May I know whether new denominations expected o.
be out shortly will be printed in Nasik?

The Honourable Dr. Jobn Matthai: Yes.

Pandit Lakehmi Kanta Maitra: May I know whether we are still printing
stamps for the Pakistan Government?

The Honourabls Dr. Jobn Matthal: . No.

ScHEDULED CasTE CANDIDATES RETURRED APTER FOREIGR STUDIES

*572. Shrimati Dakshayani Velayudhan: (a) Will the Honourable Minister
of Edueation be pleased to state how many Scheduled Castes candidatee seht
on Central Governmment scholarship have returned after completing their studies
abroad?

{b). What were the subjects in which they were sent to specialise?

(c) How many of the candidates have been absarbed in the Government
of India services? '

(d) Is it a faot that these scholars were sent abroad to get #echnical training
in subjects prescribed by the Government of India? :

(e) Is it a fact that candidates who were sent for training in Public Health
Enginearing and who .were sponsored by the Ministry of Health were %old that
there was no suoh line in the Health Ministry?

51 (8) ST I B il
- yeliotd (b) :
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The HonouraBle Maulana Abul Kalam Asad: (a) Twenty-one.
(b) Agriculture =
Research in Auimal Nutrition
Mechanical Engineering -
Radio Engineering
Public Health Engineering
Fuel Teghnology
Textile Chemistry
Meteorology
Bocial Bcience
Teachers’ Training

Total

’.'3|q.n- o I I VI RN ]

(c) Three.

(d) ®nly seven of these were sent abroad to get technical training in the
lines prescrived by the Government of India. The remaining 14 were sent
under the Scheduled Castes Scholarsbip Scheme for 194546 tnd the courses of
etudies were prescribed to suit the students in particular keeping in view the
requiremente of the country in general.

(e) No. Public Health Engineering is one of the subjects for which the
scholarships are awarded by the Mintstry of Health.

Enrimal Dakxhayani Velayudhav: T want the English translation of the
answer.

(The Honourgble Sbri 8atyanarayen Binha read out the English translation
of the answer.)
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Shr H. V. Kamath: What are the countries in which these Harijan stu-
dente were sent for receiving training in different subjecte?
A b o gy MLl s OIST f“»’l}d U¥yee JR,-J

The Honourable Maulana Abul Kalam Aszad: I would like to have notice
for that.

8hrimat] Daknabayani Velayudhan: How many of the candidates who came
back were sent to the provinces?

- daty Sy A 5 ! T T Te o

The Honourabje Maulana Abul Kalam Azad: I would like to have notice

for that too.
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Shri Ajit Prasad Jaln: Have Government any such record showing ag how
many candidates returned from abroad have been. absorbed here; and how many
are still out of employment?

2L Jye T Gl K yhee anil out) 3. yae 1 O] RUTT Ulpe fagp]
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The Honourable Maulana Abul Kalam Azad: T have just stated in my
replv to the honourable member that there are seven scholars who were sent on
Central Governmet scholarship. Out of these, three have been absorbed, an

offer has been made to auother and efforte are being made for the remaining
ones. g

Shri 8. Nagappa: May I ask what will happen to the other 14 that have
returned from foreign countries after having the necessary qualifications?
Mr. Speaker: What will happen!

8Shri 8. Nagappa: Whether the Government are going to absorb them in
the Centre or in the previnces?
Sl ) o B yag gy E RS lgtad S ) 2 ol Ml Ulpe faepsT
89S Lem Lyt eyl 1) Ut il Cilide oS & Ji Wl &2 y4e pls £
-a Wt
The Homourable Malana Abul Ealam Azad: Govemment are nof respon-
sible for this. But this bas come within the knowledge of Government that

thev have been able to secure employment in different provinces and private
firms.

Shrimsti Dakshayanl Velayndhan: How many out of these 21 are un-
employed at present? *
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The Hanpurable Maulana Abul Ealam Asad: ®ut of the seven soholars sent
by the Government of India, three have since been employed; and an offer
has been inade to one. The remaining folricen scholars are those who have
been employed by the various Proviricial Governments and firms.
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8bri H. V. Eamath: May I know if roughly speaking the number of
Scheduled Caste candidates is not at least the half of the Non-Harijans?

-2 3 WS e U" & 2 ofif rlf-”,el Gy _Q‘,ff

The Honoursble Maulana Abul Ealasm Azad: How does it arise. out of this
question ?
Shrimati Dakebayanl Velayudhan: Since how long have these three csndi-
dates been unempioyed? )
S 2 Jus hee - UKo W yag U kS i 2 Of (BT Ulpe  faay
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The Honourable Maulana Abul Ealam Azad: I cannot specify the aexact
period. I think these people will be employed during the course of this very

yesr.

. Rap1o Brarions Ix INpia

*573. 8hri Brajeshwar Prasad: Wiil the Honourable Minister of Information
and Broadcasting be pleased to state:

(a) the number of Radio Btations ia the country;

(b) the places where they are located;

(c) the number of Radio Stations that are likely to be established in 1949;

(d) the places where they ére likely to be established;

(e) the salpry which has been fixed for Station Directors;

(f) hbow many Programme Assistants and Transmission Assistants have been
appointed up till'now; and

(g) what tbe salarics of these two posts are?

The Honourable 8hri R, R. Diwalmr: (a) to (g). A statement is laid ob
the table of tbe Houee

8TATEMENT

{a) Fourteea

{b) New Dehi, Bombay, Calcotta, Madras, Lucknow, Tirnchirapalli, Patus, Cottack,
Bbi‘l}n;ngGauhau, Nagpar., Vijayawndas, Baroda, Allahabad and Jnliuedar.

c) Three.

dg Abmedsbad, Dharwar and Cailcut.
Beod of Hey: Red T60—D—1000—1,000—E{B—1,050--1,060--1,100--1,1001,150—
1,

Belectlou Grade : Rs. 1,250—S0—1,500.

(£} 136 Programmme Assistants and 45 Traosmission Assisisdts.

(g) Programn<e Assistant : Rs. 230--15—340—E.B.—20-400—E.B.--20--500.
Transmission Assistaot : Re, 250--15—340—E.B.--80—400,
Belection Grade : Re. 400—20—5&00..



ol4 CONSTITUENT ABSEMELY OF INDIa (LEGISLATIVE) {42n» Fip. 1948

8eth Govind Das: With reference to paris (b), (c) and (d) of the question,
may I ask whether the Government are aware that there are certsin ataticna
where the equipment is of such low power that the transmission does not go
beyond 100 mules und if so, whether the Government eontemplate to change
the equipment?

The Honourable Shri R. R. Diwakar: 1t does not arise, I suppose.

Shii Mahavir Tyagi: Does dfiscretion lie with the Honourable Minister o
lay on the table of the House only a few figures in answer to a question?

Mr. Speaker: "The Houourable Minister is bound to give such information as
be can and in such manner as he can. ‘The best course will be for such gquea-
tions te be treated as unstarred questions and put starred questions after study-
ing the anewer. Instead of that the question has been put as a starred question

. and this difficulty has arisen. Only the other day the House complained thas
the answers were tee long, and today the complaint is that the answers are too
short. I think it is better for honourable members to study the answers
furnished.

Shri H. V. Kamath: May I know whether any steps have been taken to
usher in televigion in our country?

The Honourable Shri R. R. Diwakar: Not yet.

LeaNs ¥EoM INTERNATIONAL MoONETsBY FUND

*574. Shri Lakshminaragan Sahu: (a) Will the Heunourable Minister of
Finance be pleased to staie what are éhe conditions on which loans from the
Iaternational Monetary Fund bave been obtained?

(b) How much money has been distributed provincewise and on what
conditions?

(¢) How much has the Province of @rissa got by now and have any special
cenditions been laid down?

The Honourabie Dr. John Matihai: (a) The terms and conditions on whioh
a8 member country may purchase currency from the Internstional Monetar
Fund are laid down in Article V of the Articles of Agreement copies of whic
will be found in the Library of the Heuse. The main criteria are (i) that the
purchase of the currency required is needed for making current paymente and
(ii) that the conditions which have led to the necessity for such purchase are of
a temporary nature, N

(b) Purchases from the International Monetery Fund are utilised to meed
the deficit in India’s balance of payments and the question of the currencies
obtained being distributed province-wise does not arise.

(0) Does not arise.

Shrl M. Ananthasayanam Ayyargar: What is the amount of the loan ou¥-
standing af present?

The Honourable Dr. John Matthai: In the statement I made to the Houae
early in the Bession, I gave the figure of 80 million dollars. That figure has
slightly increased.

Shri M, Ananthasayanam Ayyangar: May I know how the Government pro-
pose to liquidate this loan?

The Honowrable Dr. John Msithai: That is s problem which T would like
to place before the Housw in the course of my Budget statement.

Shri Mshavir Tyagl: Does food form the main item of purchase for which
the money from this Fund is.required?

The Honowrable Dr. John Matthal: The honoursble gentleman may waib
till the Budget discussion.
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Shri Kisharimohan Tripathi: What is the interest paid?

The Honourable Dr. John Matthai: Io regard to purchases from the Intex-
national Fund, it should be noted that the Fund does not really lend any moneg,
It is really an exchange between one kind of cufrency and another. What we
pay is in the nature of a service charge .whicl varies with the period.

8hri Mahavir Tyagi: Is it a fact that the loan we have had from the ozga-
nization is less than the money we have contributed towards it?

The Honourable Dr, John Matthai: Yea.

Exeaxoirge@ ox Cox3regorioy oF Roavs 1N Jawuu awp Kasguwik Stats

*575, Shri M, Apanthazayanam Ayyangar: (a) Will the Honourable Mimis-~
#er of States be pleased to state what is the total amount of money spent om
construction of roads in the Jammu and Kashmir State?

(b) What are the arrangements with the State Goverament regarding the
expenses?

The Honourable Shri Satyanarayan Sinha (Minister of State): (a) An
expenditure of Rs. 2.45,12,500 bas been incurred on the construction of roads
(including roads for defence purposes) in Jammu and Kashmir State.

(b) The expenditure incurred on that portion of the Jammu.Pathankod
Road which is in State territory is recoverable from the State. The incidenocs
of expenditure on roads for defence purposes is not yet settled.

Srijut Kuladhar Chaliha: Is there a chance of realizing the money from the
State?

The HomnoOurable 8hri Satyanarayan Sinha: Of course.

Shri 8. Nagappa: What is the mileage of roads that have been constructed?

The Honourable 8Sbri S8atyanarayan Sinha: I would like to have notice of
this question.

Dr, V. Subramaniam: Are the roads coostructed by the Government ef
India or by the Government of Kashmir?

The Honourable 8bhri S8atyanarayan 8inha: The roads were constructed by,
the Government of Indis, of course. They are being financed from Indian
revenues and the cost of the portion which lies within the State is recoverable
from the State.

Dr. V. Subramaniam: Have the roads been constructed for civil purposes
or for military purposes? f

The Honourable Shri Satyanarayan Stsha: Both.
A. I. R. NEws BotieriRs 18 Doori Axp Kagmem

*576 Shri Mahavir Tyagi: (s) Will the Honourable Minister of Information
and Broadcssting be pleased to state if it is a fact that two news-bulleting
separately in Dogri and Kashmeri are broadcast daily for Kashmir?

(b) Is it further a fact that-tecently the All India Radio aushoritiee heve
started broadcasting a third bulletin in Hindustani also for Kashmir?

The Honourable 8bri R. R. Diwakar: (a) and (b). The reply to both the
parks of the question is in the affirmative.

8hri Mahavir Tyagi: What iz the extza staff engaged for broadcasting these
bulletine and broadcasts?

The Honourable Shri R. R. Diwaar: I want notice for this question.

Shri Mahavir Tyagi: Is it a fact that the staff for this news bulletin was for
the first time engaged temporarily for propaganda in the Hyderabad State?
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The Honourable Shrl R. R. Diwalsar: Usually such staff is temporarily
engaged.

8hyi ¥ahavir Tyagi: 1s there any difference between the languages used in
this Kashmir bulletin and the bulletin issued here in Hindustani in India?

The Honouradble Shri B, R. Dtwakar: Does the hnnourable member require
inforination about the Hindustani language or Kasbmeri and Dogri languages?

8hri Mabhavir Tyagi: Hindustani tanguage. 2

The Honourable.8bri R, R. Diwakar: I think as regards Hyderabad, a
alight difference in language is there.

8hri Mahavir Tysgi: When we were already giving bulletins in two Kash-
meri languages, why was the necessity felt for having another bulletin in
Hindustani lauguage for Kashmir?

The Honourable S8hri B. B. Diwalar: The Hiudustani language bulletin is
€or Hyderabad and today it is being fsken advanbege of fior Kashmir by relaying.

Sbri Mahavir Tyagi: Is the staff fully employed in this work?

The Honourable Sh-i B. R. Diwalar: I think so. “

Stary TRAIRING ScBooL oF ArL-Ispia Ranio
*577. Shxi Mahavir Tyagi: (a) Will the Honourable Minister of Inferma-
tion and Broade¢asting be plezsed to state whether there is a staff training
acheo! attached to the All India Radio?
(b) What~are the qualifications of the Director of this staff Training Sehool?
{c) Does he know any Indian language and if so, which?

The Honourable Shy{ R. R. Diwakar: (a) Yes.

(b) The director of the Staff Training School is a B.A. (Hons.) of the
Madras University and a Ph.D. of the Edinburgh University. He has had
extensive broadcasting experience at the B.B.C. and other broadcasting organi-
sations in Europe. He has good knowledge of Indian and Western music and
has several compositions to hie credit.

(o) He knows Malayslam, Tamil and Hindi.

Shri Madavir Tyagl: Is it the eame gentleman, who was getting Re. 625 in
the State before he was employed here?

Mr. Speaker: Order, order. .

Sbrl Mabavir Tysgi:. Is it a fact that his pay is more than Re. 1,250 at
gresent?

Mr. Bpealor: Whatever it may be, I do not propose to have any discussion
about individual cases.

Bhr) Mabavir Tyagl: Was the post advertized before he was appointed?

The Hopourable Shrt R. B. Diwaksr: Certainly.

Sbri Mabavir Tyagl: Is it a fact that the Government sent only his papers
before the Public Service Commission and they have objected to his appoint-

men't? .
The Honourable Shri R, R. Dlwakar: I would like Yo have potice of this
question.

Shri Mahavir Tyagh: 1Is it a fact that for this tralning school, lecturers fromy
Cuttack and other places are invited ¢o deliver lectures for ooly an hour, at
Govesnment expense? ’

The Honoxrste Shri R. B. Diwaksr: .I think it i according %o require-
‘ments.



STAREBED QUESTIONE AND ANGWERE 817

Shri Mahavir Tyagl: Is it a fact, Sir, that one Mr. K. Brown and Mr. Robery
Stimson of the B.B.C. . . . . 4

Mr. Speaker: I will not allow questions on administrative details.

Shri Mahavir Tyagi: Is it s feot, Sir, that some representatives of the
B.13.C. who were doing propaganda during the Hyderabad Police action were
invited to give lectures to the student& of this Training School? :

The Honoursble Sbri R. R. Diwakar: Which particular persons were invited ?
I would like to have notice of this question.

' Shrima% @. Durgabai: May I know what is the total amount of expendlt.ura
on this Training School and how are admissions made? Ts it in proportxon to
the requirements of the broadcasting stations?

The Homourable Shri R. R, Diwakar: 1t is according to requirements.

COMMUNICATION FROM (OVEENMENT oPF Assam r¢ CONTROL OF
PeopuorioN oF OFroM =

*578. Shri Lakshminarayan Sahu: (a) Will the Honourable Minister of
Finance be pleased to state whether Governmeut have veceived any communi-
eation from the Government of Assam regarding the control of the preduction
of opium?

(b) What steps have ‘Government new taken or propose to take in order
to control and, if need be, te stop cultivatiou ef poppy in the State of Malwa
and other States where poppy is cultivated? .

The Honourable Dr. John Matthai: (a) Yes. )

{b) The Government of India have made a recommendation to the Madhya
Bharat and Kajasthan Unions, the States of Jammu and Kashmir and Tehri-
Garhwal to effect a cut of 10 per ceut. iu the area under poppy cultivétion ix
their jurisdictions, as an earnest of their endeavours to lmplement the common
objective of the ultimate limitation of production of opium to medical and
scientific needs. In order to consider the formulation of a8 long-term policy, the
Government of India propose to convene a Conference of their own representa-
tives and those of the Provincial and States Governmente as soon as possible. -~

Srijut Kuladhar Challba: May I know what are ths medicinal needs o
India of opium?

The Honourable Dr. John Matthal: My honourable friend, I think, raised
this matter with me in the course of the discussion T bad with the Asssm
deputation.

8hri Sita Ram 8., Jajoo: May I know if the Goveroment of Madhya Bhare®
have been consulted in regard to this matter?

The Honourable Dr. John Mattha§: Yes,

CongvurvioN oF Bhang, Charas anp Ganja 05 CENTRALLY ADMINISTERED AREAS

*579, Shri Lakshminarayan Sahu: (a) Will the Honourable Minisber of
¥inance be plesed—tostatewimt is the total annual consumption of (i) Bhangy
(ii) Chares; 8n2 (ifl) (Yewjs in the Centrailly Administered areas of Delhi,

‘Ajmer.Merwara and Coorg?

(b} What is tLe average per capite consumption of each of these drugs
;n each of the above Centrally Administered Areas? =

(¢) Do Goveroment propose to lay on the table of the House a compara-
tive statement showing the consumption of each of these drugs for the los#
10 years in the different provinces of India? v

The Hononrable Dr. Join Matthal: (a) to (c). The information is befpg
collected and will be laid on the table of the House as soon as possible.
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PReMANEST GOVERSMEST SERBvANTS FBOM PUNJAB Now SERVING UNDEB
GovEexMERT oF IaNDIa

#3580, Master Nand Lal: Will the Honourable Minister of Home ASfairs
%a pleased to state: .

(a) the number of permanent Government servanie from the areas now
under the West Punjab Government (Pakistan) whose services were logned
%o the Government of India by the Government of the Undivided Punjab and
were serving under the Government of India before the partition of the country
took place and who have not completed five years cobtinuous service in the

gm;iae of Assistant or in higher grade in the Secretariet on the 22nd October,
1 8487

{b) the number of permanent employees of the Punjab Government who
registered themselves with the Transfer Bureau for appointment under the
®arious Ministries and were pominated as such by the Bureau to the various
Ministries aiter the 15th August, 1947; and

(c) whether any enquiries have been made by the Government of India
from the Government of East Punjeb whether that Government was in a
position to absorb perwanently such persons after the term of their employ-
ment under the Government of India and if so, with what results?

The Honourable Shri S8atyabaraysn Sinha (Minister of State). (a) The in-
formation is_being collected and will be placed on the table of the House in due
oourse.

(b) The responsibility for the resettlement of employees of the Government
of Undivided Punjab who opted for service in the East Punjab is that of the
Government of that Province. They are pot eligible for registration at the
Transfer Bureau. Before this decision was communicated to the Transfer
Bureau, however, fifteen such employees had already been registered at the
Buresu and two nominated to posts of Assistants.

(c) No.
AcQUTsITI ON oF T.a¥3 JCI T FIEI IMIEcvERFNT T1TsT ¢x Kezarcarm Poad

*581. Sardar Hukam 8ingh: (a) Will the Honourable Minister of Health
be pleased to state whether any land on the Najafgarh Road, Delhi, has been
. acquired for the Improvement Trust, Delhi?

(b) What are the public purposes for which it has been acquired?

(c) Is it a fact that the land so acguired is proposed to be given 4o the
Delhi Cloth Mills?

The Honourable Rafkumarl Amrlt Xaur: (a) Yes.

(b) For the execution of the Delhi Improvement Trust's Industrial Area
8cheme. ;

(c) Most of the land acquired under the Scheme has been disposed of partly
%o the Delhi Cloth and General Mills, Litd., and parly to other industrialists.
The disposal of the remaining land is under the consideration of the Trust.

Sardar Hukam Singh: May T know which other firms have baen given this
fand? Were any land oo the Najafgarh Road, given o any others besides the
Delhi Cloth snd General Mills, Limited?

The Haoncursble Rajkumar! Amrit Xaur: T would like to have notice of
#bat question.

&hri ®. V. Kamath: Did any otfier rm apply for any paré of this 3and?

The Hanourable Rafknmart Amrit Kaur: I would ke to kave notice of tha®
question.
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Di. V. Subrumaniam: What is the acreage of land etil]l remsining for
diapesai?

The Hunourable Rajkumnari Amvit Eaur: I think the area sifll for
disposal is 2534 sares.

Mr. Nesruddin Ahmsd: Ia it a fact that the land waa originally acquired
for a large number of small induatrialisse ?

The Honourabie Rajkumari Amrit Esur: I am not aware ihat it was
soquired in the first instance for small indusﬁnahets.

Shri M. Tirumala Bao: Is the land given to the Dalhi Cloth and General
Mills, Limited, for any public purpose?

The Honourable Bajknmari Anrit Kaur: No: it is for their purposes.

Dr. V. Subramaniam: May I know at what rate waa this area sold ?

The Honourable Rajtumazi Amrit Kavri T can give the rates. Rosli ab
®s. 130 per bigha, Nehri at Rs. 317-8.0 per bighs, Ghair Mumkin at Rs. 100
per bigha, Banjar at Bs. 100 per bigha and Chahi ab Rs. 150 per bigha.

Shri Deahbandhu Gupta: May 1 know whether Government has received
any representation from the people to whom this land belonged protesting
ageinat the acquisition?

The Honourable Rajkumari &msit Eaur: I would like to have notice of
that question. I am not aware that we have had any complaints.

Shri Deahbandbu Gupta: Will Government enquire into the matter whether
the people whose land has been acquired have been very adversely affected?

The Honourabls Rajkumari Amrit Kaur: Bir, it is up to anybody who hus
any complaints always to send them te Government.

8bri R. K. Sidhva: May I lmow whether the rates which were given by the
Honourable Minister are in accordance with the prevailing market rates? - I
have not followed the rates.

Mr. Speaker: I presume the lands were acquired under the Land Acquisi-
tion Act.

The Honourable Rajkumari Amrlt Kaur: The amount of compensation is
determined under the Land Acquisition Act as amended again by the Schedule
to the United Provinces Town Improvement Act of i919.

8ardar Hukam Singh: What is going to be the fate of tbose small holders
who want to put up small factories for themselves?

The Bonourable Rajsumari Amrlt Eavr: They will have #o make repre-
sentations and the matter will be considered.

Pandit Lalaim) Kanta Maitra: May I enquire if the Delhi Cloth Mills
approached the Government of India for the acquisition of this land for their
purposes?

The Honourable Rajkumari Amrit Kaur: Yes, naturally.

Pandit Lakshmi Kanta Maitra: Do T take it that the acquisiticn said to be

made exclusively for the Improvement Trust was made solely for the purpoee
of this industrialist concerned?

The Honourable Rajkumari Amrit Eaur: Certainly not for any particular
industrialist.
Dr. V. Subramaniam: Is that area reserved for industrial purposes?

The Henourshle Rajkumari Amrt Kaur: I have already given the answer
fn reply that this was given for the execution of the Delhi Improvement Trusts
Industrial Area Scheme.

Mr. S8peaker: I think we may proceed to the nexf question.

.
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Sate 07La®D v DBrar TO GOVERNMENT BERVANT'S Co-OPRRATIVE SOCIEFIES

*582. Sarder Hubem 8ingb: (a) Will the Honourable Minister of Health
be pleased to state whether it i & fact that in 194941 or theresbou$, the
late Education, Health and Liands Department samctioned a scheme for the
sale of 400/500 plots of land near Purana Qilla to Government Bervants
Co.operative Societies and the scheme was postponed for the duration of war?

(b) Is it proposed to revive that scheme now and if not, why not?

The Honourable Rajkumeri Amrit Xaur: (8) and (b). The honourable
_ member's attention is invited to the auswer I gave to part (b) of Starred Ques-
tion No. 359 asked on the 14th February, 1949.

CovyULsoBY PRmMARY EbucaTION

*583. 8bri A. V. Thakbar: (a) Will the Honourable Minister of Eiluoation
be pleased to state whether Government have in contemplation any seheme
for the introduction of compulsory primary edueation in (i) the Centrally
Administered Areas, (ii) the Provinces; snd (iii) the Btate Unioms or sivgle
Stetea of the Union of India. in the year 1950 or in the following year?

{b) If not, when are they likely to take this inte consideration?

¢S ot w2hRd ol erelsd (D) sl (8) 2 ST g0l Uy eyl
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The Horourable Maulana Abu} Ealam Asad: (s) and (b). The scheme of
eompulsory primary education is slready in operation. For detaiis the honour-
able member's attention i8 invited to the reply given on the 17th Febguary,
1949 to starred question No. 454 by 8hri V. C. Kesava Rao.

T S or Pl il ruleS &2 S 1 gamn omd pRane

Mr. Tajamul Husain: Will this compulsory primary education be given
free?

The Honourable Msulana Abul Ealam Azad: Surely.
Sl S ke S o S dla b ptaas gy Jeke g Jom yEes
= 8 y2aSymd (el oyulsaS o ¥y &S Wepy gagy W

r. Tajamut Hueain: After total prohibition, will Government bs able to
meet the cost involved in imparting free compulsory prirary education?

Mz, Speaber: Order, order. This is all hypothetical at this atage.
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Revision oF DiSTRIOT AND STATE GAZETTEEERS

*588. 8kYi A, V. Thakkar: (a) Will the Honourable Minister of Home
Affairs be pleased % state whether Government have in contemplation or under
consideration the revigics of all District and State Gazetteers in the country?

(b) If not. do {Government provose to consider the matter?

The Hovourable £hri Satyanarayan Sinha: Thie question has been referred
to the Mioister of Education and he will give the reply in due tixe.

Shri H. V. Eamath: When?
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The Honowrable Maulana Abul Ealam Azad: With your permisgion, 8ir, E
shall answer thie question.

Mr. Speaker: Yes. The Honourable Minister may do so.

The Honourable Maulana Abul Ealam Azad: (s) and (b). The last edition
of the Imperial Gazetteer of India .was published by the Clarendon Pross
Oxford, in 1988 The District Gazetteers were also published about that time
by the Provineial @overnments. Efforts ¥e revise them seem to have been made
from time to time but abandoned on grounds of ecgpamy. As goon as Govern-
ment find an opportunity the matter will be considered.

o o I ;AR qHR F W I§ W e fewr P

Bhn H. V. Eamath: Have the present Government ever considered over
this?

ey S 2Ls g @pe , otil 5t BdaingS - g 5T (T Uy Jaenl
-
The Hobourable Maulana Abul Ealam Azad: No. Govermeent have had
no time to consider it so far.
it o Mo TR _: T FAATFA ¥ AR TR §?
Shn H. V. Ksmath Do Government contemplate to consider over it.
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The Honourable Maulana Abui Kalam Asad: When the proper time comss
Government will see to it.
N K @ : qAfge Ao FT AT ?
Shri H. V, Eamath: When will that proper txme come ?
Kr Speaker: @rder, order.
RETURK OFPROA.D3, BUil,21933 40 Fouan  Hoeaw, Pranmz

*585. Dr, ¥. 8. Parmar: (a) Will the Honourable Minister of States be
Pleased to stste whether the roads, buildings and Bushahr {(Hi
Forests, belonging to Himachal Pradesh, have been returned to that @overms
ment?
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. (b) If not what ateps have Government $aken or propose to taks to secure
their early return?

(c) Are Government awsre that stores are being removed from the Forest
Department in Bushalw before handing over and if 8o, what steps are Govera-
ment taking to siop the sgme?

The Hanourabie Shri Satyanarsyan Ginha (Minister of State): (s) and (b)-
fThe Control over the Hindustan-Tibeit road and the Simla-Tatapani road and
sncillaty buildings and over Bushabr Forests which are menaged by the
East Punjab Government under the provisions of a lease between the Provin-
eial Government and the Ruler of Bushahr State has not yet been handed over
bo the Himachal Pradesh. The question is, however, under consideration and
a decision i8 expected to be reached very soon.

(c) This question has algo been brought to the notice of the Government of
East Punjsb and is being simultaneously taken up.
N

QuarLrFYING TzsT FOR BTENOGBAPHERS
*386. Shrimati G. Durgabasi: (8) Will the Honourable Minister of Home
{Affairs be pleased to state whether it i3 a fsct that the stenographers now
attached to the Government of India Secretariat and attached offices are

required to qualify for confirmation in the Federal Public Service Commission
$est to be held in May 1949?

(b) I so, have any temporary stenographers been exempted from the
above test?

(¢) I 8o, for what reasons and what ia their total number?

The Honourable Shri Saiyanarayar Sinhs (Minister of Btate): (a) Yes,
gince 1st January 1948. This applies also to temporary stenographers who
were in service before that dafe.

(b) end (c). Approximately 150 stenographers have been exempted from the

Post since they have already passed suitable proficiency teste and have . con-
tinued to work a8 stenographers,

~ Shrimai{ @. Durgabai: May I lmow whether it §s & fact that stenographers
attached to the Government of India Secretariat who have pessed similar Tests
oonducted by the Provincial Governments are also required to tske this test?

Tha Honourable Shrl Satysnerayan Sinha: Our policy has been not to
recognise the tests condutted by the Provincial Guvernmen®s. It is only the
Federal Public Bervice Commission which conducts such tests and they ere
recognised by the Government of India.

i

Shrl H, V. Kamath: With regard to the proficiency tests #o which the
Honourable Minister referred, is it a fact that the profictency test was a8 mere
periodical test and whether stenographers who passed in the first test, but fsiled
In the second and thus had a final failure to their oredit have also been exemp¥-
ed, but those who have passed, hut were on probation aws required to qualify
fn the teat?

The Honourable Shrl Satyanarayan Sinha: I would Yke w have notice.

Shrimatl Dakshayani Valayudhan: 7Is it a faot that some candidates who

Bave passed the retemtion test and not any test for confirmation are also
sxempted?

-The Haononrable Shri Satyanarayan Sinha: Yes; they are also exempied.

Sbri W V. Kamath: Was any test in stenography conducted by the Central
Qovernment for the purpose of confirming all emporary stenographere after

Rie poste were excluded from the purview of the Federal Public Service Com-
mission?
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The Hanoursble Shrl Satyanarayan Sinha: Yes; a test is going % be held
fn May. X

8hri M. Tirumals Rgo: Will the Governmen® review the whole poaition
regardmg the large number of stenographers whioh oomes to 700, so that no
injustice is done to people who are in service for a long time?

Mr. Speaker: It is only a suggestion.

Shrimat! Dakshayani Velayudhan: How many candidates above the age
of 50 are asked to sit for the examination? .

The Honourable Shri Satyanarsyan Sinmha: I would like to have notioe.

Shrimati @. Durgabal: Will the Honoursble Minister give any reasons why
they do nct recognise the tests conducted by the Provinecial Governments even
it they conform to the standards of the test .

My Speaker: We are entering into an argument. I think we will proceed
%o the next question.

RxeoRT 0F COMMITTEE ON INDIGENOUS SYEVEMB OF MEDICINE
#587. Shri Biswanath Das: Will the Horoursble Minister of Heslth be
pleased to state:
(a) whether the committee on the Indigenous Systems of Medicine has:
submitted its report;
(b) if so, when; and
(o) the action taken so far on the report?

The Honourable Rajkumari Amzit Kaur: (s) Yes.

(b) In August 1948

(c) The printing of the Report could net be completed till very recentdy and
the .Report was published on the 20th February 1949. The Report is now
under the consideration of Government.

8hri Biswanath Das: May I know whether the Qovernment propose %o
mske the report avsilable to the members of this House after it is printed?

The Honourable Rajkumarl Amrit Kaur: Yes, Bir.

8eth @ovind Das: Besides sending the report to the Provincial Govern-
ments as was just said by the Honourable Minister in reply to another question,
is the Government going to send this report to accredited institutions ilke the
'AllIndia Ayurvedic 8ammelan for their opinion also?

The Honourable Rajkumari Amrit Kaur: The Government will follow the
vsual procedure in the matter of reports.

8eth @Govind Das: The question is not that. There was a lot of crificiam...

Mr, Speaker: He is maling a suggestion that the report may be ment -to
suoh bodies. ;

8eth Govind Das: It may be a suggestion in another way; but I wanted %o
have information. .

My, Speaker: It is enough that a suggestion is made.

Seth QGovind Das: The information was required on account of criticism
regarding the personnel appointed for that Committee.

Mr. Speaker: He is entering into an argument.

8hri Biswanath Das: May T know when tlhey would take up this report for
oonsideration? -

' The Honourable Rajkumarl Amrit Kswr: I have slmdy eaid that the repor®
s under the consideration of the Goverament
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$uri Biswanath Das: May I know whether they would think if placing this

before the Standing Committee of the Wepartment for their opinion?
The Honourable Rafkomari Amrit Kaur: The report will in due tima be

placed before the Standing Committee for Health.
Sari H. V. Eamath: When will it reach the stage of active consideration?
Shrl Biswanath Das: May I lmow whether they would take the opinion of

Universities on this report?

The Honourable Rafkumari Amrit Eaur: I do not think it will be necessary
to call for the opinion of the Universities.

Dr. V. Subramaniam: Will this report be gent to private Ayurvedio
colleges also? .
The Honourable Rajkaomari Amrit Xaur: It will be eent to whoever wants

to see it in addition to those to whom it bas to be sent under Government regu-
lations.

<) MERGER 0F BIRAXEE, JAIPUE AND JODGFUR IN RAJASTHAN

*588, Maulana Hasrat Mohani: (a) Will the Honourable Minister of States
be pleased to state whether Government of India are aware that the people
of Bikaner, Jaipur and Jodhpur sre opposing the merger of the said States in

Rsjasthan and have been urging that a plebiscite be held on the issue of
merger?

(b) Is it & fact that the Deputy Prime Minister refused tc meet the depuba-
dion of Bikaner people who are opposed to merger?

The Honourable Shri Satyanarayan Sinha (Minister for Btate): (a) No
{b) No.
Maulana Hasrat Mohavi: Hae any representation been received from Mr.

Subbkaran Surane an ex-M.Li A. of the Blkaner States giving details of allega-
tione referred to il my question?

The Honourable Shri Salyanzrayan Sinha: I wowd like to have notice.
Mr. Speaker: He wants notice. Does. the honourable member wish to
put sny further questions?

Mauiane Haara? Mohani: Is Government awsre that Mr. Burape in his

representation makes very serious allegations about eome very high officials
of the State?

Mr. Speakwr: Order, ordar. I am afraid the honourable member is giving
information. What information does he want?

8hri Gopikriahne Vijsyavargiya: Doee the Government Imow that big
popular organigations in Rsjputens have unanimously passed resolutions n
favour of merger?

The Homourable Shri Sktyanarayan Sfuha: Yee.

Mr. Tajamul Husain: Why is it that Maulana Hasrah Mohans I¢ against
-%he merger of States when he bas daeclared himself to be & socialist?

Mr. SpeaBar: Order, order. _
Shri B XK. Sldhve: Burely, 4 member can put & quaeetion under the rulea?
Mr. Speaker: I do not allow this question.

My, Tajamul Hueln: On a poirt of order.

Mr SpeaXer: There is no point of order. We ehall proceed # the mexd
-guestion. i
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Prruay Ponsgs oF PRNOES

+*589. Sreematty Annie Mascarene: (a) Will the Horourable Minister of .
Btates be pleased to state whether Indian rulers, who agree to the merger of
tho states with the Indian Daminion, are given a guaranteed annual amount
from the Indian treasury?

{b) Is it 8 fact that the Indiao princes 'whose states merge with the Indian.
Twina ate liable to direct taxation in Indis on their income and propertiea ?

(¢) What immunity, if any, or privileges are granted to suoh princee?

(d) Were the people of the Indian States, whose rulers have agreed to .the
merger with the Iadian T/nion, been consulted?

(e) Are the Indian States regarded as the private eetab:a of rulers?

(f) What are the names of Ststes which have so far merged in t.h;s Indisn.
Union: and what is the total liability of the lndian Union for the subsidies
and pensions, guaranteed to the outgeing prinoes?

The Honourable Shri Satyanarayan Sinha (Minister of Btate): (=) Yes, but
the Privy Purse is paid from the treasury of the Province in whioh the Btate Is-
merged and from the Central Government treasuries where the adminisfrafion
ie directly taken over by the Central Government.

(b) Yes, except in cases where exemption is provided for either in the
agreement or otherwise. Privy purses are exempted from all taxes. -

(c) Attention of the honourable member is invited to my reply to 8hri;
Kishorimohan Tripathi’e question No. 206, dated 18th August, 194S.

(d) Yes.

(e) No. s

A statement ahowmg the names of the States which have so far merged
with the Indian Dominion and the total liability so #ar accepted in respect of

the privy purse of the Rulers of those States is placed on the table of the
House.

Joutement
1. Ssates merged ewith the Provirce of Madrag—
" - Banganapalle.
Pudokkottai. )
2 Jtates merged with the Province of Hast Punjad—
Dajana. =3
Pateadi.
Loharu,
3. Btates merged with the Province ¢f C. P, and Berar—
Naadgsoo,
Baster.
Nanker.
Udaipur,
Sakti,
Chuikhsdan.
Rajgarh. -
Kawardba. !
Garaggnrd

+ Answer o this qeafion laid on the tahle, the questionsr being abssaf.
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Korea.

Kairugarh.

Barguja

Jashpar.

Changbnakar.

Malkerai.

Statea merged wibh the Provines of Bihar—
Baruikella.

‘Eharass wan.

. States merged with Ehe Province of, Orisso—

Athgarh.
Athmallis, ©
Bamre
Barambs.
Baudh.
Boaai,
Dasgalla,
Dbenkhesal.
Gangpnr.
Hindol
Kelsbandi
Kheorjhar,
Khandpara.
Narsingbpur.
Nayagarb.
Rilgiri.
Psl.lshars.
Patna,
Rairakhol,
Renpur.
Sonepur.
Talchar.
Tigiria.
Bdayurbbanj.

6. States marged with the Proviree of Bomday—

{a} Deccan Seates—
Kurundwad Junior,
Akalkot.

Savaour.

hliraj (Senioe).
Miraj (Junior),
Mudhol.

Phaitan

Banghi. .
Aandb.

Rsamdurg.

Bhor.

Jamkbandi,

Jath .
Eurnndwad (Sedior),
Sawantwadi.

Wadi Jeghir.
Janjira,
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(b) Gujaras Swate—
Rajpipla,
JJawbar.
Balaginar.
Cambsy.
Dbarampur,
Banada,
Baris.
Sant.
Idar.
Radhanpur.
Chhota.Udaipaz.
Lunawadas.
Sachin.
Palanpur.
Danta.
Sirobi.
Jambbugoda,
Suzguna. 2
Vijaynagar.
Tharad.
Mansa.
Sudasna -
Ghodasar.
Ambaliara,
Bhaderwa.
Malpur,
Kbadat .
Mehaopar.
Wao
Vasna.
Velasna. -
Varzoda.
Tlol.
Vakhtapur.
Likhi
Mandwa.
Dedhrota.
Hapa.
Katosas.
Ravasan,
Punadra.
Sathamba.
* Umeta.
Banjeli.
Tajpuni.
Magbodi.
Prempar.
Palaj,
7. Chisf Cormmianionsy’s area of Kvtch.—Kusch,
8. Clie/ Commicronc’s area of Rlup@ —Bilaspar.
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9. Chisf Commissiongr's area calied Himachal Pradesh—
Bbagal
Bagat.
Ralman,
Bashshr (inclading feadatories).
Bhajji.
Beja.
Daskoti.
Dhami.
Jubba! (including fendabories).
Keonthal (inclading fendatoriss).
Kamarmin
Keaibar. L J
Kutber.
Mablog.
Mangal
Bapngri
Sirmur.
Chamba. ’
Maendi, -
Suicet,
Tharoach, l

1 e it

Liabdilidy on accourt of the privy pusae of the merged Btates (eo far accepted)

Provinoe or centraily administered ares with which States are Rs.
merged.

Orissa : i E = . 3 16,78,400°
Bihur . 2 ; A 3 1,22,000
C- P. and Berar . v ’ ; 16,41,65¢
Kaat Punjab . f [ 5 : 1,32,000
Madras . i E . . i i 3,20,400
Bombey . . . . . . 43,03,045
Oevwml Gooemmem 5 . = % A 15,15,450

Totel " 96,12,0456

MERGER OF BHARATPUR BTaTe

*590. Shri Jagpat Boy Eapoor: Will the Honourable Minister of States be
pleased to state:

(8) whether the question of merger #f the State of Bharatpur with the
Union of Rajasthan or the United Provinces is under the cousideration of -
QGovernment;

(b) whether Government are aware that there is a strong feeling among the
people of Bharatpur Btate in favour of merger with the United Provinces; and

{c) whether, before taking final decision in the matter, ithe wishes of the
people of Bharatpur will be ascertained?

The Honourabls Shri Satyamarayan 8inha (Minister of State): (a) to (o).
Bharatpur ig at present a part of the Matsya Union. The question of the
breaking up of Matsya Union and taking out Bharstpur for merger with another
unit can be considered only after the farmskion of Rajasthan Union ie finalised.
¥ and when that etage is reached, the wishes of the people will be taken inte
account.
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Bhn JespatRay Eapoor: Will the wishee of the people be ascertainel
through the State Bhuvacpur Praja Mandar?

The Honourahle Shri Satyanarayanan Sinha: Oh, yes.

8hri Mabavir Tyagi: Hae tk: Honourable the Deputy Minister received.

Mr, Speakter: Urder, order.

Stri Manavir Tyagl: Wil the Honourable M nister for Btate be pleased
o intorm the riouse whether he has received any represelsuion from the

peopie ot Bnaratpur expressiug ihe.r desrre to tnerge the btacu m the Un.ted
Provinces ?

Tae Honourable 8hri Slgyanmyan Sinba: A statement to that effect hse
been received.

8hri R2j Rahadur: Is lt a fact that the Congress organizat on, both Pro-
vincia: and local functioning in the Matsya Uniou, passed resolutions ask.ng
the @overnment to merge Bharatpur with the Un.ted FProvinces?

Mr, S8peaker: That has been put and replied to.

8hri H. V. Kamath: As regards the shape, form and contour of the pro-
posed Rajasthan Union is the matter under considerat.on? )

The Homourable Sbei Satyanarayan Sinha: Yee. ‘

8ari H. V. Kamath: Je it a fact that AjmerMerwars is to be exeluded
from this Union? i

The Honourable Shri Satyamarayan Slaha: The whole thing haa not been
finalized,

8tri Jaspat Roy Kapoor: Ia the Government aware of the fact that very
strong cultural ties exist between the people of Bharatpur and thdse of Mathura
and Agra detricts in U. P.?
Mr. Speaker: Order, order. The honourable member is advanci_ng argu-

mente: Kl s"“J

PrrsoNAt, EsTaTES OF NIzZAX oF HYDERABAD

“691. Shri Jaspat Roy Kapoor: (a) Will the Honourable Minister of Btatee
be pleased to state whether it is a fact that His Exalted Highness the Nizam
of Hyderabad has voluntarily handed over his pe:sonal estute to the Govera-
went of the Btate?

{b) What is the total annual income from the said estate?
(e) What amounl, ¥ any, out of this income will be paid to His Exated
Highnege the Nizam?

The Honourahle S8hri Satyanarayan Sinha (Minister of Btate): (a) Yes.
The Nizam has agteed to hand over the control of the S8ari-iKhas to the
Bydersuad Government to be administered as part of the Diwani.

(b) ‘kme dotal gross annual income from the Barf.i-Khas .is estimated to be
abou. rns. 23 to 8 crores.

(¢j tvo amount is payable to the Nizam out of Barf-i-Khag revenues.

.. Tafaroul Hudaln: Bince we have actually conquered Hyderabad .

W, Speaker: He need not go into the reasonst

Mr. ?.‘l!&mlll Huosgin: Why do Government propose to pay anyﬂnng to
the Nwam since we have sonquered that country?

oOMr, Speaker: This is not in the question at all! .

Shrj x. V. Eamath: Will the entire income from the Barf-i-Khaa be
expended for public purposes?
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The Honowrabls Sbri Satyanasayan Ginua; L wowd like to ndve uot.ce.

bus, Ay siased Julli L5 8uy s W De puid W the MIAWD 10 COLPDSI-
Q0L JUr LauwlLg OVET LOB Otate ?

186 vovwsule Nasrl Swyagsradyan 8.nha: 1 have
. of thus as W Le paad oub.

S0l apt Sredaq Jaun:

said no aum out

If any sum at all from whatseever fund?

That will be beyood the scope of the question.

Mzx. Magiraddin Ahmad: What 15 the net
€roEs luwuiue Uus Leeu swted W Lhe Huswez.

s Mr. Speauer:
jucome of this Gtate? The

The Honourable Siri Satyanarayan 8iaha: I would like %o have notice of
W quasuow,

8an Rej Bahaduwr: May I koow what is the %.tal income by way of Privy
Purve suu vinerwise, that 13 bewg drswn by ihe Nizaw?

Mr. spuasker. Urdwe, order.
tion.

".Jus 18 outside thts acope of the present quce-

8hri Mahavir Tyagi: Ia the Nizam going 1o be appomud the Bamrnmukh
of* k1 yderuoud ?

Mr, Speaker: Order, order.

Sarimati G. Durgabaii May 1 know the total extent of this estate—whe-
ther 1t 18 tbe b.ggest of ull the other personal eststes?

The Hooouraole 8hr]l Satyanarayan 8inhs: 1 would like o0 have Dotioe.

Stare Pouice Foxos v HYDERABAD

*582. Shrl Jaspat Roy Kapoor: (a) Will the Houourable Minister of Btates
be plessed w stste wnat 18 the total aumber of Stute Pouce forwe in
Hyderabad?

(b) What is the number therein of those who are not noimal residents of
the b.ato?

(c) Was a0y communal bias exhibited by a section of the police during the
veceut disturbunces?

The Honourable Shri Satyanarayan 8iuba (Mivister of Btate): (s) Approxi
mately 84,000:

(b) and (c). An enquiry has been made of the Government of Hydomb.d
whose reply is awaited.

8hri X. Hsnumanthalya: Are Arab nationals among the Hyderabad troops?
The Homourable Shri Satyadarayan 8inhs: May be. I do not kuow.

8brl 8. Wagappa: Is it a fact that one community of the people alone bag
manned the whole police department in Hyderabad?

- ¥he Honourable 8hri Batyanarayan 8inbha: I would zequire notie of that
L ]
RBLEASE of Pror. IBRAHIM OF HYDEBABAD

503, 8hri Jaspat ROy Eapoor: (a) Will the Honourable Minister of States
be Pleased to state whether it is a fa%t that one Prof. Tbrahim of Hydern
was teleused on his profession of change of heart. but after release he wem %0
JI'aktiaten whence be made a broadcast hostile to India?

(b) If it is a fuot that he went to Pakistan, was he given the neomazy
petmit by Government and if so, why?
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(c) If he waa not given any permit, how did he manage to loave India?
The Hononrabls Shri Satyanarayan Sinha (Minister of State): (a) Yes.
(b) and (c). Permits for Pakistan ere issued by tha Pakistan High Com-

wijsaioner in Indis and not by the Government of Indis.

S8hrl B. V. Kamath: Which was the authority that was sat:sfied thet

Prof. Ibrahim hed undergone a change of heart?

The Honoursble Shri Satyanarayan 8inha: Does it arise?

Mr. Speader: It does not arise, but can the Minister answyer it?

The Honourabie Bhri Satyanarayan Sinha: (f course the spplication muat
bave been made.

Mr 8peaker: If the Hoooursble Minister is in the know of it, he may
answer, otherwise he may ask for .notice.

8hrl Jaspat Roy Kapoor: Is there any method by which the migration of
such person§ %can be checked from Indisa to Pak’stan?

Mr. Speaker: The question is too generai and hypothetical.

Shri M. Tiramals Rao: Does that professor possess any property in

Yyderabad?

The Honourable S8hri S8atyanarayan Sinha: I wou'd J'ke to.hnve notlce.

8hri Mahavir Tyagi: Does the Proféssor belong to the Razakar organisa-
tion?

The Honourable Shri Satyanarayan Sinha: Y would like to have nofice. I
do not know. ~

Famvg ocoxpimioNns ¥ Kurom

*594, Bhrimati Dakshayan! Velavudhan: (a3 Will the Hononrable Miniater
of Staten be rleased to state whether (Government are aware thit pesnle (died
of starvation in the newlv.crasted Chief Commissioner’s Provicce of Kutch
in the month of December 19487 =

{b) Is it a fact that the poorest sectiore of the people were living on wild
grask and tree roots. &8 grain was not aveilable?

fo) Ts it a fact that no grain bas been sent to many villages in Kutch for
the last eleven months? ’ e

{d What is the guantity of grain ration d'stributed now in the vil'ama in
11{|\tch end what was the quantity thst was distributed per aeud in Decembur
048? i

(¢) What ig the agency that distributes grains to the people of Kutch?

{ft ¥ad the Chief Commissioner of Kuteh given anv aseurance %o the
people that the grain distribution by the Grain Distribution Company would
bo abolished?

{e) 1f4he anwwer to part (f) above be in the affirmative, why was tha
promisg not carried out?

{h) Who are the controlling authorities of this Grain Distribution Company?

{iY Has the Chief Commissioner made apy arrangements for relief work
s8mong the famine stricken people?

(1) Is famine & recutring phenomenon in Kuteh, and if so, what steps are
taken bhv Government to prevent tbe ssme? °

The Ranouratis Shri 8atysnarayan Sinhs (Minister of Btate): {(a)} and. (b).
° .

No.
®) Ro. YTl B
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(d) 12 ozs. per head of grain is distributed now. The ssme quantity wss
distributed in Dezember, 1948. _ ‘

(e) The Aistibution of foodgrains ia done under the direct suparvision and
control of t'e Nirector of Food Suppliea, Kutch.

(f) ¢ 1. The G-e'n Distrbution Compeny which functioned under the

revious aumini trat or«is oo longer in-charge of the transport and stocking of
oodgrains in Katch.

(i) Yes.

(i) Yes. Urgent «ops have, already been taken and are being taken io
eonetruct more irrication tanks sand we'ls and deepen the existing ones so as to
provide water for cult'vation, other long-term measures are also under con-
sideration.

M. Spoaker: The question hour is over.

) (B) WRITT'EN ANSWERS .
Exmia Txmporary Nox-Mratng EMPLOYFEY oPTRD FoR PagTeraw

v§95. 8bri 8. Nagappa: (a) Will the Honourshle Minister of Defance be
plensad to state the tota] number nf non-Muslim Extra Temporarv Pmnlorvees
peunaner tly living in the Indian Dom nion who opted for service in Takigtan ?

{b) How uiauy of auch personnel have withdrawn their option for service

ir. Pakistan?
(=) Are“they ellowed the sawme privileges aa they were enjoying before

partition? _

(d) X not, why not? ‘

The Honourable 8ardar Baldev Singh: (a) No figures are available, as
E.T.E. personne! were not required to opt for one Dominion or the other.

(b) to (d). Do not ariae.

Congrereviovy of Hovsws w RasTi-THAN.SiNoE Nacsn Karov Baocy, Deum

*598. 8hr] Da'noder Swmp 8eth: Will the Honoursble Minister of Health
be pleased to state:

(a} whether it is a fact that plans for the building of houses .in the area
known as Basti Than-Singh-Nagar, near Anand Parbat, Karol Bagh, Delhi, are
not Beng passed;

(b} whether the area referred to above haa provigion for streets, eanitation
and rouds in the existing sites; and . ‘

(c) whether Government propose to permit temporary oonstructions in the
above-mentioned area to such of the legal holders of the building plots aa are
prepared either to pay to Government the coats of eauitary inatallations and
other developments in the area or to demol'sh the temporar g bulld ngs with-
out cleimiug for corapensation when so required and if not, w

The Honourable Rajknwmari Amrlt Kaur: (a) Yes.

(b} The area has at present no provnslon for sanitetion, M ar atbsx'
services.

- {¢} For the following reasons t,empornrv buxldmge in this ares capnot be
permitted:

(1) A lavout for the area has already been approved by the Delhi Improve-
meot Trust and a8 Development Scheme je to be framed shortlly.

t {2} Inthe absence of proper errav@ements for eanitation, roads and other
servicer erection oi temrorarv structures will create unhykienic eondiions.

(8\ T temnorary structuves are vermitted it will nnt be eas? to reaumé”
possession of the 1and with the result that the execution of the Trust’s sk dmes

will bo deisyad

- =
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ForuMATION 0F UNIONS AND MERGER OF STATXS WITE PROVINOES

a3. 8hrl X, Raﬁumanthaiyl: Will the Honourable Minister of States be
pleased to state:

.(a8) the number of Indian States which have merged with Provmces,

(b) the number of States which have formed Unions; and %

{c) the number of States which remain a8 separate units, and the names,
extent and population of each of sush States?

The Honourable Shri S8atyanarayan Sinha (Miuixter of State) (») to (e).

‘The attention of the hoiourahlu ‘member is invited to Appendix XiX of ‘Lhe
White Paper on Indinn States” o copy of which is in the Library.
8ince the 1esue of ‘The White U’aper’ the following changes aave occurred:
(i) Marurbhanj State has merged with Oriesa.
~ (ii) Bilaspur State has been constituted info a Chief Commiasiouer’a Pro-
vince.
(ili) Kolhapur and Baroda are merging with the Bombsy Provinee wibh
eifect from 1st Matwch and 1st May 1949 respectivels.
(iv) Dante” has merged with Bombay.
(v} The adminisiration of Sirchi State has been taken over and entruséed
" to the Government of Bombay ss agents of the Certral (overnment.
Privy PumswS oF Privors
38, 8hri X. Hanumanthalya: Will the Honourshle Minister of Btstes h:
pleased to state:
(a8) the number of Princes whose States have merged with Provinces and
the amounts of privy pursds, fixed for them;
{b} the number of Princes whose States have formed into Unions and the
emounts of privy purses fized for them; and
(c) the number and names of Prinoes whose States remain as separaba
* units and the amounts of privy purses that are being drawn by them anpually?

The Homourable Shri Satvanarayan Sinha (Mmister of State): (a) to (o).
As regards the number of Princes whose Btater have merged, formed Into -
Upnjons and remain as separate units, the attention of the honourable membne
is invited to my reply to his ques®on No. 33.

As wegards th.: privy purse of Rulers, 1 refer the honcurable rneinher o
the reply given to question No. 34 by Shri R. K. 8idhve on the 10th Auguet,
1948,

The Govarnmeni of Tndia have no irformation regarding privy pumee
amounts drawn by Rulers whose Btates remain 88 ssperaje unite.

Aszizranwr Acoornts OrrrER3, AmonUNTANT AND CrERES nv Rasmway
AvD1r DEPARTMENT

84. Slkri Damoder Swarun Seth: Will tho Honoursble Minister of Finsnce
be nlessed to state: (i) the number of nermanent and temnarary posta of
Assistant Accounts Officers and Arcountavts ottached to; (il) the numhnr of
parmnnert Asrislant Accounts Officers and Accountrnts and Suhordnata
Railwav Audit Seivice Examination ounlifed] clerks borne on the eacire of:
and (iif) tho rumher of unqusiified clerks holding the posts of Avpountants
in erch of the circlee of the Railwav Audit Department on the dates imme-
distelv precedineg and eucreeding the dahs of pxmhm of India and ss op
18t Jenusry, 1949?
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The Woncurabie Dr. Jobn Maithai: A statement giving the informetion is
Jaid on the table of the House.

STATEMENT

Immediately Immadiately ' On let
su'oseds N Janusry, 1949,
partition. partition.
Permanant Tempo- Per'm_snm Tempo- Permeanest Tempo
ra'y. rary. rary"

{i) Naumbder of permosent and temporary poets of desistants Accownts {4udit) Ofcirs
and dccoumtants (Auditors) attached to each cirele of the Baiway Audit Depere

ment, 1}
Pungab Circle
Aseistan$ Acoounts (Audit) P e e 2
Offoers,
Aocoountants (Auditer) 27 e 16 16 4
= Bengal Tircle
Assistant Aoconate (Audit) 3 2 ? 1 2 4
Ofoere.
Aoconntants (Audftor) . 87 7 81 4 21 11
8 onthern Cértle
Aessist:unt Aosounts (Auzdit) R E 3 1 3 1
Offoers.
Aoccosntant (Auditor) « 38 7 3 7 33 12

(ii) Numbder of permanest Aseistant Accounts (dudit) Oﬁceu, Accountants (Aszhum)

and subordinate Rail Adudit Sevvice Emomination qualified clerks on $he cadre
o} eath of the cmlu“y the Railway Auiit Depardmant.

Pungob Odrola
Assistant Aocounte (Audit) 3 P 1 - 1 o
Offtcers.
Aoccountaata(Auditors) . -*25 . =25 i 25
Qualified Clerks . . y 15
(5were on dguhtion (8 were on deputa. (11 ase o d p\nn-
0 other officee.) tien to othor offices) tiom to otnezkoi‘ucoﬂ
. Bengal Cérels.
Asaistart Aocounts (Audit) 3 i 2 w4 1
Officers. .
Aocountante (Aud!\on) . =37 .s 37 5y .37
Qualified Glﬂks ' f ] biw 10 12

*(Permanent supernumersry posts are being created to protect the rights of permanent
men who are without permanent posts on partition. e
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Southerm Cireh. .
Ansiztans Acoounts {Andit) 3 3 3
Otticarn. 3
Apovuatants (Auditors) . a3 33 K]
Qualified Clorks . . i6 .. 15 i 17 ..
(4 were on' deputation (4 were om deputa- (4 ure on deputution
to otner oftices.] __ to otber ofhces.) 10 other ofbices.)

(i) Number of unqualified clerks holding posts of Aceountents iduditorsy in eack -of the
oaicies of the Hauwoy (Audit) Department.

Punjadb Cwrcle.
Uaquelifisdl Clerks . . . .
Bengal Cércle.

Unqualifet Cherke . : 1 . . 1 5
S outhern Circle @
Unqualified Clerks . 5 5 . . . 5.7 . - 7 e

Domisrio 8ciENoE X Deeri Gmmn Scmoors

35. Bhrt Pamodcr Swarnp Seth: Will the Horourable Miniater of Education
~be preased to siate: .

(a) whether it ia a fact that howsehold s=ience has been prescribed aa one

of tne compwsory euojects for the aixth to the e.gbin clusses In all the Gicls’
Schoola at Lelhi; >

(b) the averuge number of periods per week provided for teaching houee-
bold ecience in these schools;

(c) whether Government are aware that no arrangements have been made
by any of the schoos suthorities to provide the gl siuieuts with requisite
uruc..s such us cedl, sugithi, uienails, etc., for wbe study of housthoid sciviice,
and that the girl students are required to briag them from their homes; sud n

(d) if 80, whether Govermment propose to see that the  requisite articles
are prov.ded by the school authorities, at the cost of the girl studens, it enn-
sidered necesaary?

The Hououraole Maunlana Abul Kalam Azad: (a) Yes.

(b) (i) Pranary Schools-—6 periods of about 85 minutes each.

(ii) Middle Schools—6 or 7 periods. (Class VI to VIII).

(iti) High or Higher Seoondary Schools-—6 or 7 periods.

(c) and (d). * A circular was issued by the Educationi Department, Delhi
Provinee, Delhi, in April, 1947, asking alt Manugcments to provide Domestic
Beience equipment in Schools. Moat of the schools hsve complied with these
nstructions, while the few that remain ave purchasing the necessary equipment.

SBHORT NOTICE QUESTION AND ANSWER
Hurenr STRIRE BY BispB1 Har17AN RBFUOEES IN SABARMATT AND ARMEDABAD

Bhrl A. V. Thakksy: Will the Honourable Minister of Relief and Rehsbili-
tation be plessed to state:

(a) whether it is & fact that refuges Har'jans from Sind living in Babarmati
and Ahmedabad have gone on hunger strike;

(b) if 50, the number of men, women and children;
_ {0} when the strike was undertaken and whether it hae now been abandon-
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(d) she reason for the hunger strike;

{e) what occupst.ons have been provided for the employment of the work
mg persons among the hunger strikers; and

(f) how many persons have been provided with work and since how many
months? ]

The Honoutable Shri Moban Lal Baksena: (8) to (d). 350 Ilarijane com
prising of 130 males and 120 females went on hunger str.ke on the 11th Feb-
rusry, 1849 snd broke the fast on the 16th Februsry, 1849, on the Commis-
aioner’'s assurance that their case will be represented to Government for
redress. The striker's demauds were:

(i) Free tationa,

(ii) Rent free accommodation.

.ot

(iti) Conetructional charges in Camp hutmants,
(iv) Relsxaton of rules regarding seourity for rehabilitation loans.

(e) A Wenving Centre bas been started and yarn has been provided for
weaving. Some of the refugees have been engeged on labour in local refugee
campe.

(f) The information ie heing collected and will be laid on the table of the
House in due course.

8hri 8. Negappa: May I know the duration of this hunger ptrike?

Boveral Honourable Members: 1tk to the 16th.
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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
DEBATES

(ParT IT—PROCEEDINGS OTHER THAN QUESTIONS AND ANSWERS).
Tucsday, 22nd February, 1949,

The Assembly met in the Assembly Chamber of the Council House at a
Quarter to Eleven of the Clock, Mr. Speaker (The Honourable Mr. G. V.
Muvalankar) in the Chair.

QUESTIONS AND ANSWERS

(8¢s Part 1)

11-30 A. M,
GOVERNOR-GENERAL’S SALARY (EXEMPTION FROM

TAXATION) BILL

The Honourable Shri Satyanarayan 8ioha (Minister of State) gon behalf of
the Bonourable Sarda) Vallabbbhal Patel): Sir, I beg to move for leave to
intrcduce a Bill to provide for excmpting the reduced salary of the Goverpor-
General from taxes on income.

Mr. 8peaker: The question is:

“That leave be granted to intzodace a Bi\ to provide for exempting the reduced salary of
the Governor-General from taxes on income."

The motion was adopted.

~ The Honoursble Shri Satyanarayan Stnha: Sir, I introduce the Bil.

Ot c—

DOCK WORKERS (REGULATION OF EMPLOYMENT)
AMENDMENT BILL

The Hoooursbie Shri Jagjivan Bam (Minister of Labour): Sir, I beg %o
move. for leave to introduce a Bill to amend the Dock Workers (Regulation of
Employment) Act, 1948

Mr, Spealer: The question is:

“That leave be granted to introduce a Bill to amend the Doock Workers (Regulation of

Employment;) Act, 1958."

‘The motion was adopted.

The Honourable Bhrt Jagiivan Ram: Sir, I introduce the Bill.

RAILWAY BUDGET—LIST OF DEMANDS
Ssconp Stace

Mr, 8peaber: The House will now discuss the Demands for Grants in
respect of Railways. I understand that a list showing the agreed Cut Motions
which will be moved baa been circulated to honourable members.

Mr. ¥rank Anthony (C. P. and Berar: General): Sir, may I know whether
the dacussion will be confined to the four cut motions which have been ap-
proved of by the Chief Whip or will other members be allowed to move their
cut motions. I notice that all the four out motions are in the names of Cou-
gress members and motions given notice of by non-Congress members have
been shut out. This is a procedure which has never been adopted during the
past eight years.

Mr, Speaker: Has the honourable Member himself given notice of any

out motions?
(719)
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Mr. Frank Anthony: 1 have but every one of them bas been shut out.
I notice that there 1s not one approved cut motion with regard to ruilway
labum wheeh is to be moved frown the s.de of the Congress Purtv.

M-, 8Speaker: ‘The procedure that we have been adopting is this. It is
through the Chief \Vhip that all the parties of the House meat together und
come to & certum agreement as to what mot.ons they waut v3 move and what
they do not wuut to move, So it .& an ugreed arrungemeut and it 8 really
a nutter between the Chief Wh.p uud the honvutuble membiors of the House.
I do not think 1 shuil be called upwa Vo pronounee wuy op won or adjud.cate

upon the merits or othe wise of un uptecment utrived at between the purtles
berw.

Mr, ¥rank Anthony: Docs that mean, Sir, tbut the previous democra-

tic yractce would he departed from and no one except u Congressman can
move a cut motion?

Mr. 8Speaker: So far as the Chair is concerned, it will allow every n:ember
who w'shes to move a cut motion to move it. It is not the ooncern of the
Cliilr to soe that a particular motou is moved or not. 1t is for the members
to come to an agreement if they no like und if an agreement has been come
to and if it has been accepted by all us un agreement, then of course, lhe
Chair may help in enforcing the agreement. The honourable member bas
every right to move any motion he Lkes.

&hri H. V. Eamath (C. I'. and Berar: Genera.): Is not auy duty la:d upon

the (Goverament Chief Whip to consult all members who have $abled wut
motions before an ugrecient i8 arrived at?

Mr. g8poaker: That would be going into another question, mnamely the
functona of the Chief Whip. It is a matter which honourable members shoutd
adjust among themselves: it is not the concern of the Chair at all, So it
appears then, thut there dones not seem to be quite an agrcement with regard
to 1 themotions to be moved?

The Honourable Shri Satyanarayan 8inha (M.nister of State): Sir, I
consulted the organised pnrties in tho Honse. 1 consu'ted individual members
alko.  All of themn told me. except Mr. Awtlony, that they would like those
four cut motions to he ‘dscussed which T had  proposed to them. None of
them objected to thut vesterday.,  But [ must tell you, Sir, that there is no
orgrnwed party us smeh in the ouse: hut 1 have consulted most of the mem-
bers. including the non-Congress members of the House.

Mr. 8peaker: Let us not take up the time of the House in this discussion.

We shall proceed with the business, but I might tell the Honse that
whosoever wants to move @ cut motion may do <o but those who want tn move
ther might have consultations with the Ch'ef Whip and see if they can come
to some agreement.

As regarda the time-limit for speeches the usua! practice has beeu to fix
a thlt of 15 miuutes for all speakers including movers of the Cut motions
and 20 minutes for the honourable Ministers replying. I trust this suit honour-
able members.

DeManp No. 1—Rainway BoaRrb.
M: 8peaker: Motion is:

. “Fhot 3 sum not excecding; Rs. 32,58,000 Lo grarted to tho Governor-Gereral to defray
tne onarces which will come in ceurse of puvinent during the year ending the 3lat day of
March. 1950, in respect of the ‘Railway Board’.’’

General Corruption on Railways
- 8hrimatl G. Dargabai (Madras: General):  Sir, I move:
“'That the demand under the head ‘Railway Board' be reduced by Ras. 31£0.”
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Sir, corruptn | ke men power is u problem which is pereniaMy with us. It
is a very difficult and painful task to talk ubout it, us it would he cleurly doiug
iqjust.ice to o consideruble body of houest public servuuts. - But, Sir, not to
talk about it would be unwise when iwe find u general slakening in the motaie
and efficiency of workers und nlso a greduul deteriorution in the stundards of
civ.ic niorality. There hus buen u greut deal of tulk ubout it.  Bribery snd
corrnption nve rumpant, The Goverument of Indn hes stirred itself off end
on to do something to eradicute this evil und I need uot detai! ull the Acts
passed from time to time und ulso the varous tribunule sct up under thesze
Acte to deul with these cnses with specul powers [rom time to time, and thus
tackle this evil.

[At this stage Mr. Spealeer vacated thie Cheir, which wan thea occupied Iy
My Deputy Spealcer (Shri M. Ananthusayanam Ayyangar).]

The relevant luw of the land in this regard is the Anti-Corruption Act
though that is a belnted legislation which hus come in the year *1947. It has
very strngent prvisions but the powers are very inadequutely used by the
courts of luw or the tribunuls which nre called upon to deal with these cascs.
So 1 think theve is some truth n suy.ng thiat they remsin to u large extent
paper laws,  Let us exumine the cnges of corruption arising on railways. We
nte told that therc ix u specinl polce estnbisliment working under the Hone
Mnistry to deanl with cnses of corruption on railwnys. We note from the
figures of the cares handled hy the special police establishment from tme to
time that it is only a fourth or 6fth of the total number of ocuses tnken to
conits of law thut have resulted in convictions, the rest resulting in acquittals,
We ae given an explmtion that evidence is not forth coming sufticiently io
justify n couwviction. The Honournble the Railway Minister in  his  speech
last sear uppenrled to the puhtic for their co-operation in muking evidence and
informaton nvauiluble to deal with the cnses of corruption effectively. I
consider that it s a very difficult task which the public are asked to perform
becuuse many sectons of the public ke businessmen or the staff of the
-va jous Departments of Government would not themselves volunteer informa-
tion unlesss they wre assured that the informntion passed of by them to the
autharites converned would be kept ocnfident'nl and that the matter would
be looked into and wrome speedy netion laken on the basis of thut information,
If enly this assurmice is given hy the honourable Ministerr [ am sure the pub-
lic would be quite willing to make information  wvailahle for enahling . the
aunthorities concerned to deal speedily and ulso effectively with these cuses.

T need not teke the dime of the House in disenssing the varvious depnrtmonts
of raillwav udministration wherc we see this evil being practised very much.
One of them is wugon traflic md corruption is considerahly visible in regard
to wagon traffic. The methods of the rnilway staff in dealing with the publie
in vegard to this are to some extent deplorable. Tt is said that wagons are not
eauily ntide avallable for goods t-atfic and the public have got to resort to
many: kinds of practices to secure priorities. And this evil is practised at every
stuc of th's goods traffic. Even if it is assumed that the wagons are secured
thev do not reach their destination in time, und even when- they have reach
their destinntion are not trnceab’e before woime months have clapsed. That in
the position. At all these stages the purtics conewrned are put to  numerous
dificultios and they. hove got to do manxy things, witich thev ousht uot to do,
in seenring the ohjeet w'th wh'sh they hook the wagons. A high standard ot
work s expected Dere andt the position could be remnelied hy strong «<upery:.
sion nnd alzo by stringent deparbimental  action.  The officinls  could dcut
with these matters very severely if on'v they have got u nind to do it have
the intention to check these practices.  But [ aee thut e cfforts of the ~ffi-
cialg in tbis regard ore to some extent hulf-hearted.
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There is another place where this evil of corruption i quite rampant and
that is the workshop. The position there has very much deteriorated. It is
soid that there is a surplus of working staff considering the quantum of work.
But thwre is delay in effecting repairs and the output of the work is quite
ingufficient and also inefficient. A lot of material is wasted and the material
is not put to use for the purpose for which it is intended. Here the authorities
in charge of supervision could be a little more alert, and if proper attention is
paid the position could be very greatly improved. The . supervising staff may
be men of honesty and integrity and if only they are empowered to deal with
the minor offences occuring in the workshop from time to time in an etfuctive

manner things wouid improve. A strict watch and a little more severe actiorr
would improve matters here.

There is yet another pluce where this evil is very much practised and
that is the booking officc. It. is really painful to talk about our own men but
when we see this evil practived tu a considerable extent we have to bring it
to the notiee of Government with a view to check it. I awm told that u regular
12 Noo rate ranging from one anna to four annas is charged tefore a parcel s

bocked. In tho goods booking offices regular monthly rates are fixed ane
a'l the moneys that are being taken either by way of illegnl gratification or
consideration are pooled in one centre and divided between the staff engaged
on this work, from the highest to the lowest.  This position also could be
very much improved if only there is a section of intellizent and honest work-
ing staff with some stringent powers of supervision.

There is another matter which requires attention. We are told there is:
black-marketing in t$ickets. It is an open secret that ticket checkers and
examiners take a considerable amount of gratification from persons for
gllowing them to get out or to get into trains. The ticket coYectors at big
junctions, I am told, make enormous swuns of money. Here I suggest that
surprise checks by inspecting officials and a little bit closer scrutiny of the
applications for refinds of unused tickets, and also measures for the prosecu-

tions of persons who are engaged in black-merketing of tickets, could improve
the situation.

A word with regard to the selection of candidates. I need not say much
about this because it is very much talked of in this House. The personnel
of the Commissions who are charged with the trsk of recruiting people may
be selected after a severe test. They must be men of honesty and integrity.
I am told that a lot of favourit'sm is shown here. They may be given striot
instructions to confine themselves entirely to the rules laild down for selec-
tion and not be influenced by any personal considerations. Having said this
I would like to say that my task is made very much easier because #he
honourable the Railway Minister has already stated, and it is gratifying to
note from his speech, that the anti-corruption drive will be conducted with
the maximum of intensity hereafter and that this problem is engaging his
strlous attention. He las also given an indication of $be various details of
the scheme submitted hy the Railway Board to effectively carry out this
drive. Sir, I hope that they will not remain mere paper schemes but tbat
they will be given effect to end that they will continue to engage the serious
attention of the honourable Min'ster and also the honourable Minister of
State for Railways who is there to assist him.

In addition to what the Rai'way Board has done and in addition to whak
ths honourable Minister proposes to do to effectively oarry out this drive, Y
weuld make a suggestion that it would be better if the Railways have thelr
owp intolligence department attached to the Rallways to detect and pre-
vout crime sufficiently in time in order to enable them fo take speedy action-
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Also, T feel that it would be better if some kind of ad hoc committees were asso-
oiated with the task of investigating the crimes us and when they arise; they
need not be courts of 'aw. As and when a person makes an application or
gives mmformation, these committees should go into the matter, and also assist
the courts of law if need be.

In the workshops also, a lot of improvement could be effected. We
should not hesitate to give the maximum extent of deterrent punisbment if
& serioua case comes to the attention of the Minister or the authorities con-
cerned. Even the penalty of withholding increments and promotions,
including stoppage at the efficiency bar, and such other improvements which
the honourable Pandit Kunzru has suggested here and in his report, may
also be given effect to and adopted.

Above all, the ultimate sanction in a democratic community, against
corruption and evil is information &nd public discussion. The honourable the
Railway Minister, in his last year's speech, had already said this; he had
drawn our attention to how the public cou'd co-operate in this matter. I
remember him to have said that there cannot be any corruption unless there
are two parties. Therefore, I feel that it is not only the railwaymen—to a
small extent it may be the railwaymen—but also the public who are concern-
#d, who should be very alert and sincerely make an effort to promote the
standards of civic morality ¢nd contribute to discipline of the general public. :

One more word nnd T have done. Tt is shout the publication of adminis-
trution reports. I do not know whether they are ever published or if they
are, whether they are not out of date. The Gavernment or their scrvants
who have to deal with these matters would not be temipted to behnve in &
shahby manner if most of what they do is, in some form or another, open
to public discussion.  Therefore, T appeal to the Honourable Minister {o see
that something is done in this regard also.

T have already spoken on corruption. 1 have uot more to say about it
because, as I have already suid, it is n very painful task to d'scuss it in deteil,
bringing to tho notice of the ITouse the varions mean methods udopted in
practising this evil; it would ulso he doing a cleur injustice to a very wousi-
derable body of honest public servauts. Therefore, I hope thut the suggestions
which I have made and the points that I have been able to bring to the notice
of the Honourable the Railway Minister would be tuken into consideration,

Mr. Depuly BSpeaker: Cut mot'on moved:

“That the demand under the head ‘Railway Board' be reduced by Ra. 100.”
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(English translation of the above apceech)l

8hri Deshbandhu Gupta (Delhi): What the honoursble Shrimati Durgubai
said in the course of her speech hus rendered my tusk lighter. You might
remember that on the last occasion 100’ when I took part in the debate on this
subjuet T placed before the House u few instunces of corruption. Toduy ugsin
I wish to cite some instances.

It is genernlly w'leged on behalf of the Administration, and it is even cor-
rect to a great. extent, that until the public co-operates in this matter it is ex-
treinely aitScult to uproot this evil. But, 1 wish to say that the state of offairs
in certnin pluces is such that, even when co-operation by the public is forth-

¢oming, that amount of effort is not made to check corruption as one might
desire.

Tt pleases me thut the other duy while broadcastiug a speech the Honour-
ahie the Railway Minister himself conceded thut corruption in the Railwnys had
become wide-spread. Bis words were: ‘‘Acceptince of illegnl grati‘ieation is
almonst a tracition, deep-rooted und of mnny decrdea etanding.’’ While, on
the one hand, this is the opiuign that he holds on this subject he has, on the
other harnd, stated in the course of the annual report that of the total of 837
investigated coses, 80 were sent up for trial to courts or tribunnls nnd that
282 persons were convicted and 188 acquitted.

He has also expressed his satisfaction over this achievement.  There is no
doubt that keeping in view the previous state of nffairs it can be said that there
has been some improvement in this behalf and that the specinl police have done
gomething after nll. But, on the one hiand, we see that this evil is so oggra-
vated that the Honourable Miniater for Ruilwiavs himse'f says that acceptunce
of illegal gratification hnr become & tradition and that it# roots are very deep,
while on the other hand, the position is snch that in the course of a vear the
gpecial police have been ah’e to secure convictions in 282 cases only. Does
this not shcw clenrly that the problem has not been given the amount of atien-
tiou that wes called for? When we see that a quarter less than nine 'akb
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persons are employed in the Railways who have been brought up in an atmos-
phere of corruption the detection by the special police of just 282 cases during
a whole yesr is not the kind of uchievement that one might pride m.  Nor s it
something over which the Honourubx Minister for Kailways could be con-
gratuinted. In my opinion the speciul police that has been uppointed by the
Home Department on behulf of the Central Government has & better record
of work to show for the year. “Hence, I feel that greatet: attention is required
{o be paid to this side on the part of the Honourable Minister for Railways.
The truth is that where the guard turns thief (the fence feeds upon the field)
the field cennot be protected. Those people who are assigned the duty of
detecting corruption instead of getting at it und fiuding out what things are
happening at what pluces themselves turn abettors in that behalf and, in this
way, instead of detecting corruption, iutensify it.

Sister Durgabai hos described the modus operandi used in the receiving of
itlagal gratification und also how far it reaches. I do not say that all the high
officers +f Lhe Railwanys are 1 party Lo the gunie. 1 know that most »f them
- muke efforts to check it but the facts that have been adduced in this connection
ny Bister 1lurgabai can also not be overlooked. : ! esteem those otlicers who.
make efforts to eradicate corruption and I should felicitute ther, yet it must
be udhaitted that the evil has uot abnic:d  but rather become aggravited.
Expericuce has shown that with the appointment of more control-men there
is u corresuonding increase in corruption.

1 am going to cite before the House, in this cornection, a few instunces
which have come to my notice. They would reveal what things are happeaning
even in u pluce like Dethi, before the very eyes of the Honourahe Miuister,
proving the truth of the sayiug, the nearer the church the farther from God,
and show what amount of corruption still prevaiis even at this place.

Neeently 1 had a chance to attend a meeting o1 the Advisory Committee
for the Finst Punjeb Ruilwny. There, on my questioning it was udmitted that
a cousignment of about 500 bags which hiad been booked for the Old Delhi
Station went to the New Delhi Station by mistake, that the consignee nwade
an application that his consignment which had been booked for the O.d Dolhi
Railway Station had gone over to New Delhi und was lying theve and that he
might be given delivery thereof there. It was further revealed that the Oit
Dethi Goods Clerk wrnte down that the consignment might be delivered there
but the New De'hi staff refused to do so, and that it took one month to get
that consignment from New De'hi to Old Dethi. All this is hejppening today
in Delhi bcfore the very. eyes of the Honourable Minister. The detusils of this
case are forthcoming with me.

There is also something more that is going on in De'hi these days. If there
38 u luge intluy of sny category I goods from Bombay or Caleuttn somne firms
even manuge. in collusion with the reilwav people, that the delivery of those
goods be not made early, with the result that goods do not come into the niar-
ket aud they succeed in relling their own stock ut high prices. ANl this is
h?pfening before the eyes of the Honourable Minister and he is not even aware
of it. E

1 want to bring yet another incident to your notice. This is a very inter-
esling cnse. A wagon was booked by the Delhi Cloth Mil's for carriege of BOO
teuts. The goods were to be cousiyned to the Telegraph Stores, Jubbulpore.
A railway receipt was also issued in respect thereof which bore the number:
RR 5989/69, dated the 20th August 1948. Just consider, this wagon wae
booked m November hut the Delhi Cloth Mills received & letter from Juhbul.
pore ahout a month later saving that they had not received the goods and that
an enquiry might be made in that behalf. Accordingly correspondence was
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had about it which revealed in January that the goods had not reached Jubbul-
poru yet. One day, by chanoe, their representative happened to visit the New
Dothi Station. He was amazed to find that the goods were lying there sti'l,
althoug a wagon had béen booked for them two months back and R.R. bad
aleo been issued. When an enquiry was made from the officers the reply canie
after a month or a mouth and a half that the matter had been referred io the
G.1P. After that a further enquiry was made from the Railway pcople
whether or not the goods had been despatdhed yet, but no reply was received
up till February. Is it not a case for ¢he apt application of the saying, ‘the
uearer the church the farther from heaven'? For four months the goods lay
at the New Delhi Station although they had been purchased by the Govern-
ment and the RR had also been issued. It appears the wagons were allotted
10 someone elev and the goods remained where they were. The Hounoursble
Minister might himself make an enquiry ih this behalf.

‘Tlere are a number of other instances of that kind which could be cited
in this connection. In so far as it relates to the despatch of goods out of
Delhi there is a considerable quantity of goods lving at the New Delhi Station
although the chalan in respect of these goods has aiready been prepared. No-
body pays eny attention to them even nmow aund these goods are still lying us
before. Thes¢ goods include mustard oi* Tar Bombay, cotton waste for Bom-
bay, etc., etc. Wagons have not been allotied yet. The Honourable Miuistor
can make an enquiry in that behalf too. It is apparent that until they gresse
the palm of -some Railway emp'ovee wagons would not, be nllotted for these
Joods and the goods would remain !lying where they are.

There is vet. anofher interesting cose of corruption that T knew of. [t ie
like this. A goods eclerk of Moradahad handed over throe bags of salt o n
trader without entering them in the register. The other goods clerk, upon
whose m'nd possib'y the broadcast of the Honournble Minister for Railways
bad mad: some impression. made a report thot thut elerk had handed over
thkrec bags of salt to the shopkeeper without making an entry in respect of
them. e also conducted further correspondance in connection with this cuse.
When, Lowcver, an explanation was ealled from sbove and the Chicef Goods
Clerk was inferrogated, not only was the matter hushed up, hefore an envuiry
could be held, but the poor clerk who had made that report and pursued the
case was {ransferred from there. This resulted in his submitting his resigna-
tion. His resignation, however, was not accepted and he was very much
harussed, and, in the end, probably, the matter 'ed up to his dismissal.  This
case has already been brought to the nofice of the Honc.urable Minister, This
is a very important and serious case. The same poor fellow who pursued this
cusc for so many days had ultimatelv to come to grief, while nobody questioned
the ons who had given over the salt bogs.

What T mean to convey is this that if we were to fecl happy today to think
that corruption has disappeared it would be a great mistake. The truth is that
today corruption has not gone down but has rather grown much worse than
boefore.  Whereas the Governmsot ¢f India guined great prestige bv its polce
action in Hxzderabad, by sending troops in time to Kashmir as also
by securiag the. merger of 5o mauy Stnt:s i the Indian TInion, it is
now, to ihe samne extent, failing in the esteem of the pub'ic and the only ssuse
of this is that ever since the Natiounl Government has taken over the reius of
authority corruption is on the increase. I think if the Honourable Minister
for Railways were to devote attention to this side and prepare a scheme for
the eradication of corruption, which should, of course, .0t be merely o paper
scheme, he would not only be preventing loss to the Railways but also render
immense scrvico to the Natioual Government ra a whole, bacause the efficiency
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of the Railways will be regarded as the efficiency of the Governmsant us a whole.
Hence, I shculd like the Honourable Minister for Railways not o look at it
simply from the standpoint of profit and loss to the Railways but from the

point of view of the country as a whole, for, in that ctse, he could achieve a
stupendous object.

There is yet another avenue for corruption thriving in Delhi and possibly
this too way be an all India affuir. For smmll purcels wagons are allotted to
some brokers who book goods fcr them. The Babus receive money from these
brokers. I'he brokers, whenever they so wish, give priority in despatch to
certain goods or delay the despatch of others. This fuct can be verified from
any commerocial firm.

Not taking any more time of the House by citing further instances, T wish
to offer one or two suggestions iu this behalf and here they are. A weekiy
report should be received by the Honourable Minister in respect of the priori-
ties that are issued and it should also be showsn how many priorities out of
those issued have been honmoured. 1 could cite the instince of my own office.
Tt is about a year since a priority was sent to Bombsy but no wagon could be
secured on the basis of it from there. They were written to time and again
but the reply came that priorities of that kind were lying there in thousands.
When priorities are issued this implies that, tho job is to be attended to prompt-
ly. This indicates, however, that there is some other agency working at the
bottom. Hence, 1 would submit that if this system of priorities is to be re:
tained it should be subject to such control as might disclose how. many of the
priorities issued in 15 days’ time have been honoured. Until that much con-
trol is exerciged in this behalf things would go on like that.

Besidea, as regards complainta, T would submit that complaints are made.
Just as I have stated complaints as old as four months just remain lying and
then what is the action taken. Unless an analysis is made as to how many
complaints were filed in all no proper conclusion can be drawn.

There is one submission that T wish to make. Much benefit can be derived
for purposes of any anti-corruption measure by inviting the co-operation of
retired goodss clerke of the Railway and you will find plenty of such people on
the uneraployed list. In this way you can save thousands of rupees.

It is my belief that it bappens that although goods come up to thousands
of niaurds in weight, a railway receipt for 71X} meunds only is prepared throug!

the collusion of the Railway people. There are numerous such cases whic¢ly
canuvt ba fully appraised.

In additon to the above, I wish to make another suggestion for the eradi-
cation of corruption. In so far as it relates to wagons the regions should he so
managed thai those which move a large number of wagons should be swarded
prizes. It is not imperative that we should carry on the administration with
the whip in band. You could remove corruption by commendation of (des-
erving) fersons. I feel thal it would prove to be such a wholesome method that
people would become helpful thereby and it would yield great benefit.

MNA WA fag: qawmfy o, ] q@r N F QFOIT BN A
araar fe o & T qzs TR HTé € Iq® AT @ X
WG R X aw AR ] T oW N AN T 3 oA
R Im At T SF A QA ) fy=m & /A RN @@
1A g aRaT g f& sxmw Y wer & ARk frexa 83 ame
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[ A AT F5E ]
% qgagz N I g AT 3@ F A gW AZ AL &g a7
fe gure st A & A4 WY F sy g g a1 S ag
ARy ¢ f 3@d T g T g FE IAvAr qge@r § I
# AAfaE gAIE M T@AFE qITMA § ag A agF FaT IR
FTHA F@ & A0 A9 alds w3 & 9 woR ogF  foge
FgAr ARAr g W€ fom go g wraifas A @er sfearm
Wt fosr @ e ® A1 @ 90 Fwd F @8 o fewm
Ffzzdq, Y A qA feFe FaaeT gr ar S47, 73 7 (@S gav |
ag ®3 WA § I RFz F A FaNa g fFRT Fa@
fF gn7z g g9 M3 A 39 feFz 9 I© A FC gAT E AN
g fepta = &fvm ) fesia &1 & fog ag faa adf vz7r)
3T #eg aqr A4 wg ¥ 0F A R oar wwar &4 mvae 34
R.az F7fdt @ & ag 2678 3 gFar @11 93 ot war §
sk fegiq & w@r € 99F A1f I|I & ax JfEwd F1 4l
301 A9 @ CF 7 ®A1 & F JraF A @A 1 %W AL A
feg ®a mmm @ WAt § T ag far 3@ D @ v AW
F TTF BY¢ 2T & ag Ay IAF w3 F anac & W7 @er
A1 & 137 97 aamr fe far arg & 39 srar 967 Qg fam €
IENT Fo FeUAA ®NZE F A fALl oA, muT A wHF qA A7
qrv atA dax 39 578 ar wewfsstaz W Y fasr ) ov gwan
qg & fr faa arasft a1 3@ wFyr ar IFF KA o1 TAR FEA
97 ard. AT Fgd w1 g zaRy A fwd, g8 3w fafaerr
|rz@ Y ar® 7 nFAMGAFs aF A srqy ) feinz & A &
fazfy i f5 g A W @ewr & wg szt @R 34
aredl F gaed KT Aqrq werar w7 FF77 F e gArE
w1 fraar AfsFs &1 137 araA oF @9 37 6 fas €W
g1 Mo o o W WIT & | T T I @A FT o & o
@R agAar fFAan wfay 0 wmerd § 0 3@ warfer
§F g @A F A A4 - fag oo fax § AF W aw fag
b & TEAAT WL 1 IAT SAT @AM A GFA & R oag
Fa qzM &1 37 @9 F B fiw fgeg 4 meaas BE IR &
#Af F FOA4 I3A A1 AN 3z feg Fard A A7 ww@ fed
@ & WA § GE FE@m oqr) 4T & fam saar gk o
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Tr e Qf fF @ qg g w=a ar ) xa faen A arad

AN & A oA wgr aFy § fF sz @ aFEr &1 g AW
2fF 19 I°% fRa 7 @t AV war € fF & 9A 9 MY
WY gg7 Arax & AT 9 fafers 2 @t f 9 @@ K =
W@ &1 HAA QP UF TET AT 6IAT & 21 7 Qgw § feea
AT TG AT | FHT 3EZ IAE & T WS AW AW 97 ug *79
g fF oF w7 a1 @ A7 A7 @1 FL0 oW A M oF0 MG H
e 7 g1 fa@ @y7 § og s®d § @l & ag T agt
qfe® IT® A1 T € | ITH IZ T FIL AT AT M AT ATS
A FF 1 FAT HE WA I WAl F @i 43T F
% grg 45 otar § A foordy SF wg¥ A arr &y uw T
aF w3y ¥ faww & a5 gurwr 0w MOl s 38T OF
FRHN & ¥ Aa & @ F gug gl f& R T WME ag &
¥ F 39%1 Qg agy ot fFar 3z faordt W @wma aar ) 99
e 7 F3 g 37 Wy | faudy A sy 7 G@ Al «
gear amt fF ag wgwarde 5 gr §1 @@ WY ag wigEr §
o owtT ) 9@ F 7 3w WM & 991 f& o¥ar ag @, IEF
9@ @9 a1 7€ a7 3I99 og wa'T fear B ag A & Fu
§ T A AT °wF qR § &5 G@r Ad e #4 3Ew g
f& ag Qarar ag g F@ g A Fw o d0 & =F @ 1 WA
FAMI 1 FYLWE AIGAT F AT § M gwe qg afas § )
fem o Raw & arg W & qfem N wfas § 1 gF 0w
Ir a FYQr FLI AT 9zAT E, fAR W @R T8 faz @ @
T g 5 ad 93t AT F AW F At W FEA forwA
g wor R gzAT Ag @fE os TEr @ A waAr fAw ST
€192 7T A F A AR MW I F ATLH F70E |

3
L]
AT

FESAXATTF QLA T FZAAZATE | & 59 NF &K 4%
F g E e ag 43 1 ST AT N aFs SO § 1§ ag @Y
g1 f& aam ZeA oagmd #Wiw i BY g¥ar g fv wAW
SR A 1w AT 9 gz Aar & B oo dec waar IET A
ATA AT U9 & HATE | )7 97 a7 07 ST L WG TwRAT
g AT AT AT A FT A A A N F F@Er Wi w12 1 ]/ 5741
g (YT WETATRA 797§ | {9 d7g 07 37 & JRAr &1 FE I
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[ & @z fag )

71 gran & | zafed W arag Fgar g g fF sme arg w1gd & fw
FAT gT QY A AT AT A IT FWl &1 QfFF I fF Fremgifer ar
FgaE & & mfeF § ) g af=E A daa 7 fRav 9@ ¢ srT amy
GAT FE N A FIE IR AT N MT 7 HF IR ST A /TS
& @er QY ATgAr) AT FY AT FY AT JIC ARAT I]A & A ag I T
g1 HIT I AT T AQ AN IR @A AN A FFA 1 T gAT 7T
N s oF 1 fAsd & g @Y a1g Y gad g qiT @ e
STEI AT |

AR fs & dF @ T FeFar H1T 3a JEr § | ¢F
AT 17 A AT IFF Fer e g0 a¥mA QAR & gard AF gy fw
& qgaw § 1§ R g gl A 0 @ and & AR guwHr A
froar &+ & I & 9@ qaT @S9 fwex feaar | v@A aga &
azfagl & A WA TS * A2 ] I 7 7Y 5 WA ARfAd &
A NIZE | TTH TE TR AR W TF AN W A AFAE
I90 q8 a9y QY AN H gA@ AAr f§ @O i d 0 & aon
I T E 5 goa @A & §19 nFAHz F =R o aw W ok
IR FTQA T T IT TEIAIS &7 LEFT farg | ag & 3
gfrag am nefadl & AW @ e A fow 3 &1 IR
CHARIAF AT G TR IFH A7 FIRI § #1937 @ard 1 3g 3§
et #) (59 %7 qe@s § i ifgd fow frar 23 & e age 3f@a
g e, A&, TN IR g 3 83 | a7 33 &
iz fafe? 1 & IR A Na1 AT A AT € fwE IR
e fs TFOTIM O IFQ ¥ r et ot @ aF FA) =@
AZH IF] AFANT FQAT E A IFH TF T AT § AR WA AT FT
39 81 WAR R INRFagIqT g & 77 GPI I ¥ €F
fasfas & ag I1d4AT zar g fs 99 &7 & & OF NI I
sag ag fF & ¢F Tg@ V17 I QF wargAq eaey fazrd
Iy AN AT ArRfages M g AN fagd HTT I gEF W TR o
Uo & ag TATF I I fAFEfea @ A Tl a@ § TdweA-
ez =1 3% e e @ ok ot Fed gfram wt® & 97
Wt flddfea gt ¥8 T®@ W Us M X ¥F AQ@ A FAA
AR g T RF GHI R
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7 3 fm fage otz a1 gar g fomd |7, N g aEA®
g AR gAar A N fod agq WRT aFE & ag FEN IR®A  §
Fa W e g w1 q@ ST ar g g A a@ SHifag)
T F wAr faer W o faen Ad ar faeer w@ A afeamt
&z gfma o dara & a2 IR FIYNAT| WFIEH 7 &3 wQaw
MFAT & IR A 71 € 5 =7 o7 & fod mgen farmar adi s =an
M 9 A @ &1 A9 IF {war § @ B In7 & R
qar 3 W N smefaat F 9§ ¥ G & IAR a3y A fam
qrar 1 & ag fer g a@ar § fe gf S & werr fed
7g Aag  AQ W & R T TB I A TeT I®T § I ag
JGEHTEY TE &1 WX AN IEA & fF s qF Y oF A gL OF
#q7 ) Miigd fr 28 30 FW § m@A9z A 737 F AR o
WRIZW IAFT T AW & | ereret A agy w=vT FW fraAr Ifww
AAYR T N JAN a7 F FE 9 T e @y | § W agmar
FT TRAT & fF 9T 40 AATY 9€ WE AT NG @€ § A
FE ORFZ AT IAH PG 49 1 T AT F§ A1 ® IgET
A ATRAT sty a4 FT SO FT ooFQ awAT § W @AY
meZ L | e &% Afad & AT faorw T foiseaqd s g
fr arga &+ gg Fear ST e §O Az 7 FE AV AW FTHA FT A
F T4 |

# ATl agd 1 aF Wgar ar dfFT F 7@ I WM AR
feendy g 91T & awaar g f& 73T o s A=< # A AoAT Aw
afe & nw agd 1oz NI &7 @A § @led gF fawe &l
AT AEM | ®® & A AgEAT @y A7 garar f§ v 9T 0w
37T  faa el & fassT 33 &98 A@arT g9 Suw 9T Ffew
F 3: feqr &1 @R IaE QAAr 300, Yoo EYAY FT FTATHY
g1 MR ITN WEA § A I@ gATCEIAT T A § | TS
fod og AT g N AT FzF7 § st FAs) 38 smar s
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[ Ad @A fae )

Fae & gisi fF Q@ am W@ & sAifF I <Rt i 98
T AT § ITH i WA wifgd 1 TR wadATe A W Q
T FATFT AT ¥ AT a & fafeerin § ag - fet &
TTAY T 1 BT ATT A AT AwIA q fre w3 @ amwEAr
FAN & | T qNITA FRE & W F iy qg a7 qasE Ay
9| zafed, tq S N qaw F@ ARD 1 IFT 2T A AW N
g T gas Qeﬁﬂﬂ ® W /1w 3T R ag g9 W &2 argmfaael

(English translation of the above speech.)

Ch. Ranbir 8ingh (East Punjub: General): Mr. 8pesker, I do not accept
Guptaji's aliegation that corruption is on the increase ever since the coming
into office of our (present) Central Government. I generally travel in a third
class bogey and I have generally to deal with people in their dly to dsy living.
I feel that there is a decline in corruption and also that there is increasing fear
in the minds of bribe-takers. But in spite of this we cannot say that the
results achieved by us have caused graﬁlﬁcatlon to the people or that people
have come to think that the situation hss in any way improved. Accordng
.88 time has changed our Government servents have also changed and they hsve
devised novel methods in corruption, I wish to cite to you an instance. Some
days back our honourable member Lsla Achint Ramji was travelling {from
Dellii to Juilundur. At Ludhisna, at first a Sikh gentleman,--whs knows
wbethcr he was a ticket collector or s ch:cker—entered the compartment, There
he had talk about tickets with some people who said that if they were not
competent to travel by that train with those tickets he might charge them the
diference. That Sikh is not there for receiving the difference. .lust then,
another man, a Hindu, comes upon the scene, from God knows where. Muy
ho he unlone has the authority to reccive the difference. He comes and reecives
the diflerence. After that he tackled one or two other pasrengers. Owe of
them said, ‘I would go with vou."” Upon this that Hindu disappears immedi-
ately and the Sikh lets him off ofter receiving two or three rupees from him.
That mim comes into T.alaji's compartment and on being asked tells himn that.
the Sikh Bebu had let him off nfter receiving money from him. He wrote a
letter to Shri K. Santhanam hut although several menths have passed not
even an acknowledgement has heen received in respect of that letter. On the
one hand, relative« of the man he hal caught came to his house: and cntrested
his to spare him, while, on the other hand. there was not even aw ncknowledge-
‘ment from the Honourable Minister. A letter was received from the DNepart-
meat stating that they were unnble to trace the cage and that he might come
along. and identify the man. You can imagine how diffcult it i to iddentify,
8o many people trave! together in a train.  T.T.Es. too cume. Thev come
with new uniforms on. How difficult. it ir to identifv them. Lulaji had elso
taken over from that passenger the receipt which hore the signature of the
Hindu gentleman who had followed the Sikh. Tt should be possible to trace
out from it as to who that man was. It is true that the corruption was going °
on with the acquiescence of the Hindu wha had sigzned and the S8ikh who receiv-
ed two or three rupees did &o with his connivance. The money was received
by the 8ikh but if a receipt was to be issued this was done by the Hindu.
When incidents like this occur vou can form an idea what fear there can he.
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It is true that there is a lurking fear in their miuds to-day lest the man with
the Gaudhi cup travelliug iu the third ¢lass compartment should huppen to be
a mewmber or u minister. I have had per:onal experience of this on one ‘or two
ovcasioms. 1 was coming from Rohtak to Delhi. . Some of our brothets of the
Bast 1"injub generally follow the practice of shoring & one maund ar two
muunds”bag of gram or wheat into the carringe. The Babu und the police of
the vtation from which they shove it in are in league with them. ‘They charge
them four annas or eight aunas per bag. If anyone gets into a carriage with
u bag without their consent the policeman comes into that compartment. One
dny n constable came into the compartment in which I was sitting. He talked
to a wan. 1 smelt a rat. I pursued him 8 bit. Tbe constable too grasped
the situation. The man wsnted to pay him something. The oconstable said
* he could not accept the money as there wus a ‘Khaddar-clud’ sitting by and
he wus not surc if he was a. Congressite ar someone else. When [ (uestioned
the man what was the matter and whether he (the constable) had accepted
the money or not, he replied that he had got frightened by the sight of my
clothes nud had not taken any money frorn him. 1 asked him how did he
mutnige to carry on that kind of job every day. He said. “‘The Buzhus of
Bahadurgarb art Sanpla stations ore in  league with us and the Rahus of
Kishangunj station as ulso the police are our confederates. We have to pay
one or two rupees per bag and thereafter nobady questions us regardless of the
fact whether we possess a ticket or not.”” The mere importing of foodgrains
from the Punjab constitutes a breach of law, but nobody checks it es tbey

get one or two rupees. This T have told you with reference to the ordinary
trains.

1 wish to say a few things about the wagons as well. I wish to make it
clear that this giving and tuking of wagons is also a veritable disease. 1 do not
say that invariably all traders are dishonest. . It js possible that there are
honest peuple among them. What huppens generally is this that a ‘certain
trader procures a wagon either by paying money or with the help of his in-
fluence and when he gets to another place with the wagon he is able, if the
oornmodity is scarce there, to sell at 14 or 15 rupees a maund what is priced
at eight or ten rupees (a maund). No good uccrues to the people by such
allotment of wagons. Hence, I want to say to you that if you wish that cor-
ruption be eredicated you should give those wagons to those persons who might
he the owners of co-operative or consumers’ stores. No wagons should be given
to other people. 1f vou do so there will be none to give and nong to receive.
The whole sorry affair would be over. If you want to kill the thief’s mother
this is the way. If, however, you go on alloting wagons in the way you are
doing at present, then whenever a person stands to make n profit of five thou-
sancl rupees by the allotment of a wagon the Babu too is bound to receive a
thousand or five hundred rupees from him.

BRuffaloes and cows are taken from our district to Calecutta and Bombay.
A certain person came to me and said, ‘“We are in great distress. Our buf-
fuloes are rotting in Rohtak for the last 15 days. Others are being allotted
wagons but we do not get them.”” When I approached the Babu he showed
me a register. It contained the names of several persons which were shove
his. The Bahu said. ‘“The names of sn many persons are alrendy there. We
¢sn provide wagons to this man after having provided thein. This nppeased
v but 1 comprehended where the trouble was. T tell vou that witl the
change of conditions the Government's clerks have slso changed and they have
started using a different method for corruption. I'hat method is that they
enter the names of their own men in that registert 'I'here may or mav not be
an application by him yet his name rematns on tha 1egister. They show !nis
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_list to tf'lo man who is really in need of & wugon, saying, ‘*Loek here, Sir, this
18 the list. What cau we do? We caunot give you s wagon. You should
come ufter' so muny days.”” And, if some simple-minded man approaches
them from whom'they have no fear that he would huve theni caught, they would
6uy to hin, “You had better speak.to So—and—So.” ‘The man speaks to the
person indicated, pays him the money and obtains the wagon. By this iu-
direct mears the money reaches the Babu. In this connection I submit that
there is yet another way to reduce it, namely that sin advisory committee be
apj-ointed for every goods station which should consist of non-officials. und v hich
si.lould have on it the M.C.A. for thut constituency—he may be the member or
his representative. Similarly it should contain a representative of the agriou!-
turists and also those of traders’ unions etc., if there be any. Thus there should

be n curuitiee of that kind st every station which should ‘decide about the
mlotmont of wugons.

T want to take two ot three minutes more so as to state something whick
cailses trouble to us and even greater trouble to the public. Now take, for
instance, what happened last year or even this year. Gram wus not availuble
in Madrus for any price while in the Patiala States’ Union or the Punjab it
was retting. Bhatt)i has stated a number of times about Bikaner that no
wagons arc available for transporting gram and that gram is rotting at stations.
The wagon iz allotted only when money is paid for it and one who does nat
pay carnot gel it. I repeat that we should reduce corruption. It is probably
correct that corrnption has decreased to some extent but th.s decline is not
satisfactory. 1f you want that corruption be reduced then, in the
first nstance, every member should help the Government in this work and
the Honoursblé Ministers should seek their full co-operation. Lalaji did an
excellent job hut, in spite of all that, no help has cowe forth yet from them.
I 'too want to help. If you ask me to travel in the third, or even the fourth
clasg, I am prepared to do so. If you like I could assume the guise of a villager
and a common trader and have people caught. only if you help me. But,
euppose some one were to make a representation against me alleging that 1
did this and that and you (on that account) withhold help to me you wiil nst
he able to check corruption.

I

1 wanted to say a lot of things but the bell reminds me repentediy (thut my -
time ia up) and T realize that there are other members 1o0 who wauid like to
spesk. but. I want to say one very important thing, und should tkerctere like
to have one minute more. Only yesterday Shri Mahavir Tyugiji revealed that
there wus n contractor at the station who had, in collusion with the officers,
obtained contract for catering at the station for Rs. 82/- per mensem, while
he hos a daily income of Res. 300/- cr 400/-. or an income of eight or ten thou-
sand rupees a montli. The proper thing to do in this case is to give direct
contracts to the vendors, whom they nllege to be their servants, which is not
true, for their registers etc., are not correct. This would not only bring prcfit
of two or two-and-a-half crores of rupees to the Government but the midd'e-’
me+ will also not be able to rob anyone. At present they make a huga incoma
in concert with the officers at the station. This was also mentioned in the
report of the Railway Advisory Committee. Hence, thi= must be put a stop
to, They have robbed the country weil enough already and it would be impro-

per to let them do so a day longer. : -

8hri Erlahna Obandra Sharma (U.P.: General): The question is not one
of multiplying instances of corruption, but as to how it come info existenoe,
how far it has taken roots and what are the possibilities of elimirating it and
the methods to that. 5
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.1 do not see eye to eye with wny honourtble friends who have preceded me,
because I find corruption i not confined to this department or that depart.
ment only, nor has it got its roots iu the. present system of administration.
I come from a village; I have. seen villagers taking sugarcane from the field
of others. Go to the police sub-Tnupector, go to the village shop-keeper, go
to the money lender, anywhere you go, you find corruption is rampant. Un-
fortunately, we have been deprived of the human right of managing our own
affairs and the pride of our own existence, pride i our past and the confidence
in vur present and our hope for the future. No community, no raee, can have
& sence of power end responsibility unless it hus enjoyed the political power.

We in india have for long been- deprived of this right and corruption cerne
in. A slave has no other business in the world except the business of stomach.
Stomach means money. Look at every corner of life, corruption is there. I
put a simple question to you. Suppose a purse is lying in the street; do you
see any other man ruunning to the other man and say to him, ‘your purse has
fullen' und present it to him? The simple problem is that after the Great
War, the situation has deteriorated beceuse those who were the privileged
people not only mismanaged the affairs, but they committed crimes against
bumanity, against society and became richer and richer while the poor people
became poorer and poorer and as a result the sanctity for private power has
gone. A ran was dying for want of medicine; a child was dying for want of milk;
a woman was dying for want of food; but the rich man was enjoying feasts,
exubernting his wealth without any consideration whatsoever a8 how the
thiuge were goiug on. In 1048 there was a great famine in Calcutta. What
happened?  The Universities were going on; all the exuberance of wealth
tind big things all these went on, but people were dying in millions in the
streets. Now you say that u poor clerk is not an honest mau. You know
that the poor clerk thinks himself a hetter man than the big mercliant and
how.do you expect that the poor clerk getting Rs. 190 should homnestly werve the
demorulieed mircheinl, who is lkely to get laks of rupees without doing any-
thing. How can he say—] would serve you as an honest man? The
poor clerk knows that this big merchant is a thief and he wants to toke a
share out of the loot and thinks this is not a crime. This is the position.
The lower paid staff whom you call corrupt and whom you want to send to
pricon, they stand up and say that the people whom we are called upon to
serve sre the bigger ciriminals and in the very nature of things we cannot be
expected by any moral law to serve these people to over own detriment.
The remedy lies in a psychological approach, an appeal to the mind of man.
Control the bigger people at fuult and if you cannot sontrol them. send them
to the juils or shoot them down, because they are the privileged crimi-
malss. 1t is n crime te invite 500 people or 1,000 people at feasts and dimers
and spend lakhs of Rupees. It is the poor clerk’s money, the poor police
constable’'s money, the poor lsbourer's money. If you join the parties, if
you parteke in their exuberance of their weslth, you have no business to
condeinn the poor mun i the street or the poor clerk in the officc. T tell
you openly, search your heart and see how do you look at the bigger people
at. fault. Do you condemn them? Do you call them theives? D4’ yvou
take them to be criminals? If you dare not call them criminals, you have
no more right to condemn these poor people. The Honourable Minister Dr.
John Ma#thai said, ‘‘we have turned the corner’”. He might have turped
the corner so far as the Railways ae concerned. But, the question is have
you turned the human mind? I read with pain certain recommendations of
Kunzru Committee. Tt says: ‘it (¢orruption) can be held in check by
deterrant and prompt punishment of proved offences amongst the railway
staff.”* Are the police and the courts the only source of improving the posi-
tion?  After all, man is 8 man and he has got a8 mind; he has got a motive;
he has something noble in him. The court is not the only thing that could
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mend him. The police cannot mend thirty crores of people; courts canpot
send lakhs of people to jails. The only way of doing things is to approach
the mind of the people.

How to approach? I will give t.wo instances. [ refer to the Knitty's
hook, ‘Decadence of Kurope’ published in 1929 about the conditions in {irt'many.
Never were & people 8o debased us the (Germans after th: First World War.
Young girls and boys were prostituted; everything that was noble in Germany
was trampled down. There arose a man who called them back to the pride
of their race, to the history of their nation, who gave them confidence in their
vresent, and opened the door or a great future before them. He gave a bible
to every German and every emnployee a new mind.

" Mr, Tajamul Husaln (Bihar: Muslim}: What happencd to that man?

Shrt Krishna Chandra Sharma: That mun was killed; hut Germany be-
came great. Never has a great man, raised a country so high a great soldier
is not likely to be born.  Hitler miy have died; hut he gave a lesson to the
world, a lesson that the world cannot afford to forget. FHe will always remain
a great man in this world. Sir T will give another instance, Mr. Raosevelt.
He would npproach the gardener, the cooly, the miner, and say we are work-
ing for you. He gave & sympathetic heurt to them. _A strong feel, a strong
witl. a firm determination were Hitlers weupons. His ways were hard . but
effective.

Mr, Tajamul Huadln: Does my honoursble friend want to follow Hitler?

Shri Krishna Ohandra Sharma: 1 do not mean thut. Hitler stands for an
iron will, an iron disoipiine, u strong determnination. ({uterruption) I am not
going to yield.

8hri Raj Bahadur (United States of Matsyn): On u point of order, Sir, is
the honourable member entitled to preach fascismn on the floor of this House?

Mr. Deputy Speaker: I'he honouruble member has misunderstood.

Shri Krishna Chand.a Sharma: My purpose is, Sir, that the situation is
deteriorating. A psychological approuch is necessary. That. 8 not a thing
te look into the books or into the arguments or explanations. It has to
cumc from a strong feel, a strong will, a strong determinution. | have given
two instances: I have given the instance of Hitler, 1 have given the instance
of Roosevett. I believe thut by u strong will, u stroug determinntion und by
good organisation and by a new psychological approach, you can eliminate
this evil.. This evil is not confined to this particulur department or that
purticular departinent. As the food prublem is deterioruting, so is the case
of this corruption. 1f for food it is uccessary to have u high power connuittee,
80 fur corruption it iz necessury to huve n high power committee to look invo
the various aspects of the question und to find out a way to eliminate this
evil.

Shri H. V. Kamath: Mr. Deputy Speaker, 1 had only laali » mind to speak,
but my mind was fully made up when a suggestion wua thrown serozs the
House by no lexs a friend than the Honouruble Mr. Goplaswumi Ayyangar.
hope 1 am not divulging any State secret! He was afraid that I was going
to give him the cold shoulder. I want to assure him that T am rot.

I'he House has given u wurm reception to his Railway Budget, and much
as his visage deters friends from giving a cordial reception te him, as my
friend, Mr. Chaudhuri said the other day, I huve no doubt in my mind that
his stern visage goes with a wory warm heart. He bas a4 cool head and a
warm heart.

Therefore, Sir, I have risen to satisfy him no tess than my honourable
friends in this House. It is an old adage that power corrupts. But to my



mind poverty also corrupts. Power and poverty are very great corrupting
influences over the people.

8hri L. Krithnaswami Bharathi (Madras: General): Though poles apart!

8hri H. V. Kamath: 8o long as our socinl and economic structure is based
on this prinoiple, with power at the top and poverty at the bottom, I believe
that attempte at eradicating corruption will only go half-way: they will nob
prove effective in eliminating corruption entirely. A BSanskrit Sloka has ib:

1 FFEE ARqQETILARRN DATMT Tk 7 Y

{Daridryam. janatapakarangmaho kenapi dagdham nah:i). This poverty which
has been the bane of most human miseries and affticitions hus not leen rooted
out by anybody. The sloka goes on:

Burnt the golden Lanka by fire:
They burnt the Khandava Vana :
But. this Daridrja has not been burnt by anybody.

That is the root of all evil. Poverty is perhaps the greatest crime on earth.
All other crimes flow from it.  All other crimes spring from it. If we root
out poverty, we root out most crimes in this world.  But, alas, poverty has
been there.  Christ has said: ‘‘The poor ye will always have with you."
While I do not know whether they will be with us till the end of time, they
have been there from the very beginning—irom the very dawn of social
creation, but we hope—throungh it is at times hoping against hope—at some
time to eradicates poverty from our society.

Corruption to my mind therefors springs from both these sources—power
and poverty. Most of the Governments of the day are based on this—power
at the top and poverty at the bottom. Governments are more tolerant of
what I may call material corruption than what might be termed moral,
mental or spiritual corruption against the Government. T may cite only one
classic incident. Bocrales was made to drink the hemlock for corrupting the
youth. It was because this corruption was against the Government that be
was executed. He was made to drink the cup of poison.  But there are
grosser forms of corruption and most Governments, so long as they do not
interfere with the normal working and day to day administration and so long
a8 they coutinue to eay ‘'Gari chalti hai’’, they connive at these ordinary
forme of corruption.

Mr, Deputy Bpeaker: The honourable Member can continue his speech

after Lunch.
Tiie Assembly then adjourned for Lunch till Half Past Two of the Clock.

The Assembly re-assembled after Junch at Half Past Two of the (lock,
Mr. Deputy Spealier (S8hri M. Ananthasayanam Ayyangar) in thse Chair.

Shri H, V. Eamath: When the House rose for lunch I was on the point
how corruption arises out of poverty no less then power. Tt has been said
that power withoui justice amounts to tyraany and poverty when it is undeserved
and when it forced on an individual, it is in my judgement a crim¢ and whoever
in responsihle for this crime must to be taken at task by a fair, just and egalitariau
society. I would like, Bir, to invite the attention and refresh the memory of *
the hononrable Railway Minister by quoting an extract from a broadcast of bis
own, which was made on the 8td November 1948 at 8-30 P.M. on ali wave
lengths. He said on that occasion:

“Of Lribery and corruption which are so widespread it is not necessary for ms to epeak
st length. On the railways among the station, goods train and such like sta, acceptance of
illegal gratificationr and corruption are almost a tradition deep.rooted and of many decades
standing. A determined drive is now on to combat this evil with firmness amouating to

almost ruthlessness. The Railway Administratioms are tackling this problem with energy aud
with commendable vigour with the help of both the special police and provincial governments.”
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And the Honourable Minister asked for full public ca-operation, This was
a very welcome statement of policy on the part of the new Railway Minister
soon ufter he took over and we are entitled to ask him today in this Houge,
considering that this broadcast was made more than three months ago, how
his gttempts in this direction of e¢radicating corruption in the railways have
proceeded and what progress has been achieved.

May I, 8ir, point out to him one instance of corruption, which was due to
the exercise of power without justice. There has been a furore over this im
that part of the country from which I come: 1T refer to the Central Provinces
and Berer. Eurly this month there was the wedding of a police officer who ie
himseelf the son of a more highly placed police officer. 1 understand
that the marriage party or ‘Barath’ as it is called, proceeded from
Nagpur to Banaras viz Jubbtulpore and Allahabad and my information has it
that 8 ssloon of the Superintendent of Rajlway Police (8.R.P.) was placed a$
the disposal of this police officer and his marriage party. The saloon of the
SRP was to have preceeded to o place called Bhadhadaghat on the Bins
Bhopal section where only the previous night the deraiiment of the 6 U. P.
Punjab Mauil bad taken place. I do not know whether he proceeded promptly
or because of his wedding party his departure on duty was delayed. Thie
is not all. The story moves on towards the inexorable end. It appears that
in addition to this saloon of the SRP one eight-wheeler third class carriage
with accommodstion for 112 passengers was also placed by the authorities of
the G.I.P. Railway at Bombay to carry only 40 passengers from Nagpur to
Allahabad. The carriage bore no mark of reservation and yet no passenger
other than the members of the wedding party was allowed to enter into that
luckly compartment. And the crowning glory of it sll comes here, that the
entry in the ticket.sale register shows that on the night of February 2nd (the
night of the occurrence) only 54 tickets of class 1II and one of clusy 11 were
soid at Jubbulpore, from Jubbulpore to Benures, Ly the 27 Du, the train to
which this suloon and third class carriage werc attuched. En passent 1 might
menticn that though this train passed through prohibition area the party were
entertained very well to all kinds of refreshing drinks. I make a present. of
this to the Honourable Minister for such action as he may deem fit. We talk of
corruption among the lower staff like gangmen or the railway ticket collectors.
But here is a case of corruption at the top. Our sarvant and philosopher “Dr.
Radhakrishnan the other day, I belicve in his Convocation Address at Cuttack
before the Orissa: University, stated that there is - tendency in govermment
circles to compromise with corruption simply becsuse that corruption is in
high places.

Sir, 1 hope you will give me a little indulgence.
Mr. Doputy Speaker: He hss already taken fifteen minutes.

8hri B. V. Eamath: No, Sir. We begon late, at 2.832 because there was
the quorum bell.

This is one instance where corruption arose fromn exercise of power with-
out justice. Now I come to the other kind of corruption which i8 due to
poverty. As I have slready said unless we radicslly reform our social and
economic etructure that has power at the top and poverty at the bottom, and
overhaul, even shatter its foundations ' and rebuild it to our heart’s desire,
we can never root out corruption from the poorly paid staff. Our railways
ag we are sll aware are @ completely nationslised industry. 8uch en in-
dustry must be worked, you will agree, first of all in the national interest.
But the interest of the workers should come only next to the larger natiooal
interest. Yot we fiud sometimes—it is a matter for sorrow—that though the
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_ saliries at the top ure 8o unconscionably high there is some agency at work
somewhere which is always devising ways and means to take back from the
lower paid workers whatever benefits they might have gained through collec-
tive bargaining. @ We appeal to them ‘‘Be patriotic, serve your country, why
not sacrifice for the sake of your country?’" Yes, 8ir, I accept tho proposi-
tion, But sacrifice must be equally shared.  If there is no equality of sacn-
fice then it is vain, futile and even fatuoug to call upon poorly paid staff to
scaritice. What are you doing at the top? Officers drawing Rs. 3.800
4,000 and 5,000—what are they doing in the matter of sacritice? Are they
bearing n portion of the sacrifice? With what heart or with what face can they
tell the workers ‘‘sacrifice’’. 'Those who live in glass houses should not
throw stones at others: Those at the top who also connive at corruption
should not throw &tones at those lower down who mre guilty of corruption;
~only those who are without any sin in this respect can throw stones at the
corrupt officials. :
There is one other aspect which we should not forget. There are two sides
to corruption—the giver and the receiver. Like'mercy it is not twice blessed
but twice cursed: it curses him that gives and him that receives. If we want’
to eradicatc corruption from the railways I will only say this that first of all
the exereise of power should be regulated hy s sense of justice; and wherever
cages of corruption at the top ceme to light they should be dealt with, to use
the very word which the honourable Minister broadcast, in a ruthless manner
as much against those at the top as those lower down in the scale. I would
only suggest that with a view to detecting corruption not merely should the
Watch end Ward section and the Intelligence Branch of the Railways be
strengthened hut also the Railway might consider this proposition of awarding
certain prizes or rewards for thoke who hring to light or unearth cases of cor-
ruption. I would also suggest—it is8 a psychological matter—medals such
as Mahatma Gandhi medal or Netaji medal or Nehru medal or Patel medal
to he awarded to those people, either officials or non-officials, who succeed in
unearthing and bringing to the notice of the railway authorities cases of
corruption: he who detects the largest number of cases must be awarded the
Gandhi medal and so on and so  forth. (An Honourahle Membsr: Why
not a Kamath medal?) You propose it. Before I &it down T will only
say this that corruption, as the honourable Minister has himscif ad-
mitted, i8 widespread. The Minister are well aware of it and the officers
of the Railway Board who are  intimately associcted witt the two
Ministers, I am sure, are also well aware of this evil and are doing their very
best to root out this evil. But it is no use merely cavilling at the Ministers
unless we, the people, on our part offer them our co-operation, Unless we
do that there is no use our coming here -and saying ‘‘root out this, root out
that'’. I would therefore appeal to the people through this House to offer
whole-hearted co-operation _to the Government. The Honourable Mr.
Santhunam soon after taking over wrote to us all a friendly letter requesting
us to bring to his notice instances of corruption whenever they came to our
notice. We welcomed it and I hope that we of this House and the people
outside would not stint themselves in co-operating whole-heartedly with the
railway administration. 1 hope that the ruthlessness of which my honour-
able friend Shri Gopalaswami Ayyangar spoke in his hroadcnst would be
applied at the top.no less than at the bnttom. Then only can we expect
results. Otherwise as was the case in the days of control about binck-
marketing some emaller fry might be caught and the higger whales would go
scot free. The poorly paid get wages which are nominally high but their
real wages in proportion to the prices and the cost of living index are very

low, and I would only quote a Sanskrit sloku here:

““Bhubhukshiteh kim na karoti papam’*
(What crime will the hungry not commit?)
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I have great pleasure in supporting the motion which has been moved by
Shrimati Durgabai and | hope that ere long owLr Roilway Ministers and tbe

railway administration will have done a good job in rooting out this corruption
as far as it lies in human power to do <o.

The Homourable S8hri K. Santhanam (Mihister of State for Railways and
'Tr&nsport): I am tempted to follow the footsteps of the last two speakers
and raise the subject of corruption far sBove the level of the railways, but I
-should resist that temptation. I do not waat to seek any escape in the
fact that corruption is prevalent in other fields as much as, if not more than,
on railways. [ fully realise ithe gravity of the problem and ‘share the earnest-
ness with which Shrimati Durgabai, Lala Deshhandhu Gupta and others
‘have pleaded for effactive steps being teken against. this evil.  But I would
like the House to have: a sense of perspective. If you reflect on the functions
©of the vast number of workers engaged in the railways you will easily agree
with me that probably not more than five per cent. of the subordinate staff
and not more than ten per cent. of the superior staff have even the possi-
bility of being corrupt.  All the rest have cut and dried work—routine or
other work—which they have to do and n which there is no chancé at all
of mny kind of corruption. There may be inefficiency, there may he other
defects, but coiruption itself has to bo confined, by the necessities of railway
work, to a very small fraction of the total number of railway workers. There-
fore, it would be altogether wrong to give the impression that the railway

workers, or & large majority of thetn, are corrupt and are not honest, straight-
forward workers in.a great national enterprise.

8hri R. K. S8idhva (C. P. and Berar: Genersl): A fairly good number are.
Shri Mahavir Tyagi (U.P.:Genernl): They share the corruption

The Honourable S8hri K. Santhanam: Sir, T do not agree. I think all
the sharing must be within this five per cent. and ten per cent. which I have
indicated but even that amounts to a very large total, and I am not in the
lenst. anxious to minimise cither the equantity or the magnitude of the evil.

1t i ulso not true to say that things are at a standstill or that, matters are
getting worse. There are the. old traditional ways of corruption in the
‘railways, for ins#ance, in the allotment of wagouns. in the booking of purcels,
among the ticket collectors and checkers. The war has brought in two new

torms of corruption. Before the war thiere was hardly any corruption in the
issuc: of tickets or in the booking offices.

Shri R. K. 8idhva: Trat is not cortect, Corruption in the booking of
parcels was there even betore the war.

Shrl L. Krishnaswami Bharathi: With rare exceptions but not on this
vast scale.

The Homourabis Shri K, Santhanam: So far as 1 am aware, before the
war there was hardly any difficulty in getting tickets, but.owing to the heavy
-overcrowding that has happened during the last six or seven years, this new
evil has ariren.  Aguin the grain shops form a bad centre for many forms of
corruption, I am glad ta say that we have nearly mastered the new forms of
corruption. Though I cannot say that all corruption regarding the issue of
tickets has stopped, it has diminished to a great extent during the recent
anouths, Bo far n€ the grain shops are concerned, Sir, I think it is almost
at an end. Under the new revised form there will hardly be any chance for
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corruption.  Almost all the articles will be supplied by the Provincial Govern-
ments to Railway depots and only limited articles necessary for the consump-+
tion of the workers are to be issued. Therefore, we have more or less
mastered the new forms and we are vigorously at work in tackling the old
forms of corruption. :

I do not think it i8 mmesnt to wmuke a distinction between the Railway
Ministry and the Railway Board; we areboth together in the saine bout so
far as this matter is concerned. It is not right to say that the Railway
Board have not taken steps in the matter, I shall merely quote the testi-
mony of the Indiun Railway kEnquiry Committee which I do not think you
will suspect of any undue partiality to the Railway Adrninistration. In this
repott. it say:

‘It would be wrong to cousider thut the Railway Adminisyrations and the Railway Board
have not been alive to this evil or have neglected steps to comlat it. Some Railways. notably
the South Indian «nd the B.13. & C.I. Ruilwaya, have taken fairly effective steps o eliininate
the seat reservation racket. We lelieve aiso that the E.P. have recently made
cegtain changes at Delhi to curb effectively the exploitation of passengers by unscrupulous

bera of the sataff’.

1 am not giving this quotdtion to xay that our work is anywhere near the
end. In fact it has just begun. But I wish to assure you, Sir, that the
work is in full swing and we shall not rest till this evil is brought within limits
which cannot bLe tackled befere the human regeneration takes place of which
my honourable friend Mr. Kamath has spoken.

It ie not merely police action that has been taken. @~ We had a meeting
of ull the General Managers in October 1948 when, in addition to the police
and other action, it was decided to take drastic departmental action in all
cases where corruption was not ouly established but was very strongly sus-
Pectecl.  One of the resolutions passed in this conference was:

“Cases of departmental or procedural irregularities which resulted in preferentinl treant-
ment to traders, travellers, contractora or any other individuala of firme should ordinaxly
be cnquired into and disposed of by the Railway Administrations. If, howcover, theve
a probability that it can he establishad that some consicderation has Lieen veceived by the
railway staff concerned with the corrmission of these irregularities, such cases should he
hancled over to the Bpecial Palice Establishment without delay.”

During my recent tows I rnade a direct offer to the ussembled merchunts
at Kanpur, at Ajiner, at Jaipur and at Bombay and other places, that if they
will only give me confidentially and privately names of high railwey officials
who e indulging in tlus T shall protect them but shull take immed.ate and
drastic aclion againet the officials concerned. T regret to say that not one
name has been forwarded to me.

Mr, Nagiruddin Ahmad (West Bengal: Muslim). They ware also inte-

rested in this. Why should they expose them:?
' The Honourable Shri K. Santhanam: [ am only explaiving to tle House
the difficuiticzs. Certuinly the House does not want us to penalise innooent
people without having any evidence of guilt. It will be altogether unjust nud
it will destros the very bnsis of ‘round admiuistratiou,

Mr, Tajamul Hussain: You cannot punish a man unless you find him legal-
Iy guilty. ;

The Honourable Bhri K. Santharam: I go further than that. If the Railunay
Administration is eonvinzed that a man is rcally guilty, though we are not able
to hnve full legal proof, then we are prepared to take action in order to sufeguar.l
tbe purity of the Administration. But you do not except us to go aganist
inocent people merely on the Dbasis of allegations which may often he mali-
cious also. We have to be certain that we do not hurt anv innocent and
honest officer.

T want to repeat the offer which I made to you in my circular, that if at
any time any Membher of the Assembly or any prominent member of the public
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or any prominent businessman brings to our notice: any serious cas.s, we shall
try to investigate them with all t.he p>wers at our command i teke drastic
action against guilty people.

Mr. Tajamul Hueain: And uslso against the person who give:.
Shri R. K. Si¢hva: Sir, some instances have been quoted.

The Honourable Shri K.- Santhanam: It is right that the bribe-giver is consi-
dered as guilty as the bribe-taker and should be punished, but many influentiu]
SEene! parties have represented to us that owing to the present scarcity of

transport, merchants and businessmen have been put to the alternative
of either ruin or giving bribes. Therefore, if they have to save their business by
bribing, you cannot take them to task in the same severe fashion. Of course, mor-
ally this is not a right argument, but I sm prepered to consider their difficul-
lies ulso.. Tf sny one can prove that he was put to the absolute necessity of
giving bribe in ordir to gst “things done, 1 am prepared to cousidur the cir-
cumstances and let the guilt lie on our officia's, because 1 do' admit the
principle that the railway officials arc to a far greater exteat respousible than
even members of the public, though morally bribe-giving and bribe-taking
are in the same level We are anxious to teke all possible steps. Only we
want reliable informstion and some degree of proof which will enable us to get
at the individual persons. It is no use telling 1s that there is bribery but
nnless this Lribery or other forms of corruption can be tracad to particular in-
dividuals, we are utterly belpless. I appeal to the whole country, the House
and everyone to assist us in tbis task, and I am sure they will not find the
Rai'wsy Board or the Railway Administration wanting in this respeet.

Shri R. K. 8idhva: Is the honourabln Minister prepared to mvast:gate the
¢nsos which are cited here?

The Honourable S8hri K. Santhanam: Yes. -We got & complaint and im-
anse which his been forwarded either to the honourable Minister for Railwayvs
or 1o m: or to thr: Railway Board is being mvest.lgated and in many enses
action has heen taken, In every ten-day reporf there is a column ‘“Any com-
plaints received from the Members of the Constituent Assembly’” and then
they hav: t«. state what action has been taken. 1 think in recent mouths the
rule: has heen that for every complaint the acknowledgement must be made
within twenty four hours and as soon as possible after investigation and action,

the members must be informed ef the action taken. T think this rule is being
followed......

An Honourable Member: Not in all casss.

Shri R. K. 8iéhva: What about the specific instances quoted here? Will
they also be investigated and members informed?

The Honourable 8hri K. Santhanam: We shall investigate this and cvery
other instance. T would like to know what more assurance iy honourable
friend......... '

8hri H. V. Kamath: On n point of clarification and information may I know
whether the vredding party incident which I mentioned has been brought to
his notice?

The Honourable Shei K. Santhanam: Yes. We got a complaint and im-
mediate instsuctions have been issued for complete investigation and a report
to be sent to us direct. Thcrefore, as soon as information comes, 1 am pre-
pured tu place the result of that enquiry at tbe disposal of the houourable
momber. )

Tala Achint Ram (East Punjab: General): My complaint was " not
scknowledged within twenty-foud hours, nor even twenty-four days.
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The Honourable S8hri K. Santhanam: After all, you know that within the
last ~ix years the Administration has had to bear a very heavy strain ¢nd as
a consequence it had to be ruu with all kinds of staff including s large number
of tcmporary staf. many of whom could not even do the ordinary routins
work u#nd to that extent the Administration has become lax. We are tighten-
ing up discipline a.l over the Administration and if there are such imstauces,
we shall look into them and see that they do not ocour agam.

Shri H. V. Kamath: Would the Honourable Minister of State tell us his
reactivn Lo my suggestion of rewarding people who give information. about
oorruption and umenrth such cases?

The HonOurable 8hri K. S8anthanam: I was just going to refer to that
snggestion.

Shri . V. Kamath: 1 thought the Minister had finished. Thkat is why....

The Honourable Shri K. S8anthanam: That suggestion is worth considering
atd we shall see whether we cannot devise a suitable system or rewards, but
there is also on: danger. There will ba people who pretend to zive us infor-
matioa but do not help us to have it but go on claiming rewards and then
publish complaints in newspapers. .

Shri H. V. Eamath: My point is about not: informers merely, but these
peopl2 why help to detect and uncarth such cases. H

The Honourabie 8hri K. 8antbanam: I am ounly saying that we have to
be a little careful t sce that we do not bring in 8 lot of complaints of people
wh> cluim that they have helped us to detect corruption but have not, but
still the public will believe that they have been i.l-treated. However, we shall
see how far we can adopt the suggestiori. @f course, it will be easy for us
to give medals Lut I do not think they will be so fruitful ua some more sub-
stantial rewards which we asre prepared to give, if people will wotuslly help
us to truce culprits and stop corruption.

I believe I have covered the main points. The real difficulty ie, ns Lala

Dushbhondha (Gupta has said, regarding the wagons. There is an insuperable
difticulty beeause each official concerned haa got seme discretion which con-

not possibly be eliminated.. There are 150,000 wagons going about the couniry
every duwy and it is almost physically impossible te keep trace of every wagon
at every place af every moment. Those of yeu who {:now mathematics will
adnit that the chance of our ability to detect it is iufinitesimuliy small. Tt
is on'v  through tightening up of discipline al over the Administration,
through bringing pressure upon the staff in general tp feel that in this matter
they hive to work conscientiously, and occasionally if someone tiirough
blunder ge’.s caught, through awarding deterrent punishmeuts that this
evil omm he climinuted. Of course, it can be eliminated if the busincss crm-
munity can wholeheartedly cooperate with us, but they have alno n guilty
conscicnee and therefore while they are willing to indu{ge in general charges
of corruption. they do not want {6 come forward with specific offers of assist-
ance. So there are reslly insuperable ditBculties, but we shall explore all
possibly methods and tey to root it out wherever possible and wherever it is
not so pessible, to reduce it to the least possible extent.

Mr. Naziruddin Ahmad: T seek clarification on a point which has been
made by Laln Deshbandhu Gupta. It is that he suggested that the Govern-
ment should enccurage talented and experienced thieves to roat cut corrup-
tion. What is the reaction of the Houourable Minister of State to that
suggestion?

Mr. Deputy Spesker: There does not appear to be any reaction.

The Honourable 8hri K. Santbanam: My immediate reaction is to distrust
all thieves. L
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Shrimati G. Durgabai: In view of the assurances given by the Honcurable
Misister, 1 beg icave of the House to withdraw the cut motion,

Mr. Deputy Speaker: Has the honourable Member leave of the House to
withdraw the cut motion?

The cut motion was, by leave of the Assembly, withdrawn.
Insufficient Prevision of Amenities to I'ussengers

8hri M, Tirumala Rao (Madras: Geuersl): Sir, 1 move:
“That the demaud under the head 'Railway Board' be reduced by Re. 100."

1 would not lag behind in offering my need of praise to the honourable Membere
who have come uewly iu churge of this Department. Shri Gopalaswamni
Ayyangur has bewn one of our experienced udministrators who has spent all
his life in the seérvice of the counfry and his suge advice is at the disposal of
one of the most importunt Departments of the Government. My friend Mr.
Santbanum, whose experience as an Editor is generally confined to have only
one opinion, thut is, ganerally the right opinion-which is his und that which
is not hie is not the right opinion has ccrme as the Minister of Btate. I want
him to shed u little of his iconoclastic fervour, which he has developed as a
editor, and listen to the advice of his friends who admire him and are.always
willng to axeist him in this task. )

Mr, Deputy Speaker: The Honourable Minister has always buern reason-
able. '

Shri M. Tirumala Rao: 1t has been the privilege of the bureaucrscy to trot-
out the traditional saying that it is only the Europcang that can manage the
affairs of this country effiviently. They resisted for long the complete Indiani-
sation ef the Railway Board. It has new been proved beyond doubt that the ull-
Indian DBoord of Raoilways has been very efficient and not_merely cfficient but
also dutiful and alert in enabling our Minister to sy that the Baiiways have
turncd the corner and are on the road to prosperity, success and consolidation.
Therefore, 1 cannot forget that the Indian Members of the Raiiway Board
have got a double responsibility of not only justifying their ability but also
of orientating the whole administration with a new and patriotic outiook.

The question of the amenities of passengers i 8s old as the railways end
it cunnot be solved until we take some drastic action. As the proverbial
wail of Sita, it has been a hardy annual for those who speak ubout the difficul-
ties nf passengers to bring in this subject every year and yet this unremedied
evil still persists.

Next 1 want to deal with the betterment fund which ‘was mainly created
with a view to huve a separate source of revenue from which amenitics to
passengers could he provided. In the year 1946, in the Budg.:t dehate, when
I expressed some doubt about the utility of the hetterment fund, Sir Arthur
Grifiin said:

“The honourable Mr. Tirumala Rac was a littie aceptical alout the Betterment Fund. and
he even went so far as %0 say that he thought it was a device to avoid betterments. I{ is
I who have myself pressed for the Betterment ¥Fund, _because I believe it ix :he
one thing which will help us and help the Railways to plan s&a‘dily and coherently in provi-
sion of betiermenta.”

It is uow nearly three years since than and we do not see any definite plan
of betterment drawn up by the Raiiway Board. And when Dr. John Muthai
your predeoessor took charge of this administration under the newly-formed
Natiannt Qovernment, he also held the same view. He said:

"} do not think anvbody can question this—If these are essential purposes and the micet-
ing of which is an ohligation which cannot he shirked, then it seen.s to me from & financ'al
point. of view the wisest thing to do ir not to depend upon cssual doles from your curre.t
revenues but to build un a Fand on which you can draw ‘@s s1id when it becomes necessur+
to oxpend money for these purposes.’
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1 aru very sorry to note that still we are in the realm of prémises that efiorts
will be made hereafter to draw up a plan of effective action.

The question of overcrowding is the one problem that has to be adequately,
resolutely and effectively tackled more thun corruption and everything else.
From the figures wo have seen that there are altogether 9 lukhs of seats on
all ralwuys, according to the statistics supplied to us. 8ir, one hundred crores
of passengers ave travelling on these 9 lakhs of seats. In the year 1937.88,
about 50 vrores were traveliing on these same number of seats. Today the
rush has doubled itself and the seating accommodation is only that much.
Eveu if you muke » calculation, with the number of coaches that have teen
recently put on the rails,—you have a coaching stock of 118 coaches—en tbis
basis and take into account one lakh of extra sests, it comes to only 10 lwkhs
of seats for 101) crores of people. On each seat as many as 1,100 passengers
are asked to travel.

With regard to second aud intea-class passeugers it is said that we bave
for the secoad clus: 12,607 seats and for inter-class 21,919 seats. In these
34,004} seats, the number of passengers who have travelled is 2,$1.00,000 in
the second ciass and 88,80,000 in the inter-class. This new classification has
not helpdd the truvelling public to reap any benefit. Even the psychological
beucfit which the Minister of State for Rsilways claims to the inter-class
pussengers that they have the satisfaction of travelling in the upper class
for the sanie fare in not there. Wo have been saying that an additional diffi-
cuity has been introduced to the second and inter-class passengers, in addi-
tion to the great difficulty under which third-class passengers ‘are groaning.
I will give an exasmpla. When I travelled from Villupuram to Madras, in two
second class compartments with eight berths, there were 24 passengers.
Every one of them was sitting out the whole night and cursing the Congress
adrsinistration. 1 wae sitting in the corridor till the morning. I could not
g:t accommodation in the first class even if 1 paid for it. So I preferred to
trave; second and travelled sitting the whole night.

The north-eust line from Madras to Waltair is the most, crowded line and
one of the heavily paying lines. A large numher of passengers travels. in inter
and in secon:d und they undergo enormous difficulties, particularly the Govern-
ment servants und army people who ore pass holders. They travel from:
Trivandrumi to Delhi in second class, I travelled with some such people once
and they sail thut they had to sit up three nights and four days and that by
the time they reached their offices in Delhi they were jaded and tired and took
gojnetime to regain normal health. I request my honourmble friend to take
into consideration these miseries. He has not abolished inter-class. He has
retained inter-class and the second class. All the four classeg persist now as
there is even a new class created by the arrangement that those who pay for
slezping-berth accommodation at the rate of Re. 10 .per night. This is per-
haps the old second class and the old seconq class has become inter-claes.
He has not abolished any class altogether. From & recent cutting from ‘71¢
Stateman’ from its Globe correspondent unler the heading ‘Ne® Classes
Cause Loss in Revenue' I may quote:

"The introdaction of new classes on the Indian Railways has caused the income from
passenger trafic of the Delhi main railway station to drop by approximately Rs. 32,000 a day.

The income receipte from passenger traffic before the introduction of the new classes on
Jansary 1 was on an average of Rs, 95,000 a dav: gools traffic contributed approximately
Ra. 10,000 per day, bringing the total income to Re. 1,05,000 a da>-. .

The present income from passenger and woods teaffic of the station averages Rs. 63,000
and Re. 15000 per day bringing the total income to Rs. 78,000 a day.'

Therefore 1 request the Railway Administration to review the whele
situation. T.et them not wait for further esperience on this matter, because
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the experienc: which the houourabis imeotb@es have given him was gained
from first-hand knowledge and they have sieted it in umwnislekeable terms.
They bav: given their personal experience and also the experience of a large
number of poissengers. This must be enough for the Administration to te-
cousider their attitude and modulate their policy.

1 ne:d not say much about a general inconvenience. The menner in
which our Budget discussion has been arranged here has precluded us from desl-
ing with a number of points tha$ affect the local railways. There are seven im-
portunt railways and the speakers could have been easily arranged in such a way
that each of us would have been enabled to deal with the conditions and difhi-
cultius that pertain to our local or special railways. I want %0 deal with the
M. and S.M. Railways particularly because I come from that ares. I want to
-express my opinion that it is one of the most congested lines, the north-easf
line from Madras to Waltair. You cannot have a second express train. From
Madrus to Bombay you have two trains; but from Madras to Delhi you have
ouly on: express. ‘From Delhi to Calcutta and from Delhi to Bombny tlere
are two express trains. But from Madras to Calcutta, there is only ¢ne mail.
It is one of thu long journeys. We have made representations to the M. & S.M.
Advisory Council about our requirements, but to no effect. I want you to
censider there is so much overcrowding between Waltair and Madras that it
requires immediate redress on your part. With regard to bringing (ocanada
ou to the main line, that is one of the worst handicaps under which large
wumbars of people roundabout Cocanada have been suffering. The align-
ment of the line which was laid in" the beginning have now been diverted seven
miles from Cocanadn and the public and the public bodies of Cocanada have
‘besn agitating for it. In fact, I moved a resolition when the Council of State
was alive and your Department has given an assurance that you will consider
the matter sympathetically and I want you to consider it because I have not
got sufficient time to bring ogit all the facts about the situation, but I may
‘tell you that it will add to the comfort and convenience of a large number of
passeugers and it will add to the revenues of the Railway, because (Cocanada
is an import port doing export and import business to the tune of 5.1/2 crores
a year. So I request you to consider this aspect also favourably aud see thct
the long cheritshed desire of the local people is fructified.

‘Then there are 8 number of grievanees, which I wanted to bring to your
notice, Sir sn] generally with regard to the insanitary condition of the trains,
we want the staff te ba educated, to be public-spirited aixd to see to them, 2s
it i8 a public concern where the health of a large number of peopls is concem.-
ed. With regard to the Betterment Fund, I :think vou should immediatelv

lan and have n definit.s scheme for building»"wp.new stations. Bezwada
‘Station™ through which nearl{ 20,000 passeagem pass every day has not a
decent third-class waiting hall.  There is Tenali through which 10,000 to
15,000 peopl: pass through every day and in addition -it is & junction station;
poople there sleey in the open, in the reain and in the Sun and there is no
protection whatever. You are now with great difficulty providing a new stat'on
for Vidadavole Anankapalle and Nellorc. These are very important big stations
which give you a good income and they badly require the elemcntary ameni-
ties. Y¥or instance, my own native townu, Cocanads, is 8 cow-shed, U can tell

ou. It is one of the biggest station on the line which gives you the third
{argost smount, of income and you are reluctant to improve that Station or
alter it. T find that during the war the Military set up n piped water supply
and aftor the war they have removed it and now people are without it. I
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fiave been pressing at 1he M.S.M. Advisory Committee for it all these years,
but. with uo resut.

1 do not want i tuke much tigig .of the House and I shall refer now about
the cutering systern in the rml\\ufxf‘ I can eny' that the best catering in the.
whole of Indit is in the South Inctinn Railwny; it suits the middleman’s
pocket «nd -even the lower-middle-clnes muan’s pocket. He gets a square
meul for the money h: pavs, We bave lost in the last year 40,000 rupees by
depurtinental catering in the S.IR.  Roitway, M. & 5.M.s have lost 1,200
rupees. 1 wynt to cvolve u systemn of catering that. will combine cheapness
ar well as hedlih and good food for the people. Until this is done. please do
not tinker with cateving | know that B.N. Ruilway ymd the E.I. Railway are
the twn ruilwnys that consmne all their earnings und 1 hrund them us the
most inefficient railwnys of the whole ruilway-svstem, (A Honourables
Marnber: ‘Not the 1 Railway’). The B.N. Railway lost nenrly 2-1/2 lskhs
of rupecs on its cepartinental catering which it tried to make ap in numing
hotels in Waltair and Puri. Therefore, yon must see that uutil you rubsti-
tnte a propor agency for eatering, you should not: tinker with it; you nmy hsve
a proper check and control with the existing contractors hut. do not try to mike
money ouf of it. 1 know the B.N. Nailway are tryving to auetion the sinall

s,lmp\ it order to muko npi the losses wihich the departmental officials are in-
curring iy their inefficiency.

There wre so mneuy things to be denlt with wnd there are other honourable
Mewhers waiting to esd with it. You have only 186 cauches on the wheels
todax.  Pwo yvemr ago the Chief Commissioner promised that: he would geb
#00 reaches for the third-class passengers and now our progrers during the lnst
two veurs has heen at the rato of only 04 coaches y vear. ¥ vequest you to
take the members of the Central Advirory Committee for Ruilwuys into your
<onfiderw,: and appoint a Sub-Committee” to deal with the het.terment fund.
Fivowve o plan that will achieve efinite tangible résults within the hext two
vonrs hy spending n good mmount. of the hettermient. fund.

‘ Mz, Deputy Speeker: ('ut imotion moved:
“That the dewund tnder the head Railway Board' be reduced iy Re. 100, q

Mr. Tajapiul Huasin: Reccutly 1 rend in @ Bombay Weekly a vesy serioue
allegation  egainsC the Railway Ministe: v. 1 conld not believe it, Bir. The
allegations: were that the Ministre were guilty of wasting Ra. 13 crores by
or dermg 300 locomoatives from the U.B.A. Out of this 800 about 190, it is alleg-
«d in the newspnpers, arrived in Indin ane after merival, it was found out that
they were nbsolutely useless for our purpose. (Interruption) I have got the
paper with me here. let me tinish.

Mr. Deputy Speaker: Yesterdny the seme raatier was raised d-finitely wnd
the: honarablc the Minister of State repudiated tbat cbarges as bLaseless, Neo
more reforence need he made tn,;hnt The House caunot nfford to lose any
more time on that. o

Mr. Tajamul Husain: [ an

_ ing to tell you nbout the nn»gation kut
1 want  to tell you that | we to the Minister this moming in this
Hoase und he told e that whole thing was falke. I wax fuily
satistied, Sir, and T absolutely  helfeved him.  The whole point is thin: T
an rafistied but what aliout the people at lrge and what about the pcople
who read the paper? What will they think nbout: the Government? My only
suggestion i to pmsecute the editor of the paper. T make this auggestion
seriously (o the Govertunent of India that thev should take immediate action
to prorecuts those people who are respounsihle fer thie.

Mr. Deputy Speaker: 7. it a step towards the redress of grievenees of third-
ins: pussengers ?
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' The Honourable Shri N. Gopalsswami Ayyangar (Minister of Railways and
Transport): I hope that when thui paper turns its attention to Mr. Tajaniul
"Husain himself, Jie will tuke that action.

Mr. Tajamul Husain: I can assure you, thut if uny paper were to write
aguinst me, | would not wait one minute and I will not wait to ask for the
Honourable Minister’s advice; 1 will at once prosecute him. Now, I am
afraid, 1f 1 go on in this way, I shall never finish my point and the bell will
ring.

Now, there are general gricvances of the passengers about which I wish to
deal. Some of the grievances have alreazdy been discussed and X do not witsh
to rcpest them. [ only wish to make certain suggestions about them. For
instunce about pusssengers truvelling on the roof of the train, I do uot wish to
deal with that. About overcrowding in the trains, I will tell you whut actunl-
ly happenel with me. On the 28th of last month I was coming hy 11 Up.
from Patna to Dalhi, My honournble friend Shri B. P. Jhunjhunwala und T
wore fraveling in the snme compartment in one 1st olass coupe. Somewhere
in the middle of the night, somebody gut on the foot-board and shouted, open
the door. We were afraid; we did not know whether it was a bufglar or a
thief or ticketless pnssenger or bona fide passenger. \Ve were only two  of
us in the compmtment. We dared not open the door lest they should attack
us. Mys€¢lf and Mr. Jhunjhunwnle discussed and we came to the cz.nclusion
that we should pull the chaiu. He pulled the chuiu so that if he was n thief
we muy catch him and if he wus n hona fide passenger, we may lot him in and
give hiru sowue help. It {ook about half an hour for the train 0 stop. When
the chaiu "is pulled it takes balf an hour to stop the train. When
the train did stop, the gentleman who was an the foot-bourd ran awayx. The
guard or someboéﬁv camn¢. I was not sleeping; I was lying down. He came
to my honourable friend Mr. Fhunjhunwala and was asking what his name and
address were. Ho would not hear what the complaint wns. Mr. Jhunjhun-
wala #ail, © hear my complaint.”” The guurd said, T want your name and
address.”” This went. on for half an heur; such things ave going on. (8hrf
Mahavir Tyagi: ‘All along you were asleep.’) T never said I was asleep:; 1 was
lying down. I said we discussed tho matter.

Shri R. K. Sidhva: Did Mr. Jhunjhunwala pay the fine of Rs, 507 -

Mz, Tajamul Husain: If my honourable friend Mr. Sidhva had been there,
he would lyave had to pay the fine; at any rate, my honourable friend Mr.
Jhunjbhunivala did not.

Sir, whensver we travel, we find tllat people bring in their "boxes, their
suit cases, berdings etr. My honourable friend Mr. Santhanam yave us the
instance of foreign countries when be said that there were only two classes,
and not three or four as in India. In foreign countries, you will find the
aseengors never fake their suit ¢sses, beddings, etc., in their compartments.
ometimes, it bappens that there are miore Inggages than passengers
themseives and cven the pussengers cannot sit in the compartments,
l}:IIy suggestion is that every luggage should be Jeft with the guard, and the

onourable Minister should give instructions to this effeot, so that those
passengers who have not reservation for the night, may have room to sit or lie
down.

As regards waiting rooms. 1 have got certain points to make. The rule,
I am told, is, that one hout before the arrival of a train and for.an hour after-
wards, the waiting room should remain open. In many places, I tind tho
walting rooms are never opened. When you go to the station wnaster, he is
ieither aslesp or in not to be found. In many instances, diffculty is experienc-
od even in first class waiting rooms. I may give a parbicular instance where
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the school boys were sitting in the first clase waiting room and bone frds
passsngers could nut get in. '

The beggar nuisunce in the railwa,ys has not been removed nnd something
ntust be done towards this. I think it should be a very eusy matter for the
railway authorities to remove the beggars. There has been a lot of discussion
ehout bribery and corruption. I aro not going to discuss all that because I
caunot discuss that and 1 do not wish to discuss that. I have always been of
the opinion that no department caun abolish bribery and cotruption. It is not
the fauit of the ruilway department or any other Government department
that bribery and corruption exist. - It in the peoule who give. Unless yon im-
prove the mortlc of the peopls, and reform the whols country. bribery and
sorrnption will go on for ever. No Minister can change the situation.  But,
hoggary can be slopped. The swarms of peoplo who go about on the plat-
ferms nnd trains and worry the people, they can be stopped.

Ja some stntiony, there are no lights. I am only giving my points, because my
foints alome will take more than tiftwen minutes. I have snid something about
the general grievances; I shall come now to thu %}evnnccs of the first class
passengers. I am surprised that my timw is up. hen I started general d's.
cussion, I"looked at the clock! it was half past three; now it is 3-35.

Mr. Deputy Speaker: T'hc Honourable Member is not right.

Mr, Tajamul Husain: Give me five minutes more; I shall finish; it is at
important matter. While I was discussing the budget I said about servants’
compartments, FEvery time T travel, T find thut the servants ~ompartments
ara always [ull of people who do not lioid servants tickets. Something should
he done about this. As rogards the introduction of three classes, the first
class peoplz have guined und I any thankful to the honourable the Miuister on
my behalf and on hehalf of those who travel in first class. They have abolish-
ed the second cinss and fifty per cent. of the people who used to travel in
the second class go in the first class and fifty per cent. in the intermediate,
which is class wo now. The result is, in the first class, the vompartment is
over-crowded.

Sir. on2 thing ruore and I have finished. 1 find in the way side stations—
1 am cowing from Patna to Delhi and I can reserve my seat. If I want to
chauge at Cawnporc and catch the same train next night, I cannot get re-
servation as Cawnpore is a way side station. You will see, Sir, that by the
11 up train, from Cawnpore to Delhi it is a whole night's journey snd we
cannot get reservation. The Railway Minister must do something so that
the frst class passengers may get some sleeping accommodation ap wny side
or intermediate stations.

As regards the exsecond class passengers, their grievancss are there,
Some are happy ahout the intermediate class while some prefer to pPoy more
and travel in the first class, As regards the old intermediate class, their
grievances are therc. Fift-v per cent. of the second class passengers have
come intio that class and their compartments are very over-orowded. Fiuol-
ly abont the third class passengers, ths Government have introduced one
Janata Express. Tt is u very good train from Patna to Delhi, all third class
compnrtments. That is an excellent arrangement. Even this *raln is over-
crowded. This matter has been well discussed on the floor of thix FHouse.
Mv only suggestion is to run more Janata expresses and not to allow passen-
gers to gt into s Bompartment when that compartment is over-crowded. The
Bnilway Ministry mus$ do something in the matter. Tt is a very serious
matter” oud sometimes people are actuahly packed to suffocation. Instsad of
giving so much monezobo the Central Government. to the general coff2e, some

hing must be done to Improve the amenities of the people from whom the
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money is got. 1 huve finirbed; 1 have nothing more to say. 1 will request
thut there must b some sleeping accommodation for third ¢lass pussengers
alss. This is nbsolutely essential for long.distance journeys, where passengers
have to spend two wights in the train.  Only one more point; I bawe finished.
About catering, Bir........,.

Mr. Deputy Speaker: The henourable member has had ulrendy snfficient
time. Thure are other 1members who wunt to speak. )

‘Mr. Tajamul Huzain: Mr. Kamnth took so mueh time,
Shyi H, V. Kamath: X reflections on the chair please.

Mr. Deputy Speaker: The lhanourable member will please resmme his seat,

8hri 8atis Ohandra S8amanta (West Bengul: General): Many things hawve’
beeny ssuid nbout umenities of passengers énd those about all classes of pussém:
gers.  TLore are difficilties, we know. and the houoursble Mmisters: have
put. forn 1] their own difficulties.  &till we can (o something for providing
nmenitios. o

When we travel in trains, we see so nuny  ticketless travellers. . The
attention “of the honournble Minister hws been drawn to it and thig has been
doue not only this vear but for the past. muny vearss.  Recently 1 had the
good fortune to put forwurd some grievances to the Honouruble Minister of
Stiate and T awm to xux that he tried his best to remedy them but not to my
satisfnotion.

T am spenking of the Bengal Nagpnr Reilwaxw.  Fhere, most: of the ticket-
less travellers are smgglers and they cannot be caught simply becnise the
officers and the traveliing ticket collectors there are in colliwion with them.
I have seen them tiking bribes with iy own eyes.  They ask those smugglers:
which baga are vours?  They say: these wre mine.  These e left and others
are taken out.

You will be surprised to henr about wu incident which I myself hud  the
privilege to witness.  During October Inst 1 travelled in o train und alighted
ot J{ola Ghat on the Bengal Nagpur Railway. 1 was travelling iu a xecond
class comportiment. T went to the first class and found it locked from
within.  There were two compartments only and both of them were locked.
i then went to the Guard und asked him to unlock the two compartments.
He tried his best but did not succeed beenume there was someone within.
We reported this matter of smiiggling to the railway nutborities.  They took
gome steps but the smugglers adopted this novel plan,—-in collusion with the
railway authorities ut Khargpar, they would enter into a first class ¢ompart-
ment with rice and other things, bolted the doors from within and would
come safely to their own places. I did not huve mnch time. so T asked the
uard to report the matter to the authorities. ~ There were no travelling
ticket colloclors present at the time nor were there any railway police.
spoke to thea Btation Master. Fortunately, at the time, there were some
cordening officers of the Bengal Government—not of the vailway. They were
trying to detect the culprits.  They were trying to help the rrilway authorities,
but you will be nstonished to hcar that some honest persons of that Govern-
ment cordoning party svere heing chastised and beaten hvthe travelling ticket
enllectors because these men stood in their way.

These things are happening. Government shonld look into the matter
w0 that honest persons may come forward. If one hboneet person comes
forward to ventilate these evils, ¥on will find chonls of cormplainge coming iw
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against him.  On uccount of this no honest mun can essily go on with i
work. e is likely to be obliged to side with those men who wre corrupt.

Under such circumstances, what, should the Govemunent do? That has to
be considered. The railway authorities should take the help of locul public
institutious. Unless local public-spirited men and institutions we taken into
contickence, this evil will not eradicated. ’

I iy ulleged thut in u°certwn place the (‘omgress orgunization mpprouched
the ruilway uutlorities with a view to eradicate the evil of pilfering from
traius.  But the help was refused aud cnses of pilfering ure  going oun.
relervied b case of unlocking of wagons to the Honouruble tht Minister of Stute
for Transport. He took sowme steps. It stopped for two monthe but now
it is going on a8 usuul.  You will be wstonished to hear that at nighte the
wagons are inlocked, the things tsken out and again locked betweeu inter-
medinte stations. I have iuquired iuto these incidents und 1 know for certain
Ahixt ofticers at Kharpur uud station masters in  the intervening places,
where these occurrences tuke pluce, ure in  collusion with these gangs of
thieves.  This cunnot be eradicated without the help of the public.spivited
men,—of whom there #re muany, aud they should be tuken iuto contidence.

* Then vou will be more surprised to hesr that there is a plice where the
guard tukes the goods train slowly for five minutess und during that interval
of time everything is done'!

Mr. Deputy Speaker: The honourable Memnber is referring to amendmeut
2 waich has not been moved-—ousos of dacoity, burglar v, smuggling wnid thefts
on running trainw.

Honourabls Members: Let him go on. It ix very inleresting.’

Mr. Deputy Speaker. Anyhow the honourable Member may try and inake
his speech relate a8 much as possible to amenities to passengers.

Shrl H. V. Kamath: I'reecow from theft is un amenity !

Shri Satis Ohandra Samanta: 1 huad & mind to spesk on item 1, but 1 could
not get uny chance, However. with regurd to wmenities to passengers, if
ticketless travel is checked, then third-class passeugers muy have some bene-
fits  Government ix trying for locomotives. T'hey will come. They will
be monufuctured.  Then those wmenities also wmy cow.  In the meuntinic
we should try to find out some other means 8o that third-cluss passengers—
we who trnvel iu first or secoud enn wumge somehow  theugh we may snfler
something—may he looked after to the hest of omr ubility. Every obne of us
Yegislators and | hope. inclnding—those of the Treasury Bench is thinking
about it. Bnt unfortummtely we hnve heon unable en foreto help them simply
because there ure weme difficulties.  But there auust he oue thing.  The
travelling public mnst be inforied ubont the conditions ou the railway.
Leafleis ~liould be ixsued about their duty while travelling on the railways,—
to behave well and to keep the sauitary srrangements on trains in order. If
the passengers are not educated in this. however much the nuthoritivs niny
try,, the trains will not be maintained in « suntitary condition,

T will now com: to catering in railway stationss on the B, N. Railway.
There is Ishardas Ballabdas: there: is 4. Khuu and others. Thev arc cuter-
ing cowpunies who are suclsing the blood of the pasnengers.  They got their
contract:: from the railway on condition that they will not sublet but I think
there is no station which is not suhlet.  This has been discussed in the
Central Advisory Council for Railways. F¥shardas Ballabdas was found to be
in fuult and T hear that he has agair: been given 12 or 1:3 stations on contract
und the contzact has been given before the appointed time. On the 218t there
was an sulvertisement in the papers that up to 21st February 1949 .applications
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would be received; but before that, the contruct hus been given. If you look iuto
the books you will see the date of 21-2. Other people approached but they have
been told that it has already been settled. How can the catering be impro-
vel? Those who sublet have to earn something from it and those who tuke
the subleuse have to pay double and treble to the contractor. Therefore the
food tbey supply is inferior. 1 would suggest that if departmental catering
can be possible, it should be dons.  If it is not possible at present, individual
caterers should be given contract for particular stations; ao that the working
the contract themselves, their income may be increased and the foodstuft
will improve. In this comncction the honournble Minister of State informcd
us that we should uot tanke woney into considerution in this matter. We
want good. food, but good food will not come from these contractors who sre
entrusted with so many stations. If we give one station to one peraon, we
tay dewund from him ond be will be uble to give us better food. This is my
submission and 1 hope it will be taken into consideration,

Imstly | thank the honourable Ministers for the guod heed they pay to the
grievances which we put before them and for the steps they are taking, though
these ure insufticient in our estimate. Yet I hope that they will try their
best to do what we expect.

Shri Raj Bahedur: Mr. Deputy Speaker, Sir, for the lust three days
durinz which © the Ruilwny Budget hus been aunder (iscussion we have
hil the opportunity of listening to a shower of complainta  and
compliments upon the august members who adorn the benches opposite,
We who belong to the younger genensmou huve listened ‘o all the beautiful
orutious in this House sometines in wonderment :nd ut others in Dbewilder-
ment. Wbile we have been amused at the rollicking humour that has
dropped on the one hund from Mr. Rohim Kunir Chiudhury and on the other
froin Mr. Tujuniul Husunin, we have also been moved by. the appeals in almost
parhetic toues thut fell from the lips of Dr. Deshmukh the other day and to-
day from my friend Mr. Jaspat Roy Kapoor. Nometheless I also want your
indunlgence to permit me to contribute my own share of complaints and compli-
ments and before I do so, at the very outset I want to thunk sincerelv and
heartily the Railway Minister and the Minister of State for Railways for the
beautifil arrangements and the great coopergtion they extended to us at the
time of the Congress session. 1 ~m saying so not only on my behalf but on
behalf of Mr. Gokulbhai Bhatt algo, che chair-wan of the Reception Committee
and T am sure he would join me in compumenting the good arrangements
that the honourable Ministers were pleased to make for the session.  Criti-
¢ism hus heen levelle® at the Government from some (unrters to the effect that
specinl arrangements were made ouly for the Congress at that titne hut | do
not think there is any justification in sucb criticism. At the time of a great
gathering. whether it be u Congress gathering or any other gathering, it is ‘the
bounden duty of the railway to look to the needs of the passenger traffic and
a8 such though it was no favour from the government to us, we have yet to
thank the Railway Minister for that.

Coming to my eowpluints aguinst certain observations mncde hy the Railway
Minister, I have to say that I am not happy for a remark that he has made
in connection with the Betéerment Fund during the course of his speech. It
is obvions that there {s a direct connection between the bettcrment fund and
the amenities to be provided for all classes of passengers, ‘particularly for third
clags. He says:

“¥n view of this beavy halsnce and of the slow pace of expenditore from this Fand in

the paat, par tu,ulal(lly on puxsenger amenities, it has been Jdecided nol to romke any uppro-
priation to thia fund in the budget year. Tt will, howcver, bie credited with the inferest. uD
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the halsnce of the fund amounting to Rs. 40.33 lakhs. The expenditure provided for the
coming year ia only Re. 1.5 erores aud the whole of this will be spent. on passenger anenities.'>

A little later he says: .

“Out ol a totul cxpenditure on works from the Fund since its inception, namely Rs. 88
lakhs, the amount thit hes been spent on passenger un.enities proper was only Rs. 13 lakhs
up to the end of 1947.48'" .

My emphasis is on the words ‘‘slow pace of expenditure’’. These words
unfortunately arc symptomatic of the great negligence nnd callous indifference
to which the passengers, particularly third class passengers, have been subject
throughout the years and particularly they seem to smack of the story tha
we used to hear fromr the treasury benches before the 15th August. I would
bave been much better pleased if instend of these words the Railway Minister
bad como out with un encouraging ussurance in .his speech about the various
amenities that ure to come. But there is notbing specifie about it. A littls
further in his speech we find:

“If, as & resnlt of this intensive drive, it is found possible to spend in 1949-50 more
on such works thun the Re. 1.5 clores provided for, I am sure, 1 shall be able, with the
concursence of amy honourable colleague the Finances Ministor und the Standing  Finance
Comuiittec for Railway, to increasc the amount to lie withdrawn from the Batterment Fund
tor exponditine on wuch works.”

! do uvot think it is impossible to spend 15 crores on smenilies. We are
spend much more on amenities and this brings me to the question of what
thene amenities ¢nn be which of them are most urgently neceded. We huve to
congider the difficulties of a third class passenger from the time he comes to
the ruilwny station and reachex et his destination—particularly of a  third
class passenger belonging to the lower middle class. 'Thoy are, unfortunately,
the people who @nmot afford to truvel in higher clnsses nnd who have perforce
to travel in third clues.,  When they come to the station the coolies afe a
terrible pest. Though rates are fixed for them it is common knowledge that
thex charge winch more. Bornetimes it i8 most aunoying. Just imagine
the case of a nmun with his wife snd children, who with an emuciated hody
& 1 Clumot pull all his burdens with him and cannot by himself carry all
the luggage he bas got. He bas to submit to the diotates of the

coolies. 1t is unfortunate that he hus got to be at their mercy.

When we coume to the waiting rooms at any railway junction or railwey
station they are nothing better than cattle sheds. If cattle sheds or cattle
pouads are compared with these so-called third-class passenger waiting rooms
or waiting halls T do not think the former would stand very low in comparison,
Is it not possible for the Honourable the Railway Minister to devise 8ome
means to bring some solace and relief to theése people? We see in the second
class waiting rooms cane chairs, cane benches, settees, teapoys and every sort
of comfort and even separate bath rooms. So far ss physical comforts ars
asoncerned the poor man also wants these and there can be no difference bet-
ween the classes, There is no justification for this disperity in sucb comfort
simply for the renson of buying a lower class ticket, but it is unfortunate
that in thesc waiting halls for third.class passengers there is not even a cane
chair or bench or anything of that sort. It is very easy for the railway
authorities to provide these. ~When we come to the construotion of these
buildings we see that in most cases they are only verandahs or opensheds.
When it is winter season or rainy sesson it is almost impossible to stay in
them. It is not possible for us to have good waiting hells with doors, windows
and verandahs? I am sure it is possible.  Also, there should be a bath room
in each of these waiting halls. As regards drinking water we find that there
are bardlv one or two hydrants ofi the platform one at this end of the station
and the other at the nther end of the platform with the result that whenever
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a train arrives there i8 such 4 big rush on the hydrnnts.for drinking water and
it is inpossible for any weuk person to go und get his supply of water. In
most cuses there ik u great inconvenience to the passengers. Is it not
possible for us fo make suitable nrrangeiuents for supplv of water?

(‘onmiing to the compurtments in the triius we fud the sume tvpe of coaches
are there which used to ply before 15th  August 1947 and these eighteen
months of «Jludependeuce have brought ne  ditference whntsoever., It has
heen stuted by the Honourable Minicter of State for Railwuys that in 1988-89
we uséd to have above 11,000 coaches nnd now there are only 10,000. During

e few months thnt he has been in oftice he' could do something to eliminate
the differences in the seating arrangements; in second, third and first class.
Is it not possible for us to hnve the seats in all the carriages, whether third or
aecond or first class, cushioned? Al these things should definitely he done.
We should have also proper urrangements for privvs and hath roowms. T
think it is not too much to expect that these amenities he provided for during
the course of the next twelve months that lie whead of us.

Ag regnrds the new classificntion the Honourable the Miunister of State
for Ruilwayvs has. been pleased to remark that this second class has become
a popular class aud that is .why it i8 overcrowded. [ fail to understand how
this i 8o, When there wus a fure of 73 pies per mile for the inter clnss it
was not ‘a popnlar cluss with the third eluss passengers.  When the fare has
becn rmived from 7§ pies to 9 pies per widle it bucomea popular!  This
mathematies; definitely illudes my comprehension. I cannot understand how
third cluss passengers tanke to wecond cluss travelling when the fare is raised
from 74 to 9 pies. In the other case it is true that most of those people who
used to travel second class are not travelling sécond hut are travelling first

*class. And most of themm who could not afford to travel first are travelling
second eluxs or perhaps third class becnuse that is hetter.  Why should they
{)ay higher fare nud be put to the same inconvenience 18 third class passengers?

therefore think that so far o the uestion of the new classification ix con-
earned it duscrves serions consideration of the railway nutherities,

When we conte to the rvefreshinent rooma or the restnurant care that run
with the traims we find that the caterers do not even give the hills to their
cuebmmers.  And mora often than not the food is mnast unwholesome und
unfit, for hwnnn consumption.  Rotten etuff in given there, and T would be
very grateful if direct attention ic brought te bemw upon these things.

In conslusion f may ohmerve that we are nll nwnre of the change of the
times, Sv far as the common man, the down-trodden, the dnmb willions
of the country are concerned, they expect romething big out of the Indepen-
dence that we have secured. In fact they are no more dumb now. The
impact of froedom has mnde them walso vocnl and corecious. They ore now
. vocal” and aesertive. They think that with national government wnd omr
trusted lenders at the hchu of affnirs their lot would he better. T happencd
to talk to a simple villager. T snid ‘‘vou are going to travel seven or eight
milex. how ix it von cannot walk™™? Te suid *'it matters jut hatf or one seet
graiu more; T would sell that and pay the wiilwny; why shonld T walk''"
That is the psvchologe.  They want more comfort and thiy want grenter
amenities. Tt ix up to ns .nd to this House as the gunrdiaus of the rights
and amenities of the yeople to induce and persnude our Ruilwavy Minister and
the anthorities to look afser the nmenities that nre so necestary and desirahle
in the interests of the people at large.

I nuay submit once ngnin in the end titht the nmount that nas been ear-
markeld, namely. Rs. 1.71 erores, from the Betterment ¥und ix rather incom-
meusurste und disproportionate to the growing nceds for the amenties that
the third clase pnssengers and other passengers stand in need of.
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8hri B. N, Munavall? (Bombay Stutes): Mr. Deputy Speaker, Sir, 1 con-
guutulate the honourable Minister tor liwlwuys as  well as the Minister of
Btute for Nuilwuys, lor huving pluced before us, u budget which is full of hope
and promise. T'he Bailwuy Mmister bus nurruted before us the performunce of
the 1uilways, und toduy 1 huve got the upportmity ot speakiug ubout the per-
formance of the, pussengers,  Yesterduy the honouruble Minister of Stute for
Lailways puve tiguves us o the number of pussengers the ruilwuys bad to
cariy on 31st Murch 1989 aud on 8lst March 1948, le stated thut the rail-
wiys had to carry 114 per cent. more passengers and thial the couches in 1989
were 11,639 wheons in 1948 they were only 10,880,

This shcws tbe number of pussengers who huve travelled with so much in-
convenienee, with sv mwuy dithculties and awiinst such odds. 1t wus greah
patience on the part of the pabaengen rather than any bravery on tbe purt of
the Ruilwuys.

~ Bir, I} we look at the way in-whioh the pussengers huve to talie their seats
in the copurtment, it is renlly wonderful. Of course, some of the passengers
du nut get tickets at all, but those who do get the tii-kets find it highty impos-
sible tu enter the compartments. Under these circnmstances, thev luve to
tuke the aid of the coolies, and naturally the coolies will take u hnbher price
fur the brayery they ure sbowing in order to gel these people into tho cotupurt-
ments, They tule these pussengers open  their shoulders and push them in
through the wintovs, 1t s n horeible scene, too difficult to degcriba.  \Women
and children vndd old people, wnll are pushed in.  And the cooly’s ehurge for
doing this job is more than the pussenger fare. That is the trouble. Kir, I
am not depicting a faicy tule Lut these wre the frets.  T[ the honourable Minis-
ters will comy to I'oona und attend these mail traing from Poona to Bungolore
and ulso the express traing, going irom Poona to Shoinpur, they will realise
the_whole position. (4An Houourable Member: ‘It is everywhere the sume. ")
Of courke, us [ um travelling from Pooun to Hubli often, T have come to have
this experience. I ltuves soent it with wmy wn eyes wnd T am nvarrating it. (4n
Honourable Member: "Huve you gat similnv experience ?7). Tt amonntz to that
when I have seen it with my own eyes; though T have not been pnshell or litted
by the cooly myrelf, 1 have seen other persous being pushed in.

That wis us regurds third-cluss pussengers. ~ As regurds gccond-class pas.
sengers. fhere also it is « very diffienlt affair to get sents. What some of the
peopic do is that they bribe the coolies; the bribing begins from the cooly on-
wards. They bribe the cooly in order to get some seating necommodation and
the cooly doen it for them. The cooly will enler the irnin and keep- some np-
per berth and will be paid éwo rupees cr three rupees and the passenger will
have: a comfortahle sent there. All these things are geing on in that way.

The: sume is the case while purchasing tickets. The tickets are purchased
ahead by sume agents and the booking office is closed. Then the tickets are
sold outside aud the blackmarketing goes on. 'The sooner tbisx sort of practice
is stopped the: better it is for ue.

The tinnber of passengers in the year [947-48 hus incremsed by 150 millions -
as stated in the report submitted to us. But so long ns the number is increas-
ing and therc is no progress in getting more cosc hes. it is highly lmposmble to
remedy the difficulties of the third-class pnssengers 'The only wav is that we
should try to get more and more coaches us well 8 locomofives. Sir, the troubles
und difficultios of. the pOSSengers are going to incrense  hereafter becanse
in the months of March and April there will be 5o many fairs throughout the
comtry: and during these ocensions the devotees visit niany shrines and reany
fous. But we find that oun those occasions the trains do not contain &ven two
coaches more to meet the rush. 8o, I would suggest thut whenever there are
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fairs and ;atras, the honourable Minister should make urrungeinents to see that
some iore coaches are attached. 1n Hubli there is a fair of Shiddharudba
Bwumi ou Shivaratri day. But the number of couehes ir the trains are the
sanie though the people travelling on that day are teu-fola. You can zmaglne
bow the people have to travel huddled togethar. 1 therefore request that it
order to mitigute the difficulties of the passengers, at least on such occasions,
the ruilway should try to add more coaches to the local trains,

As reguards the Betterment Funl it is n matter of shume to see that. only
Rs. 13 lukhs have been spent up till now, although the Fund stands at Xs.
12 croves. Wvery yenr promises huve been mude by the honourable Minister
irc charge that tbey would look into the matter and p:y attention to the ameni-
ties of 1l pussengrors, hnt when we look o the facts thev huve not puid uny
attention at all I lhope the honournble Minister Mr.. Gopalaswami Ayyaugar
will give his attention to this matier. He has stated in his speech that he will
puy his utmost ntteution to the amenities and that he wili not only spend the
amount thut hns been .proposed to be spent but much more if necessary. I
hope, Sir, thut he will keep his promise and see that something is done to miti-
gute the difficulties of the passengers and also to provide amerifies for the
PUssegers,

Shrimati Dalebayani Velayudhan (Madrus: Generul): 1 shall begin with
the new clussification, the Class 11 compmt.ments, which caeme into effect on
the first of January this yeur. I think it is a new year gift given by the honour-
nble Minister for Ruilwnvs just ws we got the cense fire in Kushmir. The
secoud-class passengers were faced with, if T muy use the word, a revolution
in the railwiy system. Not. realising what wounld be the effect of such a change
in the classification, they were faced with an expericuce for which they were
not at ajl prepared. I douht, 8ir, very touch whether even the honourable
Ministers had realired what would be the vutcome of such e change in the rail-
‘wny ryvstem. We were told that attempts will be made to make provision for
providing sleeping nccommodation but even the sleeping accommodation that
is DProvided at terminal stations at present is not at all giving any benefit to
the passengers hex:ause any person possessing a tecond-class ticket is allowed
to get into the compartinent st any time on the long run.

1 was told when some second-cluss passengers got into a .reserved second-
¢lass compartment, the Guard was asking the Becond-class passengers who
were in tBe compartment why they allowed other second-class passengers to
get into the compurtment. He was unable to do anything himself. The
“Guard is a helplers spectator of the quarrels and disputes that arise between
the passengers and even the recond-clnes compartments are filled to the very
‘top. If the Guard ir usked to help, the answer is that he has- no instructinns
to that effect;; wo he is helpless. As many honourable Meunherr have pointed
out, there is practically no difference bhetween the Third Class and the present
Second Cliss.  The. only difference is there is increaaed overcrowding.

The hovourahle the Rnilway Minister said that the old Second Class pas.
sexagers if they wanted to get more amenities should now pay 30 per cent more
and travel in First Class. We cannot expect the old Second-Class passengers
to puy 59 per cent increuse in the oharge overnighs. Practicgllv, the only
people who have henefited are the old First-Clges passengers. That is what
‘the honourable Minister told us and that is actnally the result of the experi-
ment. If we compure the advantages and dinadvnntages of this new classifi-
cation, we will ind that the halance is in favour of disadvantages and that is
‘to the credit of the honourable Ministers. T said all these things just to point
out that whatever measures Government are taking, the tendency is to give
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more und more benefit'to the richer classes and no care ut all is being teken
about the ordinary people This is what we find from the various legislationa
tud Bills thas we pass in this Assembly. 'The honourable the Minister of Stute
said that he will not take iato ncceuut the complaints that we  place
here; that he cuannot care for the complaints that come from u certain number
of people. but I hope that we here ure voicing the opiuious and the feehngs
-of the generul public and it is not for our personal benefit alone

Just »-word about third-ciass pusrengers. The pmpnsed amebities for
third-class passengers may take too much time to be realised. What I want to
suggest is that even if the Honourable the Railwny Minister could reduce &
rupee in their fare, it will have n great effect on the third-class people, 1 do
hope the Hcnourable Minister will consider if he can bring about any reduction

in third-class fares.

Next, 1 wish to'refer to overcrowdmg in the G.1. }’ Ruilway. We find that
froun Madras to Delhi, there is only one train—the Grand Trunk Bxpress. At
all the wuyside stations, this train is compelled to stop and we find scores of
people gettiug into the compnrtments, and that too, ticketless travellers. These
ticketless travellers get into these compartments hecuuse T think there iz po
other triin for them and they have no time nlxo for getting tickets and they
nostly get into the train at mgh'f time, I wish to suggeat to the Honourable
Minister if he would consider whether it will be porsihle for him to have n train
from Nagpur to Delhi end another from Mudras to Nagpur to rolve this dith.
culty.

The next thiug is about wint of waibing rooms for women in mmny of the
raibway stations. Even iu emall stations, though they are not important. the
peogle who travel from them are very lurge in namber. Wheu compared  to
those who get into the trains from these stations, it will he hetter that such
people are given waiting roome separntely. Tn many stations. T have seun 8
chair or two or a bench in a waiting room and if some men happen &) be come,
‘there firat, they will occupy them and wonien whu get into the wiiting room
“will Dot ba able to get even sitting space.

Then a1 woril nhout. the catering system. We fiom South India are used to
.«ating vice.  Ou the way, whatever we miny get bv way of rice. we nre com-
pelled to buy. hut if we pav Rs.c 1/8/0 for u mearl, what we get is just a
eighfh of an Th. or T do not ‘think it will even come to that, and that too will be
full of paddy., stones and other undesirable thiugs. 'T'he curry will be good
for nothing. 8o we have to huy it. simply to get a little of rice nand nothing
elsc. T think mother hononvable Memher spoke ahout the S.I.R. The cater-
ing there in done better. The only motive of these caterers is monew. They
do not look to the iuterests of the travellerk. T hope the honouruble Minister
will reriously attend to the requesie that have heen made.

Mr., Hossain Imam (Bihar: Muslim): T regret that I cannot join either in
‘the whole-sule condemnation of the Minirtry or even in the fulsome praise that
may he given to them. T renlize that the honourable Minister has heen in
charge of thig Departient for such a short time that it would he unjust to
blame him for ull the troubles that we are in for. Similarly, it will not be
just if we say that the good fortune that hus come to us is the result of their
efforts. But I do appreciate and greatly apprecinte the vuliant efforts which
they have promised to make to improve things. Aunl it s heciure of my coufi-
deirce thut T bave in the two Ministers. that T am going to nsk mmethmg
which mny scandalise the House. T regard this occesion as a testing plac. for
*our fitness to he called ‘‘self- gmerumg Are wa rrally worling for the people
when we ure here. nnd see the way in which thitd-class pussengers are being
treated today? No doubt, they have been treated like this in .the pust. but
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in ‘the pnst we were sluves mid teday we are free. Hus the third.ciuss mun
got his freedom? This is the question which is before the House. 1ls the way
which has Dbeen suggested the proper wany of dealing with the matter? | aui
extremely grateful to the honournble the Minister of Stute for the picturesiue
et in which he bus preseuted the problem before us in o wutshell. e
‘told us the nmnber of uoach*—-s thut we had in 1989 and the nwnber ol passen-
gers we had then,

Aud he told us what wws the condition today. .The number of couches has
goue dovr aud the number of passengers has more thau doubled. Fhis results
in overcrowdiug before our very cyves.  Are the Govermuent of Indin going to
ubuse their position: ‘They hold the position iy which no one cun prosecente
them for overcrowdiug. s it justitinble thnt the Government of Iudis i the
Railwny Administration should: fill up the third cluss compurtments with pus-
sengiers s if they were uot Buman beings but mere cattie? "The veal remedy
for this trouble ¢ousists not i grimting all the smentics thut Lave been sug-
gested so fuar. I renlise that it is just as if a starving roan comes forward and
ey friend says: “Give hitu v new .shoe’, “Give him s vew Guudhi, vup’ aud o
third one \uggests ‘Give hitn n huudkercluef 'These ure not ‘the things u
bujigry man wants. Whut he wunts is  foocl,  Similurly, what we wamt is
more couaches; uot one hundre:d coucluzs or two lundred counches, but ten theu-
sunds of thetn aut lewst. Within a meunsurabie period of tive yewis you should
carry out this programme. 1 think the honournhle Minister of State corvectly
atated the position when he said thuy if we want to provide wsublicieut accoinmo-.
dution, there may be no surplns left. 1 thiuk thet is exuctly whnt he should
work forn It is not snrplus that. we wiut. 1t is huimme trestuicnt that I waut
for my own nationuls. I wish to see aelf-respect cremted iu the minds of third
cluss passengers, In thu Indiu of the fuiure that I euvisnge we should creute

self-respect in our people nud thut can be, done only if we treat them witi
respect.

Third class puskengers wre the mainstay of the wilways.  Put what ix the
rore which is bestowed on them? Theyv are treated by nil and swudey ns if
they nre beggers. Everyvbody bosses aver them il these simple folk bear
with it.  When 1 usk you to show them consideration :nd givie more accomino-
dation,” I eannot advocate reduction in the fare. 1 feel thnt the fares ure ridi-
culously low. 1f they have to be treated better. they st pay higher clrges.
1 know. Sir, todny the position is smch that pvuple‘ e afford co pay  higher
fares. 1t is wrong to suggest that the incrense in fares that has been made is
telling henvily on the passengers. If it weighs henvily oun thewn it is heenuzz
they are not treated humnely. T therefore suggest that we must havea plin
of Wiilling couches outside the Government workshops. The  Government
workshow: are uot sutheiently cquipped to give us 3,000 wagons per yeur. We

-should have 10,000 conrhes more iz tive Yenrs. ) wnggest, Siv, if necd he ull

imports of luxury articles from  dollar countries  should be stopped and we
should: import in the place of the luxury nrticles, under-frames for curringes if
we cannot munufncture them here. We can do without motor cars; we can
do without radios; we cuu do withont toilet. gnods eoming fromi America. Rut
the Indian of the future will not stancd this trentment of the third class passen-

gers. Charge them half an anna per mile, a8 we do for the bus journeys; but
treat them fairly.

In this connection I may mention that I was surprised to learn of the bene-
volence of tlns Ruilway Board when it decided to give 40 new couches o the
B.N.R. B.N.R. does not pass through thickly populated areas and that is cne
of the reasons why B.N.R. was showing deficit for yeazs and years. My recul-
lectiont s that from 1024 to even 1940 B.N.IX. was running at a deficit. The
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40 new ceuches should huve in fact gove to the INILIK. or the B3 & ClL.
which puss through thitkly populated areas. ’
8nri B. Das (Orinsu: teneral):  Por pilgrimage to 1'ur.

3Ir. Hossain Imam: Well, for pilgrimuges to l'uri you can have curriuges
diverted ul the time required. 1 was surprised thut the nutuber of coachbes pro-
cisd was i aeighbourbioud of 200 per year for the brosd-geuge hne. it
is grossly inudequate. 13ut | am sure thut even this cstimute would not be
fultilled. 13ecuuss every year you tiud from the report of the Railway ISourd
tbut you indent for 500 loromotives and get much less. 1t is what we get that
counts. 1 agree thut our capuacity is snch that you caunot possibly double or
treble it u w yeur's titie. For this purpese private building shonid be rvelicd
upon. 1 niean to suggest that just us these goods wugons are being mamnfac-
tared, it is quite possible, in all the big towns of Bombay, Mudras, Calcutta
aud Cawnpore for you to have privately built coaches of simpler Jdusigns peovided
you supply the builders with the requisite nuiterial. The hottle-neck comes in.
wheu sieel is vequived. 1t i8 for this reason | ospggest that steel xhould be
nuported ur higher cost irom America’s but it should not be put to Capitnl
Account. Yon have been collecting from the sufferiug third class pusseugers
lots of nioney ali these years. It ia but right und proper that the cost on
sccoulit of the purchase of steel should be written down to the revenues as you
hnve dorw even this year with Re. Seven erores. (Or you should ask the Gov-
emment, to share the cost, because they have benefitted in the past from the
surplus of the ruilways. 'They gained wromething 150 crores during the war
Vears,

In thir connection 1 shonld like to riv a few words whout the justive of le
Government getting o share ont. of the surplus protit, We have during the fust
sesgion discixged the nubject that. when the Governmeut enters the industrial
field whether it should be linble to pux income-tax or not.  We decided that even
Government concerns khould pay income-tax. Simitmly, Sir, if this big orge.
nisation of ours, hud heen a private organisation, it would have paid corpora-
tion tax. Ar such it is right and proper that it should share not only the pros-
perity but also the difficnlty of ours. When we are in difficulty, 1 think it is
the duty of the Government to contribute towards this thing.

Shri B. Das: You should not forget the 125 crores of cupital which at nn
earlier perlod wns merged into the Railway company without any interest
charges. . ¢ :

Mr. Hossalp Imam: 1 have 1ot mmch to add.  In counclhyzion, T s«hould
like tn speak nabout catering. 1 believe, 8ir, in the old =saving that
‘the known devil 18 bhetter than  an unknown saint. I hove no  grouses
ngainst  the catering hy the department. 1 have no expevience my-
=elf.  Tn the E. I Railway, we have no departmental eatering., .but
7 shonid like .that with the dirappemcance  of the Fuglishmer.  the
dinine enr which is nrovided ®or in the Railwave should also be Indiauized.
Every effort should be made to incrense the train numhers and for that pur-
pose it is necessary to have more doubling at. certain points and it is as essen-
tinl both from the point of view of amenity to the passengers as from the
defence needs. India mnst be fully equipped and the Tndia of the future will
not he like Tndia of the past. It will have more prosperity: we are working for
it: it will have a greater population and we will have to fuce it; and with thesa
before us. it iz onlv proper that an effort sbould be made from now onwards
to increaze the capacity of the railways for the carriage of parsengers as well
ns enods aned incrense the total trade of India. Without increasing capacity
we will nat have renl prosperity in the country as we enviiage and #s we sav
that we sre working for Railwry is like a life-line; yon caunot have any kind
of life unlese. you have blood in your body and railwnys now ere ne longer s
matte: of xnry: thev arve n matter of recmssity nnd withont their proper -
Yeen wo Wl he nowhere.
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(Inglish transabion of the wswve apecch)

Lala Achint Ram: All the honourable rneinbers have offered praise to the
bonourable Ministers. 1 should ajso praige them a little. I think they are
to be congratulated for the utnner in which they have handled the strike
uffair. 1 nlso praise the sentiments to which they have given exprension.
"The other nintfer relates to the rmning of the triins in time. That the tiuins
sre now running more in time is something that is realized by everyone who
trabels. 1 offer my congratulations on that account too. 1 feel this is the
first “iustuhuent of the advent of Swurajye nnd the people have felt that
Swaii s coming, .

But 1 wish tc say a few things to you. At this time crowding in cf third
clags puswengers forme o major problem.  The houourable ministers have said
they are helpless becuuse locomotives are not nmvufactured here.  The plea
is reasonable. They =ay from where are they to bring the coaches, from
where are they to brm%I the lines, for all this materinl bux to be imported from
abroad. I concede that,  What grieves me, however, i why rhovld
things not he done which it is within their power to do. T sny why should
there not be water availuble at the stations iu the ordinarv way, Water is
surely not to be imported from Fnglund and America. Why should thare
not be electric light in the trains?  Thir is something which they could do.
While T und Acharyu Jugal Kirhorve were travelling from Delhi the clestric



RALLWAY BUDGET 767

dight would go out new and theu. When there were 30 miles left to be
covered the lights went out.  When T took down my luggage I could not
gee things on nccount of the durkness, with the result that a peir of glasses
was left behind which meunt a loss of fifty rupwes. 'This light that goes out
at intervals can surely be set right here.

‘I'be's are some other petty matters hesidies, such as the doors of carriages
opening outward. My sister met her end from that very cause. Just
recently when I started from Bombay | noticed that doots of oarriages
opened outward. 1t pained me very inuch, ‘Thig is an ordinary matter
wlhich could be uattended to here, vis.,, that doors should open inward and
not outward.

There is vo water available in trains, This will not come from sabroad.
There is no cleanliness. We- should ook to everything. Sweepers are not
to be brought from abroad.  These are things within your power.

One of our brothers has remarked that 10 thousand coaches should be
muuufuctured within  five years. Out of all the speeches that have been
«delivered so far only the one by 'Thakkar Balg contams i constructive sugges-
tion, wud this is a suggestion which you could act upou.  This suggestion is
that the aeats in the trains should be cross-wise rather thaun longitudinal. %
wish to offer another suggestion whereby accommodation would increas:
immediately by 50 per cent. if not more. You muet have noticed that &:
military trains the seate are buvilt oroes-wise and, at the same time, there
are one or two additional upper births inside the compartinent. JIf you conld
do so 1 thhink that the accommodation at your disposal would increuse by &0
per cent. immediately, or within six months at the latest. This is some-
thing that could be done here. = No material is to be imported from England
for doing it.  Timber is available here in abundance. T think you know
bettet but even 85 a layman I feel that this is an ordinaty matter which you
could attend to. Let me tell you that I am not grieved by the fact that
five or six men should be occupying o bench that is intended to seat four.
This doee not cause much inconvenience.  The thing that puins is this that,
ever since the advent of Swnrsjya, mutual sympathy hetwsen Indians is nt
# low“ebb. When & man appesrs with the intention of boarding the train
nil the people who are already in feel here comes an enemy.,  Everyone tries
to close the door. Indian has become inimical to Tndian und turned from
man to brute.  There ought to be regard for children, old meun and wosnen,
gencrally, but the over-crowding is sucly that we forget. wll this. We tramnple
down children, oid men and women. I feel that if this state of affairs cou-
tinues for 5 to 7 yenrs we shall turn this freedom that we huve got into slavery
and we shall become n nation of brutes. Because of this over-crowding
Indiun hates Indinu.  If o man comes along to take his scat, and there are
alrondy 50 men sitting in the train they are filled with hnired at his sight
We muke. n sign signifying, ‘shut the door’ or give a push. T am grieved to
dincover 8 waning sense of morality in us. This pains me,

The other submission that T wiseh to make is with regard to the ‘catering’.
I do not mind the catering vetv much. but the worst of it is this that stale
fool is served there. ‘The dough left, over from the previous evening is baked
up and served next morning and that left over in the morning ia done up and
served in the evening. It gives u bad odour and cannot he  taken. . The
samc stalesKhdya (condensed and thickened milk) is used over and over ngair
in the preparation of sweets, the forin ounly being changed. In thix connye-
tion. something to which I wish specially to draw your attention is this the.i
still there wre separate eating stalln for Hindas and Mulninmedans. This ix
reaiettable.  Mahatma Gandhi laid down his life in the cause of Hindu-
Muslim unity and our Sardar Patel is alao working for the good of the country
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in consolidating it but it pains me to find that in spite of the freedom the
hearts of the Hindus and the Muslims have not been converted from within.
While T was coming from Bombay 1 saw a4t Ratlam 15 or 30 Muslima in
Turkish caps teking their meals at one stall and some people in Gandhi ospe
having their focd at another place. This gave mc a great shock. I waa cut
to the quick. If this state of affuirs continuck :nd this mentality does not
chenge T can say with certainty that whereas forincrly the country was par-
titioned this time there would be a civil war here. You are laying the
foundation for thut. I would ask you to chliterate all  lubels very soou.
Mzlke them all uniform so that no distinction be perceptible.  Therc should
be uniform dress und uniform utensils and it should be made impossible for
anyone tn make a distinetion. | I do not wish to take much timce:.  There is
geuverully a desirc to take more time hut I wish to take eight minutes only
Y hope you would net upon these suggestinns which might yield some benefit.

The Honourable 8hri K, Santhanam: The discussion on this out motion
has largely been an extension of the general debate. 1 do not think I should
take up the time of the House by going over the sume ground regarding over-
crowding and re-classification.  But, I wish to inform my honourable friend
Mr. Hossain Imam who made ruch u passionate unppeal for increasing the
coaching uccommodution that all the suggestions which he has put forward
have alrewly been acted npou. Besides, the railway workshops, the Hindustan
Air Craft factory s actively engaged in the manufacture of couches for rail-
way. Bome of the new designs have alvends arrived and thev have heen put
into apuration.

Shri R. K. 8idhva: How many, nlease?

The Honourahle 8hri K, Santhanam: In the beginning of January, three
couches had bheeu delivercd to the M.8 M. Railway and by the end of the
eowning vear, 65 couches would have heen delivered and they would be running
over the various railways.

8hri R. K. 8idhva: During this financial year?

The Houourable 8hrl K. Santhanam: During the next financial year.
Probahly fifteen or twonty would be delivered dnring the current yvear, 1
went and saw one of the conches and talked to the passengeic ... Zfadras.
They were all very gind ubout the design. But.  one thing thet  struck me
was, and it has been mentioned by one honourable member, that though the
~oach had been properly designed, the whole space was packed with luggage
and people could not move ahout or do anything. I do appreciate the sugges-
tion of my honourable friend Mr, Tajan’uf Husain that we should compel the
people to put their luggage in the luggage vana.

Shri R. K. 8idava: Yrovided they are delivered safely.

‘ The Honourable 8hrl K. Santbanam: There is the rule. If we “bring ,4;
about that change also, there will be a lot of criticism. I do think we ¥
sbuld at some time or other take measures to sce that at least a part ofetbe
luggage to which a passenger i¢ entitled &t present is compulsorily put in the
lugege van and arrangements made to deliver them safely to the passengers
at the other end if we are %o make our third class travelling a little tolerable;
otliwrwise. whutever coaches are suppliod, they will all be more or less goods

vaus vather than pussenger anrriages, -
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. hes & year
heth r we shall reach the target of 3,000 coao
in thed:e::tﬁlv‘:l omw w; ebut I do think that we may reach s terget of 1,000 coaches

-8 yoar within the next five years and that target may suffice at least for the
present level of travelling. 2

Two vuluubk: suggestions buve heen made in order to relieve tbe preseut over-
crowding pending arrival of new coaches. 1t has been suggested that we should
take steps to eliminate ticketless travellars and beggars. Measures are being
taken to stop ticketless travelling. = But, unfortunately, over-crowding is iteelt
one of the causes of ticketless travelling. It is hardly poesible to get into auy
of the third class coaches to check whetlicr the passengera have tickets or not.
Therefore, we are in a sort of vicious circle which we have to pierce on more
than one front if we are to solve the problem. 'I'he problem is being tackled
from all possible points. As for the beggars, 1 wish we could get rid of the old
traditional sympathy for the beggar, especially when he puts on the robes of
saintliness. If the honourable members will try to educate the public that
every sympathy shown to the beggar in the traiu is sympathy taken away from

the poor honeat third olass passenger, they will certainly be doifig a great deal
of public service,

Shri B. Das: Why do tho station staff allow them into the statiou yards?

The Honourable Shri K. Santhanam: In this as in the matter of travelling
on the foot-boards, the railway staff are not allowing anybody. These things
are happening in spite of .the railway staff. Unless we can increase our railway

police force to an extent which will becorne hnrdensumo on the revenues of the
railways, we cannot check this.

Tt ® only with active public co-operation that
we could get rid of these two things.

{(An honowrable Member *We have got
a surplusy budget.”) In this c¢onnection, I may mentiou the vulunb'e ruggustion

innde by 8jt. Thakur Bupa that cruss-wike scufing may increase seating accomn-
wodation. I think in the new calriuges, the seats are designed in this fashion.
It will uot he profituble for us to send all the old eonches with longitudinal seata

to the workshops to reconvert them into cross seuts. They have not been
designed for thut purpose. In vlesigning uew carriages, this suggestion will be
kept in mind.

Somo of the members have misunderatood the scope of the Betterinent Fund.
The Betterment ¥und is not intended to provide coaches or new stations or such
big capital works. They have to come out of the railway revenues. The
Bottaryper V'ad is intended to provide auch minnr amenities is wre lucking
now ind which ought to be provided whenever we provide a new stalion. A iist
i< given on page 22 of the Explanatory mernorandum from which vou will find
that iu the coming vear, we propose to spend one crore and sixty.six lakhs on
the various amenities.  You -will find that the major items are, raisiug. sur-
fucing uncd covering of platforink,-—46 lukhe, provision of waiting rooms, waiting
finlls and festival sheda—89:30 lakhs. Sir, if we have to cover all the plutforms
w ull the atutions m this country and provicled waiting rooms .. -.

S8hri M. Tirmuala B8o: On a point of information, Sir, was it. ever considcred

by the Miniatry whot exactly are the purposes for which this betterment fund
could he devoted?

Siri R. K. Bidhva: What is the meaning of umenity?

Shri M. Tirumala Ra0: T)ifferent people have undersiond this {0 nean
differently on different occasions.

Have we got any definition of this, Rir?
An Honourable Member: Ts construction of a platforma an aménity?
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Shri Mahavir Tyagi: | am sure this is not meunt for station building.

The Honourable 8hri K. 8anthanam: I{ we raine the platforma in the way
sidv stations, it i wn unremuberutive expenditwe which is intended for the
beuetit of the passcugers. Thut is the meaning of passenger amenity: uny un-
renwunerutive expendite which is primarily jutendod for the convenience of
the wujority of the passengers, that is. thjrd class passengers: that is the sort
of rough classification we have made to concentrate our attention on these
nartters whieh affeot the poor passenger today, Wherever the platforms ure
bad, if we raize thosw platforms, certninly the passengers are morg comfortable;
if we cover the piatforms, the passeugers get the convenience..

Shri R. K, 8idhva: This is a necessity.
Shri B, Das: That should be charged to capital expenditure.

‘The Hoaourable 8hri K. Santhanam: The difference is not between necessity
and luxury; this is a method of financing. We get the Betterment Fund from
the railway revenucs, We have sorted it out in ordear to draw ittention to the
lack of these facilities whish have normially o be provided. Because they
‘have not been provided in she past, we have had to create the Betterment
Fund.

8rijut Xuladhar Chaliha (Assam: General): Is not raising of platforms capital
expeuditure?

The Honourable Shri K. Santhanam: We cannot put it to capital expenditure,
because, thereby, the income of the railways is not increased. "The present
ineome will go on whether you raise the platform or not. It is not proper
accounting to put such unremnunerative expenditure on to the capital.

8hri R, K. 8idhva; Yeu may then call it a necessity fund and not an amenity
fund.

The HoRourable 8hri K. Santhanam: I do not know if my honourable friend,
Mr. 8idhva, will call improvements to latrines a necessity or an. »menity.
8ir it is a necessity and an amenity. All amenities are necessities
which ought to be provided in normal railways and which huve not been provi-
-ded by the old railway system:. I drew attention to this to emphasise this fact
‘that it is not through unwillingness to spend money that we have made a budget
allotment. of Re. 1} erores. it is the difficulty under the present gircumstances
" to get msterials and the necesswry equipiment for the purpose tbat is limiting
it. The honourable Minister for Ruilways has already assured the House that
-an intensive effort will be made: to step up this expenditure and if we can spend
anore money we sball not hesitate to do so.

Broo

Many honourable members referredd to the inudequate wniting rooms for
‘third-class passengers, bad latrine accommodation and to other difficulties.
fiteps have already been tnken to remedy some of these defects. [ may men-
tion briefly some of them.

All the railway administrations have been directed to provide at. least 49
gests per 100 passengers for whom accommodation is provideet 1n class ITI
waiting halls,  We do not want that the third class pussengers should he sitting
on the floor while senis are provided for the upper class passengers. Thegefore
arrangements are being made throughout the railway svstem to provide at ‘east
40 per cent seats in waiting vooms,

‘Shri Raj Bahadur: Will there be any difference in the furniture provide. in
third class and second clast waiting rooms? If go, why?
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The Honourable Shui K, Santhanam: 'I'he reason is that one pays 34 pies
wud the other 4 pies per mile. ‘I'be nutnbers in the third cluss are so large that
we cannoy give them so much furuiture. The idea is that it must be either
concrete bencles or guud wouden beuches so thut people can sit comfortably.

8hri Raj Babedw: The reply is not satisfactory.

The Hanourable Shri K. Santhanam: Special efforts will be made to improve
eanitary conditions and provide a better supply of drinking water.  Bowe experi-
ments will be made to supply iced-water to passengers.

Bh:l B, L. Soundhi (East bunjab: General): At least in Delbi.
Shri Mahaviz Tyagi: Then we are prepured 1o withdraw these cut rmotions.

The Houourable Shri K. Santhanam: | thiuk houourablc Membors will be
glad to lsurn that clectric fans are to be provided in all third cluss  waiting
roows where there urc the requisite cyuiptnents. i

Shri H. V. Kamath: By what date?

‘The Honouravie 8hri-K. Santhanam: So fur as third clugs compartments
are concerned, the new coaches which we comiug out of the Hindustan Aircralt
Factory ure ulready fiticd with funs and sll now coaches will be fisted with fans
but it is not possible 10 do s0 to the old oues, Qur engineers suy thut the whole
thing has t be desigued because all the wiring Las to be made. We canuot
sond Lack the old couches und huve thuin fitted with fans at a cost which is
worth while. Thercfore, we tnust wuit [or the coming of new coaches for fans
in the third class compurtment.s.

Shri H. V. KEamath: Will there bc a workable switch for the fans?

The Honourable Shri K. Santhanam: So fsr as the third-class coaches are
concerned, there will be oniy a coiumon switch. It will not be possible to give
a switch to each passenger.

Shri Mabavir Tyagl: Can you fit in radio receivers ulso? One radio receiver
snd all the rest supplied with loud speakers?

The Honourable Shri K. Santhanam: When the coaching position has become
easy, I am prepared to consider the possibility of having a sort of moving
oinema equipped with all the necessary conveniences.

Mr. Deputy Speaker: I am afraid, the honourable Minister is going to take
the House into fairyland! ‘

The Bonourable Shri K. Santhanam: About the catering facilitiea aud other
matters which have beon mentioned, 1 have already dealt with them, and 1
may assure the House that every single suggestion which has been made will be
carefully considered aud wherever possible they will be accepsed.

Mr. Deputy Speaker: In view of the reassuriug sssurance of the honourable
Minister, does the honourable meanber wish to press lis cut motion?

Shri H. V. Eamath: Is that a suggestion from you?

Mr. Doputy Spealfer: Not my suggestion,

Shri M, Tirumala Rao: The purposc of the motion is to ventilute grievauces

aad not to expect immediutc redress.  'Therefore, I beg leave of the House to
withdraw my motion.

Mr. Deputy Speaker: Has the honourable member the leave of the House
to withdraw?

The cut motion wwu, by leave of the Assembly, withdrawn.

The Assembly thew adjourncd till o Quurter to Lleven ul the Clock o
Wednesday, the 23rd IPebruary, 104§,





